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RAJYA SABHA 
Tuesday the 1th May, 1974/the 17th Vaisa-

kha,  1896 (Saka) 
The House met at eleven of the clock, Mr. 

Chairman in the Chair. 
MEMBER SWORN 

Shri D. K.  Borooah (Assam) 
SHRI BHUPESH GUPTA: This is the first 

example when a Member after having been 
elected to this House went to the United States 
of America before coming to the House and 
taking his oath. 

 
MR. CHAIRMAN: Now, so far as I am 

concerned, I do not think I am connected with 
this because to-day he has taken the oath. He 
has not appeared in the House after his 
election. He has done no work here and I am 
not concerned with the question whether he 
could act as a member of the Cabinet or go to 
the United States. 

MR. CHAIRMAN:    This is too late. I do 
not allow this. 

MR. CHAIRMAN: That question does not 
arise here. It has nothing to do with this. 
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ORAL ANSWERS TO QUESTIONS 
Decline in the Growth Rate of Deposits in 

Banks 

*267. SHRI KRISHAN KANT:t DR. Z. 
A.    AHMAD: SHRI KALI 
MUKHERJEE: SHRI CHANDRA 
SHEKHAR: 

SHRI J. S. TILAK: 
SHRI A. G. KULKARNI: 
SHRI GURMUKH SINGH MUSA-

FIR: 
SHRI V. B. RAJU: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that the growth rate 
of deposits in banks has declined during the 
last year; 

(b) if so, what is the present rate of growth 
as compared to the last three years, yearwise; 
and 

(c) what are the reasons for the decline in 
the growth rate? 

THE MINISTER OF FINANCE (SHRI Y. 
B. CHAVAN): (a) to (c) A statement is laid 
on the Table of the House. 

  

 

There was some deceleration in the rale of 
growth of deposits during 1973. This trend 
has continued during the first quarter of 1974. 
Deposit mobilisation is influenced by several 
factors like saving potential of the 
community, rate of currency expansion, credit 
policy etc. 

SHRI KRISHAN KANT: May I know from 
the honourable Minister whether there has 
been any change in the ratio between the 
currency and deposits, because, if there is a 
decline in the ratio between the currency and 
deposits, it means more money 

has  gone into  the- black market?   May  I 
know what the present position is? 

SHRI Y. B. CHAVAN: I am sorry I won't 
be able to give you that information. I have 
not got that. 

SHRI KRISHAN KANT: Is it the policy of 
the banking system now to slow down 
expansion of branches in rural areas, and, is it 
because of this that the rate of expansion of 
deposits has decreased? Last month as it 
appeared in the newspapers, the rates of 
interest by banks were increased and there 
was credit squeeze. May I know 

† The question was aotually asked on the floor of the House by Shri Krishaii Kant. 
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whether there has been any change in the 
ratio of deposits to credits as a result of the 
new currency squeeze, and, if it is not so, 
may I know whether the policy is effective. 

SHRI Y. B. CHAVAN: Partly I would say 
that some effect of the credit squeeze is 
responsible in a way to the deposit mobi-
lisation. I do not think it has anything to do 
with the number of branches reducing in the 
rural areas, because the general experience is 
that a large number of branches in the rural 
areas do not necessarily mean acceleration in 
deposit mobilisation. So it has not got any 
effect as far as I know. 

SHRI KALI MUKHERJEE: The facts 
stated in the note circulated show that the 
figures are gradually diminishing. What are 
the reasons for this? He said there are 
various reasons. Will the Minister agree with 
me that one of the main reasons is that the 
real value of the rupee in comparison to 
1949 has gone down to 30 paise, less than 
one-third, and that the people are not feeling 
interested in depositing their money with the 
bank? They are buying gold with their 
unaccounted money, they are buying 
agricultural grains and essential foodstuffs 
and clothes even so mat they can exploit the 
people in the country without giving any 
taxes or anything whatsoever, and this 
encouraged by the fiscal policy  of the 
Government. 

SHRI Y. B. CHAVAN: Whatever he has 
said, has its own validity. I do not see what 
its relation is with deposit mobilisation. 

SHRI J. S. TILAK: Is it because of the 
decline in deposits that the exporters and 
smaller borrowers are finding it difficult to 
get incremental credit? And has the RBI 
instructed the banks to adopt certain 
priorities regarding credit? 

SHRI Y. B. CHAVAN: As far as priorities 
are concerned, they are very obvious. The 
Reserve Bank of India has certainly given 
those instructions. Credit restriction has 
nothing to do with deposit mobilisation. As a 
matter of fact, there was some sort of a 
policy decision for impounding some of the 
liquidity of the banks. Possibly it may have 
its own effect. 

SHRI A. G. KULKARNI: Is the Minister 
aware that the interest rate on deposits was 
very recently slightly increased? Now there is 
the rise in the interest rates which are 
disproportionate to the banking credit given 
by the multanis and such other private 
moneylenders. Now, has this made any effect 
on the money given by the multanis and 
others who are charging a very high rate of 
interest as a result of which there is more 
money in the unorganised banking sector than 
in the organised banking sector? So, in view 
of this, will the honourable Minister state 
whether any steps are contemplated to forbid 
the unauthorised banking sector from 
collecting money because this will compete 
with the banks? 

SHRI Y. B. CHAVAN: It is a separate 
question and it is being dealt with as a separate 
problem. Naturally, they have some effect on 
the deposit mobilisation and that problem is 
being dealt with continuously. Well, Sir, it 
will possibly have some effects, say, within a 
few months' time. But this may be one reason 
and so, we have to see the reasons somewhere 
else because, firstly, one has to see what 
exactly the type of deposits is that we are 
trying to deal with. We find—at least I have 
found—that in the last busy season rather than 
the interest rates, the composition of the 
deposits was much more important, that is, 
what amount was time deposits and what 
amount was demand deposits and we have 
found that the size of the time deposits is 
reduced in the last busy season as compared to 
the busy season before. So, one has to see the 
composition of the deposit before one can 
come to any conclusion. There is certainly 
deceleration as far as deposit mobilisation rate 
is concerned though there is certainly an 
increase in the absolute volume. Certainly, Sir, 
there is an increase in the absolute volume of 
deposits But there is also the deceleration in 
the rate of mobilisation and because of the 
policy of credit squeeze and other things, 
people who could not have or would not have 
placed all the money in the time deposit put it 
more possibly in the demand deposit and try to 
draw it whenever they have requirements for 
cash. This is also one 
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of the reasons. I do not say that this is the 
only reason. 

SHRI V. B. RAJU: Sir, the time deposits 
are the real savings. Therefore, will the 
honourable Minister be pleased to say what 
the proportion is between the time deposits 
and the demand deposits? Secondly, Sir, will 
the honourable Minister take a new line, 
different from the orthodox line, to see that the 
savings are not eroded? Is there any thinking 
on the part of the Government on these lines 
in view of the fact that savings are very 
important as they are anti-inflationary in 
nature? Will it be possible for the honourable 
Minister to increase the rate of interest on the 
time deposits and is there any proposal to see 
that these savings are not eroded since savings 
are anti-inflationary in  character? 

SHRI Y. B. CHAVAN: That is why I am 
saying that steps were taken to increase the 
rate of interest on the deposits. But there is 
certainly some limit up to which it can be 
raised and the rate of interest and the advances 
are inter-related sort of structures and the 
structure is something which cannot be 
merely looked at from the point of view of 
savings only. If you give a reasonably large 
rate of interest for only the savings, one will 
have to find out what effect it will have on the 
other structures. 

SHRI V. B. RAIU: Excuse me, Sir. Mr. 
Chairman, Sir, my question has not been 
answered. I requested for information on the 
proportion of the time deposits going down in 
view of the increase in the demand deposits. 
This is one thing. I also asked whether any 
guarantee will be given to see that the savings 
are not eroded. These are the two things that I 
mentioned. 

SHRI Y. B. CHAVAN: I think that in 
answer to another question I have said that the 
proportion of the time deposits is getting 
reduced. But I won't say "eroded" because it 
would be a wrong word to use. I can give you 
certain figures if you want. You see, in the 
busy season of 1972-73, that is, from October 
end to March end— this is what is understood 
as the busy season—that is, upto the second 
Friday of April—this is the period technically 
concerned—time deposits were about Rs. 424 

crores in the case of the scheduled commercial 
bank which was about 9.3 per cent, and this is 
certainly an increase. During the same period 
this year, that is, from 1973 to 1974, the 
amount was over Rs. 200 crores. That shows 
that time deposits are shrinking. 

SHRI T. N. SINGH: Sir, due to the 
inflationary pressures, the value of the rupee is 
going down at rather a rapid rate. The rate of 
interest available for time depositors is much 
less than the actual depreciation in the value of 
the money itself. That is why, you have been 
compelled to raise the rate of interest only 
recently. Even then the question to be 
considered is: Will this increase in the rate of 
interest be good enough to attract more 
deposits or not? According to me, the rate at 
which the money is depreciating in India is 
rapid and the kind of high interest which has 
been announced will not make much 
difference. Sir, may I ask whether the 
Government is not considering the need for an 
all-round, what is called dear money policy in 
the country? That will also be deflationary and 
at the same time it will probably improve the 
position in regard to deposits and credits of the 
various banks. As a rule, I would like to have 
his reaction to a definite dear money policy at 
this juncture. Does he have any such thing in 
mind? 

SHRI Y. B. CHAVAN: Sir, if the hon. 
Member cares to see the rate of. interest on the 
advances as it went on increasing during the 
last year or so and some of the steps that are 
being taken to impart liquidity to the banks, he 
will notice that it is the policy of the 
Government that credit is not made 
unnecessarily easy for speculative purposes. I 
do not call it a dear money policy. That really 
sounds very different. 

SHRI T. N. SINGH:   Why? 

SHRI Y. B. CHAVAN: I do not like to use 
some very hackneyed phrase to describe a 
policy which has to be very flexible to suit the 
realities of the situation. 

SHRI T. N. SINGH: Sir, I said that the rate 
of depreciation of the value of the rupee is 
higher than 7 to 8 per cent, which 
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is now being offered for lime deposits and it 
will never be attractive. 

MR. CHAIRMAN: Mr. Singh, your 
question has been answered. 

SHRI T. N. SINGH: In these six months, 
the rate of depreciation of the rupee has 
been very rapid. 

SHRI Y. B. CHAVAN: The rate of 
depreciation of the rupee and the rate of 
interest have nothing to do with each other. 

SHRI BABUBHAI M. CHINAI: Sir, due 
to the inflationary tendencies and the prices 
having gone up, the savings with the middle-
class and the upper middle-class are not to 
the extent which they used to be. Is that not 
the main reason why the bank deposits have 
come down? If so, what steps would the 
Government like to take to see that there are 
savings with the middle-class and higher 
middle-class which are the core of putting 
deposits, both short-term as well as long-
term, in the banking industry? 

MR. CHAIRMAN: You can ask only one 
question. I want to call two or three more 
Members. 

SHRI Y. B. CHAVAN: Sir, in a way he is 
right. The increasing cost of living is 
certainly causing a disincentive for savings. 
It is a fact of life. 

 
SHRI Y. B. CHAVAN: Sir, at least I have 

not heard many complaints about the 
agriculturists' or people's cheques not being 
accepted or not being serviced properly in 
the banks. And there may be some stray 
complaints about it. If any specific complaint 
is brought to my notice, 

SHRI Y. B. CHAVAN: Sometimes they 
certainly borrow money at higher rates of 
interest. It is a normal practice among the 
banks. 

DR. V. A. SEYID MUHAMMAD: Sir, is it 
a fact that even though one-third of the 
banking offices are situated in the four 
Southern States, they account only for 18 per 
cent of the total deposits. If so, what are the 
reasons for that? And does the Government 
propose to take any measures  to  redress this 
imbalance? 

SHRI Y. B. CHAVAN: I am not sure about 
the specific percentage. It is possible that 
though the number of branches may be larger 
in that area, the contribution of deposits may 
be somewhat lower. But I thought you would 
give me some suggestion for that. 

MR. CHAIRMAN: Dr. Kurian. Kindly put 
a short question. 

DR. K. MATHEW KURIAN: Sir, in view 
of the fact that one of the major reasons why 
the deposits have declined is the lack of 
confidence of the people in the very value of 
the rupee which is increasingly falling, I 
would like to know whether the Government 
has considered a proposal which is now being 
hotly discussed in the'financial circles abroad, 
particularly in Brazil, about linking up the 
price rise with the deposit value, that is, to 
compensate for the value eroded by price rise 
by increasing the book value of the deposits, a 
scheme which is similar to the dearness 
allowance. I would like to know 

 

I will certainly look into it. As far as the other 
things are concerned, it is a matter of opinion. 
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whether the Government will consider this 
melthod. 

SHRI Y. B. CHAVAN:  No, Sir. 
SHRI SUBRAMANIAN SWAMY: Can 

the Finance Minister explain how the credit-
deposit ratio can go down, the interest rate on 
investment can go up, the cost of capital can 
go up, the money supply can increase, and at 
the same time, investment in the country can 
decline? Could he explain how all these things 
are possible in the Indian economy? 

SHRI Y. B. CHAVAN: If you point out a 
situation in which this is a fact, we can 
explain. Otherwise, as far as the possibility 
is concerned, it can take place. If you want a 
little more explanation, we can have a 
discussion. 

MR. CHAIRMAN:   Next Question. 
Engineering    goods exports to S. E.    Asia. 

*268.  SHRI ROSHAN LAL: 
SHRI DHARAMCHAND JAIN: SHRI  
SARDAR  AMI AD  ALI:f SHRI HARSH 
DEO MALAVIYA. SHRI N. R. 
CHOUDHURY: Will  the  Minister  of  
COMMERCE  be 

pleased to state: 
(a) whether Government have studied the 

export potentialities of Indian engineering 
goods in South East Asia; and 

(b) if so, the steps taken to increase export 
of these  goods to this region? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) and (b) The potential for 
export of engineering goods to countries in 
South East Asia is kept under constant study 
and review. Steps taken to increase export of 
these goods in this region include product 
identification, expansion and facilitation of 
export production, market surveys and 
delegations and various other promotional 
measures, and offering assistance in locating 
shipping services when necessary. 

†The question was actually asked on the 
floor of the House by Shri Sardar Amjad Ali 

SHRI SARDAR AMIAD ALI: Sir, may I 
know from the hon. Minister whether a group 
of officials led by Mr. Mantosh Sondhi, 
Secretary in the Ministry of Heavy Industry, 
very recently visited some of the Soulh-East 
Asian countries in order to export the export 
potentialities of this country? And it is 
reported, Sir, one of these countries, Malaysia, 
is understood to have indicated that it would 
like India's technology and equipment to the 
extent possible in setting up a thermal plant, 
and that it has shown interest in setting up a 
sponge iron plant, based on Indian billets. The 
Indian team promised to send a team to carry 
out a feasibility study, and the billets are also 
likely to be exported from our country. May I 
know from the hon. Minister as to what steps 
they have taken with regard to the 
implementation of these observations and its 
possibility? 

SHRI A. C. GEORGE: It is true that a 
delegation visited Malaysia and other Far East 
countries. We are not aware of the specific 
recommendations made by that delegation and 
the discussions they had with concerned 
bodies. But it is true that Malaysia is evincing 
very keen interest in joint ventures with India 
as well as in other industrial promotional 
schemes. When the specific recommendations 
are available with us, we will take necessary 
measures. 

SHRI SARDAR AMIAD ALI: In view of 
the fact that a free trade zone is necessary to 
be set up in the eastern region, and 
particularly in Calcutta, in Dum Dum area, 
may I know from the Minister what steps they 
are taking with regard to the export 
potentiality as well as in order to set up this 
free trade zone in Calcutta? 

SHRI A. C. GEORGE: There is a proposal 
regarding the location of a free trade zone in 
the eastern region. As the hon. Member has 
pointed out, there is one suggestion about 
Dum Dum, that is now being processed. But 
that need not necessarily be connected with 
engineering goods; it is connected with the 
overall increase of electronics and other 
goods. 

SHRI  HARSH  DEO  MALAVIYA:   Is 
the    Government    aware that in the war 
devastated  land  in  South  East Asia,  that 
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is, in Indo-China, in the Democratic Republic 
of North Vietnam and the Pathet Lao area of 
Laos which constitutes two-thirds area of that 
country, large-scale reconstruction activity is 
on and there is a great possibility of their 
using our engineering goods? I would like to 
know whether the hon. Minister has 
considered it advisable, or has already done 
so, for exploring this market and has 
established contacts with the Government of 
DRVN and the Pathet Lao Government that is 
now in Vientiane 

SHRI A. C. GEORGE: Sir, the Government 
is taking the initiative in this respect. The 
suggestions made by the hon. Member will be 
taken into account. 

SHRI N. R. CHOUDHURY:    Has    it 
come to the notice of the Government of India 
that the Reserve Bank of India in recent days 
has directed the banking system in the country 
to withdraw concessional interest rate for 
packing credit beyond 90 days for engineering 
goods exports which is bound to cause a 
decline in export of engineering goods. What 
steps is the Government taking to check any 
decline in such exports? 

SHRI A. C. GEORGE: Not only for the 
export of engineering goods, but in the overall 
export promotion schemes, we are taking 
necessary measures, and we are giving all 
necessary facilities and requesting the Reserve 
Bank of India and other financial institutions 
to see that exports are encouraged to the 
maximum possible extent. 

SHRI NIREN GHOSH: I would like to 
know the amount of subsidy for the promotion 
of exports on engineering goods, on cotton 
textile industry and on sugar. 

SHRI A. C. GEORGE: Sir, our engineering 
industry is comparatively a new industry in 
the international market. Naturally, we have 
got certain inherent difficulties. We are giving 
subsidies and other facilities. I may be in a 
position to mention the facilities that we are 
giving for engineering items, but I hope you 
will appreciate, Sir, that .sugar and textiles do 
not come specifically within the purview of 
this question , . . 

SHRI NIREN GHOSH: Give some details 
in respect of engineering goods. 

SHRI A. C. GEORGE: About engineering 
items, I can give a few major items: Wire 
ropes 13 per cent.; Steel—bicycle parts 20 per 
cent., LSR bicycles 10 per cent., and like that 
and a few other cash subsidies. 

SHRI BHUPESH GUPTA: We find that 
side by side with the promotion of export of 
engineering goods, Government is now also 
encouraging promotion of export of Indian 
monopoly capital to some of these South-East 
Asian countries. Recently, Mr. G. D. Birla 
was allowed to go to Thailand and meet 
monopolists there. May I know whether this 
aspect of the matter will not complicate the 
situation? Why Mr. G. D. Birla was allowed to 
go to Thailand when cases of corruption and 
other cases are pending against him? 

SHRI A. C. GEORGE: Sir, there is an 
overall guideline regarding joint ventures in 
foreign countries and this particular joint 
venture which the hon. Member is refer-ing to 
is not in engineering industry. It is in artificial 
fabrics. 

SHRI MOHAMMAD YUNUS SALEEM: 
Sir, is the hon. Minister aware that certain 
items of engineering goods could not be 
supplied to certain countries, including some 
Middle-East countries because raw material 
was not available to manufactures? I want to 
know from the Minister whether he has taken 
any action in this regard and whether he has 
negotiated with the Ministry of Steel to see 
that if such an order is placed with the 
manufacturers, raw material, particularly steel, 
is made available to the manufacturers so that 
engineering goods for which orders may be 
placed are exported to these countries. 

SHRI A. C. GEORGE: Sir, the hon. 
Member is quite correct when he says that the 
main constraint against further advancement 
and increase in exports of engineering goods 
is the lack of enough availability of raw 
materials, namely, steel and other metals. Sir, 
we are taking special measures in 
collaboration with Steel Ministry and other 
Ministries concerned to see that engineering 
industry is given maximum facility in the case 
of allotment of indigenous raw 
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SHRI A. C. GEORGE: Sir, in 1972-73 
our total exports of engineering goods were 
to the tune of Rs. 140.1 crores, out of which 
goods worth more than Rs. 40 crores were 
exported to South-East Asian countries. In 
1973-74 it is expected to be of the order of 
Rs. 175 crores and as a normal pattern we 
expeel that it may be more than one-lhird of 
the total exports to these countries. If the 
hon. Member is interested to know the 
items, they will mainly be steel, diesel 
engines, automobile parts, bicycle parts, 
boiler fittings, iron and steel castings, etc. 

DR. R. K. CHAKJRABARTI:  So far as 
exports to the South-East Asian countries 
are concerned, is the Government going to 
allow the export of basmati rice, cement, 
steel and iron-ore instead of exporting 
finished engineering goods like electronic 
equipment and parts and other finished 
engineering goods? 

SHRI A. C. GEORGE: Sir, basmati rice, 
of course, is not an engineering item. 

DR. R. K. CHAKRABARTI: Only those 
items, or finished goods. Basmati rice is 
only an example. 

SHRI    A.    C.    GEORGE:   We are not 
aware of the interest in South-East Asian 
markets of agricultural commodities pre-
dominantly. We are aware of the particular 
situation on account of our expertise among 
developing countries, whereby the South-East 
Asian countries are very much interested in all 
our engineering exports and sophis- I ticated   
goods.   We are able to compete  I 

with other countries in this respect. Last year 
we were able to get $ 6.75 million worth in 
international tenders. There, our competitive 
position is quite good. We are hopeful of 
maintaining our present rate of 30 per cent 
exports to these countries and, in fact, even 
increase it. 

C.B.I. Report regarding purchase of Cara-
velle equipment 

♦269.   SHRI  SARDAR AMIAD ALI:f 
SHRI N. R. CHOUDHURY: SHRI 
HARSH DEO MALAVIYA? SHRI 
IBRAHIM KALANIYA: SHRI 
ROSHAN LAL: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to refer to the 
answer to Unstarred Question 56 given in the 
Rajya Sabha on the 24th July, 1973 and state: 

(a) whether Government have since 
received the report of the Central Bureau of 
Investigation in regard to the irregularities in 
the purchase of Caravelle ground handling 
equipment for Indian Airlines from France; 

(b) if so, what are the main findings 
thereof; and 

(c) what action Government have taken 
against the offenders? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (c) The Central Bureau of 
Investigation has not so far given a report on 
the investigations carried out in the matter. 

SHRI SARDAR AMJAD ALI: Sir, may I 
know from the hon. Minister as to when the 
Central Bureau of Investigation took up the 
investigation in this matter and what are the 
causes for the delay in submitting the Report? 

SHRI RAJ BAHADUR: Sir, in fact, in the 
beginning when the matter was referred to the 
C.B.I, they informed that the whole matter 
was be set with numerous difficulties 

† The question was actually asked on the 
floor of the House by Shri Sardar Amjad Ali. 
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because the evidence pertaining to this 
matter could be had only in France. Apart 
from that, there were little prospects of 
getting it.   Therefore,   they were reluctant. 

But they have, I am told, completed the 
investigations and they arc in the process of 
finalising it. 

SHRI    SARDAR    AMJAD    ALI:   My 
second question will be based on part (c) of 
the Question which the hon. Minister has not 
replied. Many a time in this House the 
Minister has let us know that a particular 
case is referred to the CBI only when there is 
a prima facie case against the offender. In 
this case when the matter has been referred 
to the CBI, do we understand that there is a 
prima facie case against certain individuals 
or officers? My question to the hon. Minister 
would be to let us know as to what action 
you will take against those against whom you 
are satisfied that a prima facie case is   there. 

SHRI RAJ BAHADUR: The case pertains 
to certain procedural lapses. Because of these 
procedural lapses serious notice was taken 
and two officers, namely Shri R. S. Bahadur, 
the then Engineering Manager and Shri JAD' 
Silva, the then Controller of Stores and 
Purchase, both have been prematurely retired 
because of these lapses. 

SHRI HARSH DEO MALAVIYA: Pre-
mature retirement is a serious thing. 

SHRI N. R. CHOUDHURY:   The hon. 
Minister says that the two officers against 
whom some prima facie case was there have 
been prematurely retired. That shows that 
there is some incriminating offence against 
them. If so, I do not know why these officers 
were allowed to retire prematurely. Instead 
of that they should have been placed under 
suspension. Now that they have retired, no 
action can be taken against them. In view of 
this, I would like to know what steps the 
Ministry is likely to take if the CBI submits a 
report against these two officers. What action 
will they take to punish them for the offences 
they have already committed? 

SHRI RAJ BAHADUR: As I told earlier, 
what was discovered and what was 

alleged against them only were certain 
procedural lapses which were considered to 
be serious in the discharge of their duties. A 
formal complaint has been made to the CBI to 
investigate the matter. They are investigating 
the matter. They have got to give their 
findings ultimately before any further action 
can be taken against them, criminal or 
otherwise. 

SHRI HARSH DEO MALAVIYA: Sir, it is 
a very important question. 

MR. CHAIRMAN: I knew that; otherwise I 
would not have called you. You put your 
question. 

SHRI HARSH DEO MALAVIYA: This 
question is based on the recommendations of 
the 20th Report of the Committee on Public 
Undertakings of the Fifth Lok Sabha. My 
question is: Why did the Indian Airlines 
management take six years to take any 
conclusive action in the matter and that 
various papers connected with the transaction 
were reported missing and is it a fact that the 
Director of Engineering and the Controller of 
Stores and Purchase were prematurely retired 
even when the case was being investigated by 
the CBI so that they may escape the enquiry? 
It is not so simple as the hon. Minister has put 
it. 

SHRI RAJ BAHADUR: What I would like 
to say is that they cannot escape the result of 
the enquiry. If any act of mala fide is proved 
and finally established against them by the 
CBI, it will be taken up in the court. There is 
no question of their escaping. So far as delays 
are concerned, I understand that the orders 
were placed in 1966. The equipment was 
received in 1968. The lapses were discovered 
in 1969 and then they gave it for investigation 
to their own Chief Vigilance Officer who 
happened to be an officer of the CBI itself. 
Therefore, he took some time and after that he 
came to some conclusions. The matter was 
referred to the CBI. It was referred to the CBI 
in November, 1971. They took some time and 
they said: Please make a formal complaint. 
Since the formal complaint involved the 
making of an allegation or a complaint against 
the officer of mala fide which is a serious 
charge, the Corporation could do so only after 
a formal investigation. They said that they will 
investigate 
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it further. So they took the necessary advice. 
But they also found that the Director General 
of Technical Development, in regard to each 
case, had issued release orders. Apart from 
this, these orders were covered, as was 
supposed by the Indian Airlines, by the 
extension of the sanction that was given. In 
the beginning, it was only given in respect of 
caravelles but later on it was extended. Taking 
into account all these factors, it was 
considered best in the interest of 
administrative justice that these two officers 
should be prematurely retired and when the 
CBI has given its recommendations, we would 
see whether we should proceed further against 
them or not. 

SHRI    HARSH    DEO    MALAVIYA: 
Sir . . . 

MR. CHAIRMAN: Now he has answered 
your question. 

SHRI HARSH DEO MALAVIYA: Only a 
clarification. It is a very serious thing. 
Officers sitting in the Ministry continue to . . . 

MR. CHAIRMAN: No, Mr. Malaviya, he 
has answered the question. 

SHRI KALI MUKHERIEE: For six years it 
is going on. They are criminals . . . 

MR. CHAIRMAN: Please sit down. Do not 
take up other Members' time. Yes, Mr. 
Chandrasekharan. 

SHRI K. CHANDRASEKHARAN: This is 
nothing new. So far as the top management of 
the Indian Airlines is concerned, there is a 
very serious scandal . . . 

MR. CHAIRMAN: I expect you to put the 
question. Do not give these preliminary 
remarks. 

SHRI K. CHANDRASEKHARAN: This 
scandal appears to be continuing so far as the 
Indian Airlines is concerned. May I know 
from the hon. Minister what steps will be 
taken hereafter to see that such persons or 
such officers against whom serious allegations 
are made, are placed forthwith under 
suspension? And what further steps would be 
taken by the Ministry and The fop 
management of the Indian Airlines if it can, to 
see that in the purchase of new versions of 
Boeing 737 or any 

other type from Soviet Russia, officers who 
are already under suspension do not parti-
cipate or in any manner associate with such 
purchases? 

SHRI RAJ BAHADUR: I am grateful to 
you, first of all, that Mr. Chandrasekharan 
made a wide sweeping remark against all the 
officers whether they were present at the time 
or not but I think you have come to their 
protection and I am grateful to you. So far as 
taking action is concerned, all possible action 
has been taken that could be taken before th 
enquiry. They have not been kept in the 
service. They have been prematurely retired 
and that is not an ordinary punishment. 

SHRI HARSH DEO MALAVIYA:  It is 
in order to save them. 

SHRI RAJ BAHADUR: They cannot be 
saved. If there is an enquiry against them, 
how can they be saved? So far as 6 years' 
delay is concerned, I can tell you that there 
has been no deliberate delay. 

SHRI K. CHANDRASEKHARAN: And 
what about not associating them in the matter 
of new purchases? 

SHRI RAJ BAHADUR: They are already 
off. There is no question of their being there. 

SHRI NIREN GHOSH: Sir, may I know 
whether P. C. Lai has recommended that so 
long investigation of C.B.I, into these 
irregularities is a wasteful expenditure and be 
dispensed with? 

SHRI RAJ BAHADUR: P. C. Lai was not 
there and Mr. Niren Ghosh's discomfiture and, 
if I may say so, displeasure and unhappiness I 
can quite realise. 

Trade  with Jigypt  and   Yugoslavia  

♦270.  SHRI N.  R.  CHOUDHURY:f 
SHRI HARSH DEO MALAVIYA: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fact that of late trade with 
Egypt and Yugoslavia has declined; and 

† The question was actually asked on the 
floor of the House by Shri N. R. Choudhury, 
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(b) if so, what steps are proposed to be 
taken in this regard? 

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): (a) 
While our trade with Egypt has fluctuated, 
our exports to Yugoslavia after a decline in 
1972-73, have shown appreciable increase 
between April—October, 1973-74, as com-
pared to the corresponding period in the 
previous year. 

(b) I recently visited E^ypt and discussed 
measures to impart greaier dynamism to the 
Indo-Egyptian trade. As a result of our 
discussions, there is increased prospect of our 
participation in the reconstruction programme 
of Egypt and in the setting up of new joint 
ventures. Similarly, as a result of the outcome 
of the Indo-Yugoslav Joint Committee 
meeting held in January, 1974, steps are being 
taken to identify new products which could be 
of mutual interest to India and Yugoslavia, 
encourage special trading arrangements 
between the public enterprises of the two 
countries, and explore the possibilities of long-
term contracting arrangements. Separate 
committees on trade, industrial cooperation, 
and economic cooperation in third counrties 
have been set up to pursue these ideas. 
Initiative has also been taken for convening a 
Tripartite Meeting between India, Egypt and 
Yugoslavia to broaden economic cooperation 
among these countries. 

SHRI N. R. CHOUDHURY: Sir, I think 
the Minister during his visit to Egypt was 
trying for a tripartite meeting at the 
Ministerial level among these three countries, 
India, Egypt and Yugoslavia. May I know 
what is the reaction of the other two 
Governments regarding the proposed 
tripartite meeting? 

PROF.    D. P.    CHATTOPADHYAYA: 
Reaction is favourable. 

SHRI N. R. CHOUDHURY: In view of the 
fact that there was decline in the trade 
between Egypt and India because India could 
not import anything other than Egyptian 
cotton and since Egypt can easily export rice, 
when our country is facing acute food 
shortage, may I know from the Minister 
whether there is any scheme to import rice 
from Egypt? 

PROF.    D. P.    CHATTOPADHYAYA: 
First part regarding cotton, yes; second part 
regarding rice no. 

SHRI    HARSH    DEO MALAVIYA:    I 
would like to know : what is the proportion of 
long-staple cotton in our imports from Egypt. 
Will the Minister consider stopping completely 
the import of long-staple cotton because it is 
used for making fine cloth for the rich people 
of this country and is not necessary for the 
common man? In view of this will he agree to 
stop the import of long-staple cotton, which is 
the general demand in the country and which 
has been voiced also in both Houses of 
Parliament? 

PROF.    D. P.    CHATTOPADHYAYA: 
Sir, the import of long-staple cotton has 
already been reduced, substantially reduced; 
and that sort of cotton is being grown in our 
own country. So the Government policy is to 
see that it is further reduced consistent  with  
the  demand  in   the  country 

 

 

MR.  CHAIRMAN:   The question really 
does not relate to Russia. 
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PROF.   D. P.    CHATTOPADHYAYA: 

Sir, this question was raised also the other day 
on the floor of the House and my colleague 
answered it very clearly that it would not be 
correct to suggest that the price that we get for 
our exports to East European countries 
including Russia is less than what we can get 
from elsewhere. On the contrary figures 
indicate in respect of certain items what we 
have got is more favourable. So far as 
Yugoslavia is concerned it is true that for 
some of the export and import items—that is, 
export to and import from—prices are being 
renegotiated because of the higher cost of 
production both at this end and also at that 
end. 

 
MR. CHAIRMAN: He has suggested a 

reason; is that reason correct or not? What do 
you want to say about it? 

 
PROF.    D. P.    CHATTOPADHYAYA: 

In what I have said about East European 
countries, including Russia, I have referred to 
both export and import. Since this is a specific 
question about Yugoslavia, I concentrated 
more on Yugoslavia. I have said that our 
prices for the export of wagons, for instance, 
and import of ships have been re-negotiated 
because of the higher cost of production. 

SHRI A. G. KULKARNI: We have bilateral 
trade with Egypt and Yugoslavia. In regard to 
Egypt and the Sudan difficulty comes in 
because we sell them at a fixed price; while 
these countries sell their commodities to India 
at prices based on world tender. Thereby this 
country loses the chance of getting a better 
price. May I know whether the Government 
will enquire* into this in the case of Egypt and 
the Sudan and take appropriate steps so that 
our country's interests are not harmed? 

PROF.   D.   P.    CHATTOPADHYAYA: 
Steps have alrendy been taken to ensure that 
our interests are not harmed. 

 
PROF.    D. P.    CHATTOPADHYAYA: 

Most of the textile produced out of the long-
staple cotton imported from outside is meant 
for home consumption. 

MR. CHAIRMAN:   Next question. 

 
†'The  question  was  actually  asked    on 

the floor of the House by Shri O. P. Tyagi. 
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†[Amount due from Pakistan 

•271. SHRI O. P. TYAGI: SHRI S. C. 
ANGRE: SHRI  SUBRAMANIAM  
SWAMY: 
SHRI     PRAKASH     VIR     SHAS- 

TRI: SHRI   B.   S.   
SHEKHAWAT: 

Will the Minister of FINANCE be pleased 
to refer to the answer to Unstarred Question 
1028 given in the Rajya Sabha on the 19th 
March, 1974 and state the amount of loan 
Pakistan owes to India under the financial 
agreements entered into with that country at 
the time of partition and the total interest 
which has accrued to India in respect of this 
loan upto date?] 

THE MINISTER OF FINANCE (SHRI Y. 
B. CHAVAN): Pakistan's partition debt to 
India is of the order of Rs. 300 crores; the 
precise amount has not so far been agreed 
upon despite efforts made on various 
occasions. Under the partition arrangements 
concluded in December 1947 this debt was 
repayable by Pakistan in Indian rupees in 50 
annual equated instalments of principal and 
interest (at 2$ per cent per annum) 
commencing from the 15th August, 1952. In 
the absence of any payment by Pakistan 
towards repayment of principal or interest, the 
accumulated interest at the normal rate (2J per 
cent) would by now be nearly equal to the 
amount of the debt due from Pakistan. 

 
†[ ] English translation. 
†[ ] Hindi translation. 
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SHRI Y. B. CHAVAN: The later dis-
cussions that were held with the Pakistani 
representatives were in 1959-60. After that, as 
all Members know, in the last whole decade 

the relations had been somewhat strained and 
no further talks have been held. This is the 
position where the whole matter stands now. 

SHRI V. B. CHAVAN: I will need notice 
for this question. 

MR. CHAIRMAN: He needs a separate 
notice. The question really does not arise out 
of this. But he wants notice for that. 

 

SHRI  Y. B.  CHAVAN:     There  is  no 
question of having a consolidated list of the 
disputes. But it is a fact that this amount 
which they owe us we are showing it in every 
Budget; even in this year, if you refer to a 
certain page in the Explanatory Memorandum, 
it is mentioned there. Naturally it is a thing 
that they owe us, which is not settled. 
Therefore, it is one of the unsettled questions. 
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WRITTEN   ANSWERS   TO   QUESTIONS  

S.T.C. policy  on  import of  books 

*272.   SHRI  DHARAMCHAND  JAIN: 
SHRI ROSHANLAL: SHRI 
SARDAR AMJAD ALI: SHRI  C.  
P.  MAJHI: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fact that the State 
Trading Corporation has changed its policy 
regarding import of books; 

(b) if so, what are the reasons therefor; and 

(c) whether it has caused any adverse im-
pact on  indigenous  book  market? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI AC. 
GEORGE): (a) No, Sir. 

(b) and (c) Do not arise. 

Foreign  Exchange   earned   through   
public and private sector hotels 

*273. SHRI M. S. ABDUL KHADER: 
Will the Minister of TOURISM AND CIVIL 
AVIATION  be pleased  to state: 

(a) the amount of foreign exchange earned 
by public and private sector hotel during the 
last three years, year-wise; and 

(b) what measures Government have taken 
to check leakage and increase earning of 
foreign exchange from this source? 

 

SHRI Y. B. CHAVAN: The hon. Member 
is making certain suggestions. I do not think I 
should express an opinion on that. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. (SMT.) SAROJINI 
MAHISHI):   (a) A statement showing the 

amount of foreign exchange surrendered by 
hotels during the last three years as furnished 
by the Reserve Bank of India is laid on the 
Table of the House. 

  

 

(b) To maximise the earnings in foreign 
exchange a scheme of compulsory payment of 
hotel bills in foreign exchange by non-
residents (other than exempted categories) 
was brought into effect by the Department of 
Tourism on 1st November, 1972. As a result 
of this measure the foreign exchange 
surrendered by Indian hotels during the period 
November, 1972 to September 1973 increased 
to over Rs. 5.89 crores, as against to Rs. 1.84 
crores in the corresponding period during the 
previous year, thus recording a rise of 219 per 
cent. 

Since the difference betwen the official rate 
of exchange and the open market rate has 
narrowed down it is anticipated that the 
leakage of foreign exchange from other 
sectors of tourist industry would also be 
reduced. 

Dry ports in States 

*274.   SHRIMATI LAKSHMI KUMARI 
CHUNDAWAT : 

SHRI  MAHENDRA  BAHADUR 
SINGH: 

SHRI SAWAISINGH SISODIA: 
Will the Minister of COMMERCE be 

pleased to state: 
(a) the names of the States/Union Terri-

tories which  have required    the    Central 

N.A.—Not available. 

Government for setting up dry ports     in their  
respective territories;  and 

(b) what decision Government have taken 
in  this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI AC. 
GEORGE): (a) The State Governments of 
Uttar Pradesh, Haryana, Rajasthan and Bihar, 
and the Union Territory of Delhi have 
requested for setting up dry port in their  
respective  States/Territory. 

(b) At present only one proposal for setting 
up a dry port at Delhi has been formulated. 
This is under Government's consideration. No 
other proposal has yet been formulated. 

Anomalies in pay  scales of Coffee Board 
employees. 

*275.  SHRI NIREN GHOSH: 
SHRI K. P. SINGH DEO: DR. K. 
MATHEW KURIAN: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fact that the Government  of  
India,   while implementing     the Third      Pay      
Commission's      recommen-   -. dations   made   
by   the   Coffee   Board in 
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1969  for the rationalisation of pay scales of 
employees of the Coffee Board; 

(b) whether it is a fact that by taking the 
equivalent pay scales recommended by the 
Third Pay Commission in the existing scales 
of pay of Coffee Board employees, a number 
of anomalies have been perpetuated; and 

(e) if so, what steps Government have 
taken to remove the anomalies? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) to (c) Government have taken 
into consideration the recommendations 
made by the Coffee Board in 1969 for the 
rationalisation of pay scales of employees of 
the Board while revising the pay scales in the 
light of Government's decisions ijn the Third 
Pay Commission's recommendations. 
Suitable revised scales of pay have been fixed, 
keeping in view the responsibilities of the 
posts and correcting to the extent feasible the 
anomalies in the earlier pay scales. 

Boosting tea exports 
*276.   SHRI BIPINPAL DAS: 

DR.  R.  K. CHAKRABARTI: DR. 
V. A. SEYID MUHAMMAD: SHRI  
DHARAMCHAND  JAIN: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government have formulated 
any comprehensive plan to boost tea exports; 
and 

(b) if so, what are the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) and (b) statement is laid on 
the Table of the House. 

Statement 
In order to promote tea exports, Govern-

ment have taken or intend to take the fol-
lowing steps: 

(1) Abolition   of   export duty   on   tea 
with effect from  1st March, 1970. 

(2) Rebate of excise duty at the point 
L/J{D)10BSS—8 

of export varying with price with effect from 
15th April, 1970. 

(3) Promotional activities by the Tea 
Board's offices established in London, New 
York, Cairo, Brussels and Sydney to creat 
greater posibility for export of Indian tea to 
various traditional and new markets. 

(4) Promotion of special packs of Indian 
tea in selected markets abroad with the 
cooperation of the local blenders/packers. 

(5) Advertisement through appropriate 
media of publicity in countries abroad. 

(6) Participation   in   Trade   Fairs   and 
exhibitions. 

(7) Exchange visits of traders and experts 
to promote the interest of tea. 

(8) Setting up of a Tea Trading Cor-
poration in the Public Sector for export of 
packeted and blended teas. 

(9) Participation in Generic Promotion 
along with other tea producing countries and 
local tea trade in importing countries to 
increase consumption of tea as a beverage 
vis-a-vis other soft drinks. 

Exports to Golf countries 

*277.   SHRI J. S. TILAK: 
SHRI KALI MUKHERJEE: 
SHRI S.  KUMARAN: 
SHRI V. B. RAJU: 
SHRI       GURMUKH      SINGH 

MUSAFIR: 
Dr. Z. A. AHMAD: 
SHRI  A.   G. KULKARNI: 
SHRI CHANDRA SHEKHAR: 
SHRI KRISHAN KANT: 
SHRI K.  P. SINGH DEO: 
SHRI LOKANATH MISRA: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government have drawn up any 
plans to increase exports to Gulf countries and 
other oil producing countries; and 
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(b) if so, what are the details thereof? 

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA) : (a) 
& (b) In view of the recent increase in oil 
prices and other essential imports the Gove-
rnment has prepared a programme of exports 
for all countries including oil producing 
countries in the Persian Gulf Area and 
elsewhere. The crash programme envisages 
increase in exports of both traditional and 
non-traditional items. 

The principal elements of the programme 
are: 

(a) Identification of products with maxi 
mum export potential in the immediate 
future, 

(b) Identification of destination to 
which exports of these products would 
yield maximum unit value realisation, 
and 

(c) Identification of measures which 
would augment the domestic production 
base and generate additional export sur 
pluses for these products. 

As a result of the crash programme it is 
expected that exports during the current 
financial year will be substantially higher than 
the rate of 7.6 per cent, envisaged in the draft 
Fifth Five Year Plan document. The exports to 
the oil producing countries including in the 
Persian Gulf Area are likely to be more than 
double during 1974-75 as compared to 1972-
73 level. 

Take-Over of Andrew Yule & Co. 

*278.   SHRI S. KUMAR AN: 
SHRI KALYAN ROY: 

Will the Minister of FINANCE be pleased 
to refer to the answer to Starred Question 321 
given in the Rajya Sabha on the 27th 
November, 1973 and state what progress has 
been made in the verification of the assets and 
investments of Andrew Yule and Co. Ltd. 
with a view to take-over of the Company? 

THE MINISTER OF FINANCE (SHRI Y.  
B. CHAVAN):   The verification of the 

assets and investments of Andrew Yule and 
Co. Ltd. has since been completed by National 
Industrial Development Corporation Ltd., a 
Government of India Undertaking. 

Deficit in State Budget for 1974-75 

*279. SHRI SHYAMLAL GUPTA: Will 
the Minister of FINANCE be pleased to state : 

(a) whether the State Governments have 
approached the Central Government for ad-
ditional grants to reduce the budget deficits 
and to meet their Plan expenditure;  and 

(b) if so, what are the details thereof and to 
what extent addition] grant, if any, is 
proposed to be given by the Central Gove-
rnment to the deficit States? 

THE MINISTER OF FINANCE (SHRI Y. 
B. CHAVAN): (a) and (b) No specific request 
for additional grants to reduce the budget 
deficits and to meet the Plan expenditure has 
been received from the State Governments. 
However, some of them have approached for 
Central assistance for meeting their carry-over 
deficits and for assistance outside the Plan for 
specific projects. 

Construction of aerodromes in tbe country 

*2S0.   SHRI   SAWA/SINGH  SISODIA: 

SHRIMATI LAKSHMI KUMARI 
CHUNDAWAT: 

SHRI   MAHENDRA   BAHADUR 
SINGH: 

Will the Minister of TOURISM and CIVIL 
AVIATION be pleased to state the number 
and location of civil aerodromes proposed to 
be constructed in the country during the 
current year? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHADUR): 
Besides the aerodrome at Barapani (Shillong) 
which is already under construction, it is 
proposed to start work on a new aerodrome at 
Hubli-Dharwar during the current financial 
year. 
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Letter in the Times of India' relating to a 
notorious smuggler of Gujarat 

*281.   SHRI KALI  MUKHERIEE: 
SHRI A. G. KULKARNI: 
DR. Z. A.  AHMED: 
SHRI CHANDRA SHEKHAR: 
SHRI V. V.  RAJU: 
SHRI J. S. TILAK: 
SHRI       GURMUKH       SINGH 

MUSAFIR: 
SHRI KRISHAN KANT: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government's attention has 
been drawn to a letter published in the 
Times of India' of 3rd April, 1974 regarding 
a notorious smuggler from Gujarat, in which 
sufficient identification of the person has 
been given; and 

(b) if so, what steps Government have 
taken to apprehend the said person? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) The Government have seen 
the letter of Shri Madhu Mehta published in 
the 'Times of India' of 3rd April, 1974. 

(b) The description furnished in the said 
letter appears to relate to a notorious smug-
gler belonging to Nani Daman in Gujarat. 
He is currently involved in six smuggling 
cases in which departmental action as well 
as prosecution proceedings have already 
been initiated against him. He has been 
arrested thrice in three different cases but 
was subsequently released on bail by the 
trial Magistrates. 

F.O.B. costs on export of engineering 
goods 

*282. SHRI H. M. TRIVEDI: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Government have any ma-
chinery for examination of f.o.b. costs of 
shippers of Indian engineering goods to 
judge the impact of ocean freight on such 
exports; and 

(b) if so, what are the results of such 
examination on products whose exports ex-
ceed rupees two crores in a year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A.C 
GEORGE): (a) The FIB (Freight Investigation 
Bureau) in the Directorate General of 
Shipping is functioning as the agency for 
examining the f.o.b. costs of shippers of 
Indian engineering goods and assess the 
impact of ocean freight on the c.i.f. cost of 
such exports. 

(b) Examination of shipping freight prob-
lems by the FIB is a continual process, and 
specific complaints relating to high freight 
rates as and when received from shippers are 
taken up with the concerned Conference Lines 
for working out appropriate rates suited to the 
sensitivity of the items of exports. 

IDA Loan for import of raw materials for 
small scale sector 

*283.   SHRI K. P. SINGH DEO: SHRI 
LOKANATH MISRA: 

Will the Minister of FINANCE be pleased  
to  state: 

(a) what are the prospects of India getting a 
25 million dollar credit from the International 
Development Association during the current 
year for import of raw materials for the small 
scale sector; and 

(b) whether India got a similar amount last 
year and if so, the various fields in which  that 
amount was  utilised? 

THE MINISTER OF FINANCE (SHRI Y. B. 
CHAVAN): (a) The Governmetnt of India has 
been exploring the possibility of getting 
assistance from the International Development 
Association for meeting imported raw 
materials requirements of units in the small-
scale sector but it is not possible to anticipate 
whether any assistance would be forthcoming 
and extent thereof. 

(b) An Agreement had been signed with the 
International Development Association last 
year for a credit of $ 25 million for assistance 
to Industrial Development Bank of India in 
financing projects in the small and medium-
scale industrial sectors needing 
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imported machinery. This credit was for 
financing the requirements of capital equip-
ments in the small and medium-scale indus-
trial sectors and did not cover imported raw 
material  requirements 

Large business houses in leather and marine 
export trade. 

*284. SHRI KALYAN ROY: Will the 
Minister of COMMERCE be pleased to state: 

(a) whether it is a fact that a major per-
centage of export of leather and marine 
products is done by large business houses; 

(b) if so, the percentage of their share in the 
trade and the names of the concerns and 
business houses engaged in the export trade; 
and 

(c) what steps are being taken to reduce 
their domination over the trade? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A.C. 
GEORGE): (a) No, Sir. Large business houses 
account for a small proportion of the export 
trade in these commodities. 

(b) and (c)  Do  not  arise. 

Soviet experts in public and private sector 
undertakings 

*285.   SHRIMATI SUSHILA SHANKER 
ADIVAREKAR: 

SHRIMATI RATHNABAI SREE-
NIVASA RAO: 

SHRIMATI SUMITRA G.  KUL-
KARNI: 

Will the Minister of FINANCE be pleased 
to state: 

Ca) the particulars of public and private 
sector industrial and non-industrial projects 
where Soviet experts are at present employed 
as consultants/advisers; 

(b) what is the number of these experts, 
project-wise; and 

(c) what is the nature of assistance being 
rendered by them? 

THE MINISTER OF FINANCE (SHRI Y. 
B. CHAVAN): (a) to (c) Necessary in-
formation is being collected and will be laid 
on the Table of the House as soon as possible.

Indo-Bangladesh  talks on  factories in  the 
two countries 

•286.  SHRI MONORANJAN ROY: 
SHRI  SASANKASEKHAR  SAN-

YAL: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether representatives of Bangladesh 
and India held discussions about setting up 
factories having man power and machinery 
supplied by one country in the other country; 

(b) if so, what progress has so far been 
made in this regard; and 

(c) whether there is any proposal under the 
consideration of both the countries to expand 
such areas of mutual cooperation for mutual 
benefit? 

THE MINISTER OF COMMERCE 
(PROF.   D.   P.     CHATTOPADHYAYA): 
(a) to (c) A statement is laid on the Table of the 
House. 

Statement 

During the meeting of the Indo-Bangladesh 
Implementation Committee set up by the 
Planning  Commissions of the  two countries, 
held  in  Dacca in  May,  1973, possibilities of 
promoting cooperation and collaboration in the 
Technical and  Industrial field were explored. 
In this context,  the areas  identified for such 
collaboration  included cement/clinker, fertilisers 
and sponge iron projects. In each of these fields, 
India has undertaken   to prepare  feasibility 
studies.   The preliminary report   on 
cement/clinker has  been submitted and is under 
consideration at present. The final report is ex-
pected to be ready shortly. The report on feriliser 
production has just  been submitted. The  report 
on sponage iron  is expected  to be ready by 
about the end of this year. 
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Basmati rice 
♦287.   SHRI LOKANATH MISRA: 

SHRI SALIL KUMAR 
GANGULI: 

SHRI MONORANJAN ROY: 
SHRI   SASANKASEKHAR 

SANYAL: 
Will the Minister of COMMERCE be 

pleased to state: 

(a) whether Basmati rice is becoming 
popular in the international market; 

(b) if so, what are the names of the 
countries which are showing interest in its 
purchase; and 

(c) what is the price offered (Country-wise) 
by different countries? 

THE MINISTER OF COMMERCE 
(PROF.    D. P.    CHATTOPADHYAYA) : 
(a) Yes, Sir. 

(b) West Asia, United Kingdom, Mauritius, 
U.S.A., Hongkong, Canada, Singapore, 
Seychelles, Fiji, Nigeria, West Germany, 
Australia, Aden, Kenya, Zambia, Switzerland, 
etc. 

(c) Basmati rice is sold at international 
prices prevailing from time to time. 

Sending of Snake-charmers to  U.S.A. 
•288,   DR.   R.   K.   CHAKRABARTI   : 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether a travel agency of Cochin has 
entered into a long-term contract with some 
American travel agents for sending teams of 
snake-charmers to the United States of 
America to entertain American audiences; and 

(b) if so, whether the Government of India 
have given sanction for this deal and what is 
the estimated foreign exchange earning 
therefrom? 

THE MINISTER OF FINANCE (SHRI Y. 
B. CHAVAN): (a) and (b) Government have 
come across a news item to this effect. The 
claim was made by an un-recognized travel 
agency. When the concerned Department 
made enquiries, the travel agency did. 

not divulge the details. No application has 
been received by the Reserve Bank of India 
seeking permission for any contract. 

Market borrowings 

*289. SHRIMATI SUMITRA G. KUL-
KARNI: Will the Minister of FINANCE be 
pleased to state: 

(a) what amount was subscribed by the 
Reserve Bank of India in 1973-74 out of Rs. 
472 crore market borrowings; am 

(b) what are the reasons for the large 
subscription by the Reserve Bank of India? 

THE MINISTER OF FINANCE (SHRI Y. 
B. CHAVAN): (a) and (b) The Reserve Bank 
subscribes to Government loans and also 
purchases and sells Government securities as 
part of its open market operations. As funds 
for investment accrue to banks, Provident 
Funds and other institutional investors 
throughout the year, it is necessary for the 
Reserve Bank to adjust its initial subscriptions 
to Central Loans, as and when they are 
floated, having regard to likely demands 
therefor later in the year. Because of 
variations from time to time in the rate of 
growth of deposits in commercial banks or 
other developments, it may not always be 
possible for the Reserve Bank to liquidate 
fully its subscriptions to new loans within the 
financial year in which they are floated. The 
Bank keeps the position in regard to its 
portfolio and operations under review to 
correct any major imbalance as a result of 
unforeseen developments. 

The details of initial subscriptions to 
Government loans by the Reserve Bank or of 
other parties are treated as secret and, 
therefore, are not divulged. 

Surplus pilots in Indian Airlines 
*290. SHRI K. CHANDRASEKHAR-AN: 

Will the Minister of TOURSIM AND CIVIL 
AVIATION be pleased to state: 

(a) whether the Chairman and Managing 
Director of the Indian Airlines issued a 
statement to the effect that the organisation 
has  one hundred surplus pilots and 

ffci) if so, whether there is any proposal to 
retrench these surplus pilots? 
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THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b) On the basis of the ex-
isting fleet, 95 pilots are surplus to the re-
quirement of Indian Airlines. The Corpora-
tion, however, does not propose to retrench 
any of these. They are expected to be ad-
justed against their future expansion pro-
gramme. 

MMTC contract for urea and fertilizers 
♦291.   DR.V.A.SEYID   MUHAMMAD: 

SHRI BIPINPAL DAS: 
Will the Minister of COMMERCE be 

pleased to state: 
(a) the names of the contries with which 

Minerals and Metals Trading Corporation 
have concluded agreements so far   during 

the year 1974 for the import of urea, other 
fertilizer   components   and   fertilizers;   and 

(b) the details in terms of quantity and 
value of the commodities to be imported 
according to these agreements? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) M.M.T.C. has concluded 
agreements for import of fertilizers with 
German Democratic Republic, Union of 
Soviet Socialist Republic, Bulgaria, De-
mocratic Peoples' Republic of Korea and 
Poiand so far during the year 1974. 

(b) A statement showing the details is laid 
on the Table of the House. The total value of 
contracts concluded so far is Rs.    130 
crores. 

  

P. S.=Contracts with Rumania and Hungary arc yet »o be concluded   The matter is  being 
pursued closely with them. 

Tariff on rubber products 
*292.   SHRI  B.  S. SHEKHAWAT: 

SHRI  O.  P.  TYAGI: 
SHRI D. K. PATEL: 
SHRI        JAGDISH       PRASAD 

MATHUR: 
DR. RAMKIRPAL SINHA: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Tariff No. T.I.    16A(4) 
covers the item V-belt; 

(b) whether this Tariff covers such rubber 
products as  are  produced   by  cottage 

industries which do not have vulcanising 
plants and therefore cannot treat rubber wit!   
sulphur at high temperatures; 

(c) whether it is a fact that in the absence of 
a specific clarification in this regard cottage 
industries producing V-belts by binding rubber 
and canvass with hand, are being required to 
pay duty at the rate of 11 per cent, the rate that 
is being charged from big industries like 
Dunlop and Good-year;  and 

(d) if so, what steps are being taken by 
Government to protect the cottage industries? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) No, Sir. The correct rate of excise duty 
leviable on V-belts is 20% advalo-rem, 
irrespective of the sector of the industry by 
which it is manufactured. In adition auxiliary 
excise duty at the rate of 20% of the basic 
duty is also leviable. 

(d) The representations made by the trade  
are  under consideration. 

U.N. Development Scheme 
*293.  SHRI        NABIN        CHANDRA 

BURAGOHAIN : 
DR.  R.  K.  CHAKRABARTI: 
SHRI K.  B. CHETTRI:     " 

Will the Minister of FINANCE be pleased 
to state : 

(a) whether it is a fact that the State in the 
North Eastern Region were not allotted any 
development scheme under the U.N. projects; 
and 

(b) if so, what are the reasons therefor? 
THE MINISTER OF FINANCE (SHRI Y. 

B. CH A VAN): (a) and (b) The United 
Nations Development Programme (U.N.D.P.) 
renders its assistance to developing countries 
on the basis of the "Country Programme" 
proposed by each recipient country. India's 
"Country Programme" was approved by the 
UNDP Governing Council in June 1972 for an 
Indicative Planning Figure of $50 milion and 
for the five-year period 1972-76. Our Country 
Programme had been formulated in close 
consultation with the Planning Commission 
and the various Ministries,who were required 
to take into account the needs of the State 
Governments and Union Territories while 
proposing schemes for inclusion in the 
Country Programme. The State Governments 
and Union Territories were also advised to 
furnish to the concerned Ministries their 
proposals for UNDP assistance. No 
developmental scheme relating to any State in 
the North Eastern Region was, however, 
sponsored for inclusion in the Country 
Programme. 

Amendment of Essential Commodities Act. 

294.  SHRI D. P. SINGH: 
SHRI KAMALNATH JHA: 
SHRI       NABIN        CHANDRA 

BURAGOHAIN: 
DR. V. A. SEYID MUHAMMAD: 

Will the Minister of COMMERCE be 
pleased to state: 

(j) whether the Central Government had 
discussions with the State Governments re-
garding proposed amendments of the Essen-
tial Commodities Act; 

(b) whether it is a fact that there are 
difference between various Departments of 
the Government of India on the subject; and 

(c) if so, what are the main points of 
difference and by when a final decision is 
likely to be taken? 

THE MINISTER OF COMMERCE 
(PROF.    D. P. CHATTOPADHYAYA)  : 
(a) to (c) The State Governments and the 
Un'on Ministries concerned were consulted on 
various proposals for the amendments to the 
Essential Commodities Act. There are no 
differences in the approach to the proposed 
amendments. 

 
Theft   of   paper   from   currency   paper 
manufacturing factory at Hoshangobad 

*295. SHRI V. K. SAKHLECHA: Will the 
Minister of FINANCE be pleased   to state: 

†[  ] English translation. 
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(a) whether the Departmental investigation 
into the incident of theft of paper from the 
currency, paper! manufacturing factory in 
Hoshangabad (Madhya Pradesh) has  been 
completed;  and 

(b) if so, what facts have come to light as a 
result of the said investigation?] 

 
t[THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) and (b) The Central Bureau of 
Investigation has taken over the investigation 
of the case relating to theft of currency paper 
from the Security Paper Mill Hoshangabad. 
The Departmental investigation will be taken 
up when the results of CBIs' investigation 
become available. In the meantime several 
aditional measures have been taken to tighten 
the security in the Mill, one of which is the re-
placement of existing watch and ward staff by 
the Central  Industrial  Security Force.] 

Improving the  lot of  craftsmen of Delhi 
*296. SHRI KHURSHEED ALAM 

KHAN: Will the Minister of COMMERCE 
be pleased to state: 

(a) what steps are being taken by Gove-
rnment for providing encouragement to the 
world famous crafts of Delhi; 

(b) what steps have been taken to improve 
the working conditions living and working 
environments  of  the craftsmen; 

(c) what steps are proposed to be taken for  
checking exploitation   by   middle-men 

†[  ] English translation. 

and  improving the lot of  craftsmen;  and 
(d) whether there is any proposal under 

Government's consideration for encouraging 
and sustaining apprenticeship schemes for  
promotion of  the  crafts? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A.C. 
GEORGE): (a) to (d) A statement is laid on 
the  Table  of  the  House. 

Statement 
Following are some of the important 

measures aiming at encouragement to 
handicrafts of Delhi and consequently at 
amelioration of the plight of the artisans: 

(i) The Design Centre run by the All India 
Handicrafts Board at the Okhla In-dustrial 
Estate provides assistance in designing of the 
handicraft items. 

(ii) The Central Cottage Industries Em-
porium and the Emporium run by Delhi 
Adminisuation in Delhi provide marketing 
facility for the Handicraft items and eliminate 
to a large extent exploitation by middle-men. 

(iii) National awards for outstanding 
craftsmanship have been awarded to 10 
master craftsmen of Delhi. 

(iv) Training has been imparted to crafts-
men in Ivory, Meenakari and Metal En-
graving. 

2. All India Handicrafts Board is organising 
further training programmes to craftsmen in Delhi. It 
is also organising a Carpet Weaving Centre 
within Union Territory. Finances are made 
available to Delhi Administration for their 
handicrafts development programmes 
covering provision of common facilities 
centres for art-ware, development of Papier-
Mache products, grant-in-aid to artisans etc. 

Seminar on perfumery export 
♦232.  SHRI  SHYAMLAL  GUPTA: 

SHRI LOKANATH MISRA: 
SHRI  K. P.  SINGH  DEO: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether a seminar on perfumery export 
was held in Delhi recently; and 

† Transferred from the 2nd May, 1974, 
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(b) if so, what are the main recommen-
dations made at the Seminar and what is 
Government's  reaction  thareto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A.C. 
GEORGE): (a) Yes, S'ir. 

(b) The Report of the Seminar is still 
awaited. 

Seizing of woollen rags by  Bombay 
Customs 

*319. SHRI N. G. GORAY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that 500 bags of 
woollen rags have been recently seized by 
the Bombay Customs; 

(b) whether it is a fact that these bags 
contained mutilated rags  and pieces;  and 

(c) what is the mechanism in the Bombay 
Docks to find out mutilated rags and cut- 
pieces in the bags? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) As on 20-4-74, about 55 
consignments comprising approximately 
9,000 bales of woollen rags shipped after 17-
9-73 have been detained by the Bombay 
Customs. 

(b) While these bales may contain some 
mutilated or unserviceable rags, they contain 
a percentage of serviceable garments. 

(c) The procedure for examination is first to 
classify the entire consignment into 
homogenous lots, on the basis of their sizes, 
manner of package, type of packing material 
used and marks and numbers on the bales. 5% 
Bales are then selected for examination from 
each of the homogenous lots. These are 
opened and examined by two officers of 
Bombay Customs in the presence of 
importer's representative. 

Refund of unspent amount by States 
320. SHRI SANAT KUMAR RAHA: Will 

the Minister of FINANCE be pleased to state: 
(a) whether it is a fact that West Bengal 

Government could not spend Rs. 30 crores 
upto the 31st March, 1973; 

transferred from the 8th May, 1974. 

 

(b) whether it is also a fact that Orissa 
Government could not spend Rs. 5.5 crores 
relief grant during the last financial year; and 

(c) if so, what is the total amount Central 
Government got back from the States which 
could not be spent by the States during the 
last financial year, 1973-74? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) No, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Set-back to tea industry 
321. SHRI SANAT KUMAR RAHA: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fact that there is a 
serious set-back in the production of 
Darjeeling tea because of a severe shortage of 
coal, furnace oil and fertiliser; and 

(b) if so, the steps taken to supply these 
materials to Darjeeling tea gardens? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) and (b) In spite of the 
problems created by the oil crisis and irregular 
wagon movements at times for coal, every 
effort is being made to meet the input 
requirements of tea industry for items like 
fertilisers, furnace oil, coal with a view to 
maintain the production level of this industry. 

Import of newsprint by STC 
322. SHRI SUHRID MULLICK CHOU- 

DHURY: Will the Minister of COM 
MERCE be pleased to state: 

(a) whether the C.B.I, has recently been 
entrusted with any investigation regarding 
contracts for newsprint imports by S.T.C.; and 

(b) whether Government have received any 
complaint regarding malpractices by STC and 
RNI officers during the year 1971-72? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) Yes. Sir, 
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(b)   The   information   is   being   collected 
and will be laid on the Table of the House. 

Loss incurred by Central Bank of India 
323.   SHRI  JAGDISH JOSHI: Will the 

Minister of FINANCE be pleased to state: 
(a) whether   Central  Bank   of  India   is 

running in losses; 
(b) if so what are the reasons therefor; and 
(c) whether an enquiry was instituted in this 

regard and with what result?] 

t[THE MINISTER OF FINANCE (SHRI Y. 
B. CHAVAN): (a) to (c) No, Sir. The bank 
has earned profits in all the years 1969, 1970, 
1971 and 1972. The accounts of the bank for 
the year 1973 are in the process of finalisation. 
The Bank has reported that its Board of 
Directors have constituted a Committee to 
review all aspects of the working of the Bank 
and that the Committee has not yet completed 
its study.] 

t|Taking over of Satna airstrip 

324. SHRI JAGDISH JOSHI: Will the 
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state: 

(a) whether it is a fact that the airstrip 
constructed at Satna District of Madhya 
Pradesh during the Second World War has not 
been taken over by the Ministry so far for  
civil   aviation   purposes;  and 

(b) if so, what are the reasons therefor?] 

t[THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHADUR): 
(a) The aerodrome at Satna in Madhya 
Pradesh is already under the control of the 
Civil Aviation Department. 

(b) Does not arise.l 

†[   ] English translation. 
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Common  market  with  neighbouring 
countries 

325. SHRI JAGD1SH JOSHI: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the Government of India have 
formulated any scheme for setting up- a 
common market for India, Pakistan, Bangla-
desh, Nepal, Afghanistan and Ceylon in the 
Indian sub-continent; and 

(b) if so, whether such a common market is 
likely to be beneficial to the economic 
interests of the above mentioned countries?] 

 
f[THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) No. Sir. 

(b) Does  not arise.] 

Arrears of Income-tax above Rs. One Lakh 
against firms in Maharashtra 

326. SHRI D. S. PATIL: Will the Minis 
ter of FINANCE be pleased to state: 

(a) the names of the firms in Maharashtra 
whose income-tax arrears exceed rupees one 
lakh;  and 

(b) the steps being taken against those 
firms to recover the amount in arrears? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) and (b) The requisite in-
formation as on 31-3-74 is being collected and 
will be laid on the Table of the House as early 
as possible. 

Big  business houses  in  fishery  industry 
327. SHRI K. CHANDRASEKHARAN: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether Government have received any 
report or recommendation from the Marine 
Products Export Development Authority in the 
matter of the entry of big 

†[   ] English translation. 

business houses into the fishery industry in 
Kerala; if so what are the details of. such 
recommendations; and 

(b) what action has been taken by Gov-
ernment  thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GJ'ORGE): (a) No, Sir. 

(b) Does not arise. 

Export of non-specified variety of froglcgs 
328. SHRI K. CHANDRASEKHARAN: 

Will the Minister of COMMERCE be pleased 
to state: 

(a) whether Government have received 
any report from the Marine Products Ex 
ports Development Authority in the matter 
of export from Kerala, particularly to the 
United States, of frozen froglegs of non- 
spicified variety; and 

(b) if so, what action has been taken by 
Government thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) In regard to froglegs ex-poited 
from India after preshipment inspection and 
rejected in United States of America by the 
Food and Drugs Administration the Marine 
Products Export Development Authority has 
requested the Government to send a technical 
team to study the situation. 

(b) The Government have deputed the Joint 
Director, Marine Products Export 
Development Authority, Cochin to go to USA 
to study this matter in detail. 

Financing of fishing vessels 
329. SHRI K. CHANDRASEKHARAN: 

Will the Minister of COMMERCE be 
p!e<sed to state: 

(a) whether Government have received any 
report from the Marine Products Ex-pr>r 
Development Authority in the matter of 
defects in the present procedure in financing 
the purchase of deep-sea fishing vessels 
including trawlers; and 

(b) if so what action has been taken by 
Government in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE rSHRT A. C. 
GEORGE): (a) Yes, Sir. 
GEORGE): (a) Yes, Sir. 



 

(b) The proposals of the Marine Products 
Export Development Authority have been 
considered by the Planning Commission and it 
has not so far been possible to accomodate the 
financial requirements of the fishing vessels 
within the Fifth Plan. 

Seizure of imported goods from shops  in 
Vasant Vihar, New Delhi 330. SHRI NABIN 
CHANDRA BURA-GOHAIN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that some imported 
goods   were   recently   seized   from   certain 

shops in Vasant Vihar, New Delhi; and 

(b) if so, what are the details in this regard 
and what steps have been taken to stop such 
illegal sale of imported goods? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) Some imported goods have 
been seized by the Customs Officers from the 
shop known as Modern Bazar situated in 
Vasant Vihar in New Delhi in course of two 
raids organised during 1973. 
(b) The details are as under: 

  

 

331. [Transferred to the 9th May, 1974.]  

Finance Minister's visit to Kuala Lumpur 

332. SHRI RABI RAY: Will the Minister 
of FINANCE be pleased to state: 

 

(a) whether it is fact that he visited Kuala 
Lumpur recently;  and 

(b) if so, the purpose of the visit and the 
outcome thereof? 

THE MINISTER OF FINANCE (SHRI Y. 
B. CHAVAN): (a) and (b) The Finance 
Minister, who was the Chairman of the Board 
of Governors during 1973-74 and is also the 
Governor for India, attended the Seventh 
Annual Meeting of the Board of 

Governors of the Asian Development Bank 
held in Kuala Lumpur from April 25—27, 
1974. Apart from the usual financial items on 
the agenda, the main items for discussions 
were a review of the Bank's operations during 
1973 and consideration of the resources 
position of the Bank. While the performance 
of the Bank during 1973 was considered quite 
satisfactory, the need to augment tho resources 
of the Bank, especially for lending on soft 
terms to needy developing member countries, 
was recognised. The Board of Governors also 
discussed the possible role of the ADB in 
mitigating the problems of its developing 
member countries caused by the current 
inflationary situation. 
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Increase in rates of interest on deposits 

333.   SHRI KR1SHAN KANT: 

SHRI KALI MUKHERJEE: 

SHRI V. B. RAJU: 

SHRI J. S. TILAK: 

SHRI CHANDRA SHEKHAR: 

SHRI A. G. KULKARNI: 

DR. Z. A. AHMAD: 

SHRI       GURMUKH       SINGH 
MUSAFIR: 

SHRI        JAGDISH       PRASAD 
MATHUR: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that the interest 
rates on various types of deposits have re 
cently been raised; 

(b) if so, what are the details thereof; and 

(c) how much deposit mobilisation Gov-
ernment anticipate as a result of the increase 
in interest rates? 

THE MINISTER OF FINANCE (SHRI Y. 
B. CHAVAN): (a) and (b) Yes Sir. The 
Reserve Bank of India, by a directive to the 
scheduled commercial banks, has revised, as 
from 1-4-1974, the rate of interest payable on 
public deposits. While the increase in interest 
rates in respect of Savings Bank Accounts is 
one per cent, the rates of increase for term 
deposits of different maturities vary from one 
quarter of one per cent to one per cent. The 
details are set out in the attached statement. 

(c) Any increase in bank deposits is the 
combined result of several factors, the rate of 
interest being only one of them. It is not 
possible to quantify the contribution of any 
one single factor in isolation. 

 

Collection of Indian Art 
334.   SHRI SARDAR AMJAD ALI: 

SHRI HARSH DEO MALAVIYA: 
SHRI N. R. CHOUDHURY: 
SHRI IBRAHIM KALANIA: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether Air India maintain a "Collec-
tion of Contemporary Indian Art"; 

(b) if so, what is the organisational set-up 
for the same in Air India and the total 
expenses incurred thereon up-to-date; and 

(c) what are the possible uses to which 
this "Collection of Contemporary Indian 
Art" is put to by Air India? 
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THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHADUR): 
(a) to (c) Air-India have a collection of 
contemporary Indian art. Selection are made 
by a committee consisting of the Commercial 
Manager (Publicity), Chief Artist of the 
Corporation's studio and one Publicity Officer 
by visiting art exhibitions. Air-India have so 
far purchased 1018 paintings costing Rs. 
6,50,000 approx. The art pieces are used 
mainly for decoration and display at Air-
India's offices abroad and in India. The 
purpose of using these paintings for 
decoration and display is to create interest in 
Indian art and culture and to promote tourism 
to India. They are also used for reproduction 
in Air-India's calendars, menu-cards and 
publicity material in general. 
Construction of new hotels in the country 

335.    SHRI M. S. ABDUL KHADER: 
SHRI MAHENDRA   BAHADUR 

SINGH: 
SHRIMATI LAKSHM1 KUMARI 

CHUNDAWAT: 
SHRI SAWAISINGH SISODIA: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

 

(a) whether there is any proposal under 
Government's consideration for setting up 
new hotels, motels and lodges, especially for 
middle and low income group tourists during 
the year 1974; and 

(b) if so, the details thereof? 
THE MINISTER OF STATE IN THE 

MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. (SMT.) SAROJINI 
MAHISHI): (a) and (b) A statement showing 
the accommodation projects included in the 
Annual Plan for 1974-75, of the India 
Tourism Development Corporation is 
attached. Of these, the projects planned for the 
2/3 star category are expected to cater for the 
accommodation requirements of the middle 
income group tourists also. 

The Department of Tourism itself has made 
a provision of Rs. 8 lakhs during 1974-75, for 
undertaking new projects in the form of 
supplementary accommodation like youth 
hostels, tourist bungalows, forest lodges and 
camping sites. 

In the private sector, the Department of 
Tourism has approved 92 hotel projects at 
different places in the country, from the point 
of view of their suitability for foreign tourists 
and on completion, a number of these are 
expected to suit the middle and low income 
group tourists. 
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Decline in  exports 
336. SHRI B1PINPAL DOS: 

SHRI ROSHAN LAL: 
SHRI S. KUMARAN: 
SHRI DHARAMCHAND JAIN: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fact that there was a 
sharp decline in exports of various com-
modities from April to December, 1973; 

(b) if so, the reasons therefor; and 

(c) the steps taken for arresting the dec-
line? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) No, Sir. 

(b) and (c) Do not arise. 
Income-tax arrears of Class I and Class II 

Government    officials 
337. SHRI SARDAR AM J AD ALI: 

SHRI BIPINPAL DAS: 
DR. V. A. SEYID MUHAMMAD: 

SHRI HARSH DEO MALAVIYA: 

SHRI ROSHAN LAL: SHRI N. R. 

CHOUDHURY: SHRI 

DHARAMCHAND IAIN: 
DR.  R. K.  CHAKRABARTI: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the number of Class I and Class II 
Government officials who have failed to 
clear up their income-tax and wealth tax 
arrears; 

(b) the amount involved therein: and 

(c) the action taken against the defaulter,';? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE SHRI K. R. 
GANESH): (a) and (b) In the Income-tr.x 
Department, statistics regarding tax-paying 
Government employees are not maintained 
according to the class to which they belong. 
In the return of income which is common for 
all salaried tax-payers, there is no column to 
show the class of the employee. 

The desired information is, therefore, not 
available. 

(c) The action which can be taken against 
tax defaulters to recover tax arrears is the 
same for all tax defaulters whether they are 
Government officials or derive income from 
sources other than salary from Government. 

All steps provided in law, including the 
following, are taken depending upon the facts 
and circumstances of each case:— 

(1) Levy of penalty under section 221 of 
the Income-tax Act, 1961 for nonpayment 
of tax. 

(2) Attachment of money due to the 
assessee under section 226(3). 

(3) Attachment of money in courts under 
section 226(4). 

(4) Distraint and sale of movable pro-
perty under section 226(5). 

(5) Issue of Recovery Certificate under 
section 222. 

(6) Attachment sale of movable/im-
movable property. 

(7) Detention of assessee in Civil Prison. 

Special cell  to investigate tax  evasion  by 
big  business houses 

338. SHRI S. KUMARAN: SHRI  
KALYAN  ROY: 

Will the Minister of FINANCE be pleased 
to refer to the answer to Unstarred Question 
1,482 given in the Rajya Sabha on the 18th 
December, 1973 and state: 

(a) the details of income-tax, wealth tax 
and gift tax cases reopened in respect of 
assessees belonging to Houses of Birla and 
Bajoria-Jalan; and 

(b) the number of prosecutions launched 
for failure to credit Government taxes de-
ducted at source and otherwise against them 
till the middle of April, 1974 and the amount 
involved in each of these cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) Cases reopened during the 
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Memorandum  regarding ceiling on 
Monetary Expansion 

339. SHRI O. P. TYAGI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether it is a fact that recently 140 
leading economists from Indian Universities 
and institutions submitted a detailed memo-
randum to the Prime Minister for a ceiling on 
monetary expansion; 

(b) if so, the details thereof; and 

(c) what is Government's reaction thereto? 
THE MINISTER OF FINANCE (SHRI Y. 

B. CHAVAN): (a) to (c) Prof. C. N. Vakil, on 
behalf of academic economists, has submitted 
to the Prime Minister a booklet entitled 
"Memorandum on a Policy to contain 
Inflation", which besides several other 
suggestions, includes one on putting a ceiling 
of 5 per cent per annum in the annual growth 
rate of money supply during the Fifth Plan. 
These economists are of the view that "given 
this ceiling, and the target of an incentive-
determined rate of growth of fixed deposits 
with banks, it should be the task of the Fiscal 
and Monetary Authorities to apportion the 
resulting expansion in credit-potential between 
the needs of the Government and the commer-
cial sectors. To the extent that the firm annual 
growth rate of necessities (say, as reflected in 
the average of the growth rate for the three 
previous years), goes up significantly, the 
stocks of basic goods available to a more 
comprehensive public distribution system 
become abundant, and the normal rate of 
growth of such stocks year by year also moves 
up, the ceiling rate can also be revised 
upwards. Also in the event of cost-push 
through international factors". These and other 
suggestions of the economists have been noted 
by the Government. 
Price rise of coir yarn  and coir mattings 

340. SHRI S. KUMAR AN: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether it is a fact that the Pricing 
Committee of the Coir Board has decided to 
increase the floor prices of coir yarn and coir 
mattings intended for export; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) No, Sir. 

(b) Does not arise. 
Kandla Free Trade Zone 

341. SHRI H. M. TRIVEDI: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the High-Level Steering Group 
on the Kandla Free Trade Zone has made any  
recommendations; 
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(b) if so, the details of the recommenda-
tions made; and 

(c) the action taken on each of the re-
commendations? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) Presumably, hon. member is 
referring to the high-level Steering Board on 
Kandla Free Trade Zone. The Board has made 
a number of recommendations. 

(a) and (c) A statement is endowed about 
the important recommendations. [Sec Ap-
pendix  LXXXVIII,  Annexure No.  11] 

U.S.  Rupee  holdings in  India 
342. SHRI M. S. ABDUL KHADER: Will 

the Minister of FINANCE be pleased to 
state: 

(a) whether the US Government have de 
cided to write-off more rupee holdings after 
the signing of the agreement relating to 
P.L. 480 rupee funds; and 

(b) if so, what are the details in this 
regard? 

THE MINISTER OF FINANCE (SHRI Y. 
B. CHAVAN): (a) No, Sir. There has been no 
write-of. of rupee holdings after the signing of 
the Agreement on P.L. 480 and other Funds 
on 18-2-1974. There was also no write-off 
under this Agreement. The Agreement 
provided for a grant of Rs. 1,664 crores to the 
Government of India. 

(b) Does not arise. 
Recommendation of Tata Committee 

343. SHRI M. S. ABDUL KHADER: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state the 
action taken by Government on the recom 
mendations of the Tata Committee on the 
licensing of airlines pilots? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHADUR): 
The Tata Committee set up to review the 
ercanisational structure and functions of the 
Civil Aviation Department has submitted its 
interim report and it will take some time for 
the Government to take a decision on its 
recommendations. A statcmen'   giving  the  
gist  of  recommenda- 

-»« J(D)10R8S-4 

tions made by the Committee in its interim 
report on checking and licensing of airlines 
pilots is attached. 

Statement 
In the light of some recent accidents and 

incidents in India, a system of independent 
checking by Government of the proficiency of 
living crews of airlines should be introduced. 
The check pilots concerned would need not 
only to be fully trained as approved instructors 
and examiners, but also to keep in constant 
practice and have 'en route' experience. After 
considering the pros and cons of the various 
alternative systems of providing flight 
inspection by Government, the Committee 
recommend the adoption of a system, under 
which senior pilots of the airlines should be 
employed by Government as check pilots on a 
part-time basis, approximately half of their 
flying hours being spent on normal airlines 
duties as airlines employees and the rest as 
Government check pilots. The head of the 
Inspection Directorate of the Civil Aviation 
Department and also his Deputy, if any, 
should be employed by Government on a lull-
time basis; if drawn from the Airlines, they 
would have to sever their connections with the 
latter and if drawn from the Air Force either 
on deputation or on retirement from the Air 
Force, they should be fully trained and 
certificated as Instructors/Examiners on at 
least one of the sophisticated types of aircraft 
used by the airlines which should initially be 
the Boeing 737 of Indian Airlines. 

Tourist  traffic   affected  by   fuel  price 
hike 

344. SHRIMATI LAKSHMI KUMARI 
CHUNDAWAT: Will the Minister of 
TOURISM   AND   CIVIL  AVIATION   be 
pleased  to  state: 

(a) the extent to which the fuel price hike 
has affected the tourist traffic to India;   and 

(b) the steps Government have taken to 
offset the effect of fuel price rise on the 
volume of tourist traffic? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SMT. SAROJINI MAHI-
SHI): (a) Tourist  figures for   1973 indicate 
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that till December 1973 the rise in fuel prices 
had not affected tourist traffic to India. 
Against a target 4,00,000 tourists for the year, 
4,09,895 visited India. 45,295 came in 
December, 1973—an all-time high figure for 
the month of December. It remains to be seen 
what effect the increase in international air 
fares will have on tourism to this country and 
much will depend on the level at which world 
oil prices settle in the coming months. 

(b) Efforts are being made to ensure that 
concessional air fares on Air India and internal 
air fares are kept down at the lowest possible 
level consistent with viable operations of the 
airlines. Steps are also being taken to increase 
the Department of Tourism's joint promotional 
efforts in the potential markets of U.S.A., 
Europe, Japan and Australasia. With a wiew to 
stimulating tourist traffic from West Asia a 
regional office for tourism promotion is being 
set up in Beirut. Beside expanding the tourism 
infrastructure' added emphasis is being given 
to publicity programmes in the tourism-
generating markets overseas. 

Discrepancy in the figures of export 
earnings 

345.   SHRI SHYAMLAL GUPTA: SHRI 
LOKANATH MISRA: SHRI K. P. 
SINGH DEO: 

Will   the  Minister   of  COMMERCE be 
pleased to  state: 

(a) whether it is a fact that there is a 
discrepancy in the figures of foreign exchange 
earnings from export as given by his Ministry 
and as reported by the Exchange Control 
Department of the Reserve Bank of India; and 

(b) if so, what are the figures of foreign 
exchange earnings as reported by the above 
two official sources for the years 1972-73 and  
1973-74? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) Yes, Sir. The discrepancy in 
the statistics relating to exports published by 
Director General Intelligence & Statistics, 
Calcutta, and the Reserve Bank of India j is 
due to the different source material used, 

coverage, valuation, timing, classification of 
goods etc. 

(b) While latest export data published by 
D.G.C.I. & S., Calcutta, pertains to the period 
April—February, 1973-74, the most recent 
data published by the Reserve Bank of India is 
in respect of the period April— June, 1972-73. 
The two sets of figures for April—June, 1972-
73 and the difference therein is as follows:— 

D.G.C.I. & S. Data—Rs. 458.2 crores. 
R.B.I, data—Rs. 443.7 crores. 
Difference—Rs. 14.5 crores. 

Modernisation   of  woollen  industry 
346. SHRI SHYAMLAL GUPTA. 

SHRI SANAT KUMAR RAHA: 
Will the Minister of COMMERCE be 

pleased to state: 
(a) whether Government have any proposal 

under their consideration to constitute a 
committee for modernising the woollen textile 
industry; 

(b) if so, the details of the proposal; and 

(c) by when the committee is likely to be 
constituted? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) No, Sir. 

(b) and (c) Do not arise. 

Export of  finished  Jute  goods 

347. SHRI   MONORANJAN   ROY: 
SHRI   SASANKASEKHAR 

SANYAL: 
Will the Minister of COMMERCE . be 

pleased to state: 
(a) what are the jute-based finished con-

sumer goods which are exported from India 
annually and the places to which they are so 
exported, indicating the average annual 
earnings of foreign exchange thereby during 
the period from 1969 to  1973; and 

(b) whether any portion of the foreign 
exchange so earned is earmarked for im-
proving different varieties of jute products 
with a view to capturing world market? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) The common varieties of jute 
based finished consumer goods exported from 
India are Hessian, sacking, carpet backing 
etc. The exports are mainly to USA, U.K. 
USSR and Japan. The annual foreign 
exchange earnings from exports of jute goods 
from 1969 to 1973 are as follows:— 

Rs.   crores 
1969-70    .    .    .      206.1 
1970-71    .    .    .    139.93 
1971-72   .    .    .    264.71 
1972-73    .    .    .    249.06 

(b) No specific portion of the export 
earnings has been earmarked for this purpose 
but the industry is constantly engaged on 
research for reduction in cost, diversification 
and product development. Market surveys 
and studies are conducted and export 
promotion measures are also taken for 
capturing new markets. The industry has 
very recently worked out a scheme for 
modernisation by utilizing a portion of the 
increased unit realisation. 

Textile units in West Bengal 

348. SHRI KALYAN ROY: Will the 
Minister of COMMERCE be pleased to refer 
to the answer to Starred Question 538 given 
in the Rajya Sabha on the 19th March, 1974 
and state: 

(a) whether any textile mill from West 
Bengal has applied for either setting up new 
cotton textile units or for substantia! ex-
pansion of the existing units in that State 
during the period from November 1973 to 
April   1974: 

(b) if  so.   the  details   thereof. 

(c) whether any industrial licences have 
been issued to them durng this period: and 

(d) if so, the particulars of the licences 
issued alongwith  their capacity? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE fSHRI A. C. 
GEORGE): fa) and (b) Three applications 
from West Bengal Industrial Development 
Corporation and two applications from 
Bengal Hosiery  Manufacturing Association 

and Hindustan Housing and Industries Ltd. 
respectively were received for setting up of 
new Cotton textile spinning units in West 
Bengal. Two existing mills viz., Messrs 
Poddar Projects, Calcutta and General In-
dustrial Society, Calcutta applied for ex-
pansion   of their   spindleage  capacities. 

(c) and (d) Three industrial licences have so 
far been issued to the West Bengal Industrial 
Development Corporation for the setting up of 
three new cotton textile spinning units in the 
State with a capacity of 25,000 spindles each. 

Cases relating to detection of concealment 
of Income 

349. SHRI KALYAN ROT: Will the 
Minister of FINANCE be pleased to state: 

(a) whether there has been a decline in the 
number of cases of concealment of income 
detected during the last three years; 

(b") if so, the details thereof, year-wise; and 
(c) in how many cases during the above 

period prosecution cases were launched and 
the details thereof, year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) and (b) Available statistics do 
not contain information about the number of 
cases in which concealment of income was 
detected. The information is being collected 
and will be laid on the Table of the House as 
soon as it is collected. 

(c) During the three years 1970-71, 1971-72 
and 1972-73 prosecutions for concealment or 
other substantive offences were launched in 
23. 12 and 30 cases respectively. 

Recommendation of Dhawan Committee 
350. SHRI M. S. ABDUL KHADER: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether Government have received the 
report of the Dhawan Committee appointed to 
evaluate the Avro (HS-748) aircraft; 

(b) if so, what are the recommendations 
made by the Committee and the decision of 
the Government thereon; and 
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(c) if the answer to part (a) above be in the 
negative, the reasons for the delay? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (c) The report of the Committee 
has been delayed on account of certain 
discrepancies in the data collected earlier in 
regard to aircraft performance. Much of the 
analysis has, therefore, had to be redone. The 
work of the Committee is now in the final 
stages and Professor Dhawan is making 
every effort to submit his report as early as 
possible. 

Development of Taj Complex 

351. SHRI KHURSHEED ALAM KHAN: 
Will the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether there is any proposal under 
Government's consideration for the deve-
lopment of Taj Complex at Agra; 

(b) what steps Government have taken to 
provide economy class tourist accommoda-
tion of acceptable international standard at 
Agra; and 

(c) what plans are under Government's 
consideration for providing adequate and 
suitable camping sites for caravans at Agra to 
meet the requirements of the ever increasing 
over-land tourist traffic? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SMT. SAROJINI MAHI-
SHI): (a) Yes, Sir. In the Fourth Plan period 
the Department of Tourism spent an amount 
of Rs. 3.79 lakhs on the beautifica-tion of the 
area around Taj. The State Government has 
also constituted a Working Group for 
preparing a coordinated scheme for the 
environmental improvement and 
beautification of Agra. Its report is awaited. 

(b) In the Fifth Plan period, the India 
Tourism Development Corporation has ten-
tative plans to build a 100 room motel at 
Agra, at an estimated cost of Rs. 135 lakhs. 

(c) Tn the Fifth Plan period, a camping 
site at Agra is also under consideration. 

Coordination between India Tourism Deve-
lopment Corporation and State Tourism 

Development Corporations 
352. SHRI KHURSHEED ALAM KHAN: 

Will the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state what steps 
Government have taken to ensure coordination 
between India Tourism Development 
Corporation and the State Tourism 
Development Corporations to avoid 
duplication of efforts and ensuring dovetailing 
of programmes and plans? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SMT. SAROJINI MAHI-
SHI): The co-ordination of tourism schemes in 
the Central and State sectors (including those 
of the public sector corporations) is achieved 
through discussions at the planning stage in 
the Working Group of the Planning 
Commission at the time of formulating the 
Plan and subsequent Annual Plans. It is also 
ensured through discussions in the Tourist 
Development Council and the State Tourist 
Advisory Councils. 

Since the Tourism Corporations set up by 
the State Governments mainly provide 
facilities for domestic tourists, and since the 
efforts of the India Tourism Development 
Corporation are mainly directed towards the 
promotion of international tourism, there is no 
over-lapping of facilities provided by the 
Corporations. 

 
Arrears of direct taxes  

353.  SHRI  JAGDISH JOSHI: 
SHRI  GUNANAND THAKUR: 

Will the Minister of FINANCE be plea ed 
to state the amount of arrears of dire taxes 
other than income-tax outstanding ; on the 
2nd April, 1974?] 

†[  ] English translation. 
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t[FHE MINISTER OF STATE IN THE 
MINISTRY of FINANCE (SHRI K, R. 
GANESH): The figures of gross and net 
arrears of wealth-tax, gift-tax and estate duty 
are readily available only as on 31st 
December, 1973 and the same are as 
follows:— 

llmport of raw materials for luxury items 
354.   SHRI   JAJDISH JOSH: 

SHRI GUNANAND THAKUR: 

Will the Minister of COMMERCE, be 
pleased to state: 

(a) the names of cosmetics and other 
luxury items for the production of which raw 
materials were imported during the years  
1972-73 and  1973-74; and 

(b) the steps Government propose to take 
to  slop such imports'?] 

t[THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) For production of cosmetics 
items like face cream/snow, talc, toilet 
powder, face powder, hair oils, shampoo, 
lotions etc. certain essential raw materails 
were allowed to be imported during 1972-73 
and 1973-74. The term 'luxury items' being a 
very wide one, it is necessary to have a 
specific indication of luxury items. 

(b) The imports of essential raw materials 
will be stopped gradually as and when 
suitable indigenous substitutes become avail-
able in the country.] 

Demand made at the All India Cotton 
Growers Conference 

355. SHRI D. S. PATIL: Will the Minister 
of COMMERCE be pleased to state: 

†[  ] English translation. 
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(a) whether the Government of India have 
received any memorandum from the All 
India Cotton Growers Conference held on 
the 11th April, 1974 at Nagpur requesting 
fixation of remunerative price of cotton and 
also demanding formulation of cotton price 
policy; 

(b) if so, the details thereof; and 

(c) whether Government have taken any 
action on the demand? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) No, Sir. 

(b) and (c) Do not arise. 

Import   of   Cotton 

356. SHRI D. S. PATIL: Will the Minister 
of COMMERCE be pleased to state: 

(a) whether Government propose to import 
cotton during the year 1974-75; and 

(b) if so, what are the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) and (b) The programme for 
import of cotton during the cotton year 1974-
75 is still under formulation. 

Memorandum from Weavers 

357. SHRI SAN AT KUMAR RAHA: 
SHRI BHOLA  PRASAD: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government have received 
any memorandum from the All-India 
Weavers Convention h;eld at Chiraia in 
Andhra Pradesh on the 30th and 31st 
March, 1974; 

(b) if so, what are the details thereof; 
(c) whether any deputation met him on 

behalf of Weavers Conference; and 

(d) if so, the details of the discussions held 
and the decision taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) A memorandum embodying 
the resolutions passed in the All India 
Weavers' Convention at Chiraia on the 30th 
and  31st  March,   1974  has  been  received 

from   the  All   India   Weavers'   Federation. 
New Delhi. 

(b) and (c) A statement is attached. [See 
Appendix LXXXVIII, Annexure No.  12.J 

(c) Yes,  Sir-. 

Decision on pending  recommendations   of 
Third Pay  Commission 

358.   SHRI GANESH LAL MALI: SHRI 
SAWAISINGH SISODIA: SHRIMATI   
LAKSHMI   KUMARI 
CHUNDAWAT: 

SHRI JAGDISH PRASAD 
MATHUR: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that decision on 
certain recommendations of the Third Pay 
Commission, especially relating to House 
Rent Allowance, City Compensatory Allow-
ance and Children Education Allowance has 
not yet been taken; 

(b) if so, the reasons for the delay and by 
when the decision is likely to be taken; and 

(c) whether the recommendations are to be 
given effect to from the 1st January, 1973 and 
if not, the reasons therefor? 

THE MINISTER OF FINANCE (SHRI Y. 
B. CHAVAN): (a) to (c) The decisions of 
Government on the recommendations of the 
Third Pay Commission relating to pay scales, 
allowances, retirement benefits etc. in respect 
of civilian employees of the Central 
Government in Classes II, III and IV were 
notified in Resolution No. 70(34)/ 73-Imp. 
Cell dated 1-11-1973 published in Part I 
Section I of the Gazette of India Extraordinary 
No. 257 dated 1-11-1973, copies of which 
have Been placed in the Parliament Library on 
the 8th November, 1973. The Commission had 
recommended 1-3-1973 as the date of giving 
effect to its recommendations on pay scales 
and pensionary benefits. This was modified by 
Government as 1-1-73. In respect of other 
matters, no date of effect has been 
recommended by the Commission. The normal 
procedure in this regard is that any revision of 
orders  relating to benefits to Government 
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employees is made effective from a pros-
pective date or from a date specified in the 
orders. Accordingly, orders in respect of 
decision taken on the Commission's recom-
mendations relating to Children's Educational 
Allowance were issued in November, 1973 
giving effect thereto from 1-11-1973 i.e. the 
date on which the Governments decisions 
were formally notified. Orders relating to 
House Rent Allowance and Compensatory 
(City) Allowance could not be issued as the 
matter has been under discussion with the 
representatives of the Staff Side of the 
National Council of J.C.M. The orders in this 
regard are expected to issue shortly. 

Aid from Aid India Consortium 
359. SHRI SAN AT KUMAR RAHA: 

Will the Minister of FINANCE be pleased to 
state: 

(a) the amount of aid to India during the 
ensuing year recommended by the Aid India 
Consortium; and 

(b) the main terms and conditions govern-
ing the aid by the Consortium group, the 
United States of America and the Arab 
countries? 

THE MINISTER OF FINANCE (SHRI Y. 
B. CHAVAN): (a) The meeting of the India 
Consortium is being held in June, 1974 and it 
is only after the meeting that the 
commitments of new project and non-project 
aid desirable to sustain the growth of the 
Indian economy would become known. 

(b) A table showing the terms and con-
ditions of aid from Consortium countries 
including the United States is laid on the 
Table of the House. [See Appendix 
LXXXVIII, Annexure No. 135]. It is not in 
public interest to disclose the terms and 
conditions of aid from Arab countries at this 
stage. 

 
Tourist impressions  about  India  

360.   SHRI  RAJNARAIN: 
SHRI SHYAMLAL YADAV: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) whether Government's attention has 
been drawn to a news-item wherein it was 
reported that an American tourist girl stated 
that Indians were uncivilised and that on her 
return to America she would advise 
Americans not to visit India; and 

(b) if so, what is the reaction of Gov-
ernment thereto and what action Government 
propose to take to avoid such an impression to 
be carried by foreign tourists'.'] 
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t[THE MINISTER OF STATE IN THE 

MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SMT. SAROJINI MAHI-
SHI): (a) and (b) Yes, Sir. The attention of the 
Department of Tourism has bee^n drawn to 
the complaint by an American tourist that she 
was started at and was subjected to obscene 
remarks by young men. This is a social 
problem that can be solved only by a 
realization on the part of our own youth, how 
such behaviour as alleged can be harmful to 
the interests and honour of our country. 

The Department of Tourism has been 
conducting '•Courtesy to the Tourist" cam-
paigns from time to time through the media of 
newspapers, radio etc. to educate the public to 
treat tourists well so that they may carry back 
with them a favourable impression of the 
Indian people.] 

Deduction in weight and price of opium by 
Narcotics Department 

361. SHRI V. K. SAKHLECHA: Will the 
Minister of FINANCE be pleased to state: 

 

(a) whether it is a fact that a ten per cent 
deduction in the actual weight of opium and 
also in its price is made by the Narcotics  
Department; 

(b) whether this deduction is causing great 
discontent among the growers, who have 
demanded discontinuance of this practice in a 
Memorandum submitted to Government; and 

(c) if so, what steps Government propose to 
take in the matter? 

t[THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) It is not a fact that any 
deduction is made in the weight of opium 
purchased from the cultivators. The purchase 
price of opium is fixed on the basis of its   
weight at  the  standard  consistence 

 

†[   ] English translation. 
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of 70°. Since the opium tendered by the 
cultivator usually varies in consistence 
ranging from 55° to 70°, the opium of each 
cultivator is assayed by hand parakh and its 
weight computed at 70° consistence for 
determining the price payable. 

90 per cent of the total amount due is paid 
on the spot and the remaining 10 per cent is 
paid when the report of chemical analysis is 
available from the Government Opium 
Factories regarding the actual consistence and 
purity of opium. Thus, there is no deduction in 
the total price payable to the cultivator. 

(b) and (c) Do not arise. As explained in 
reply to (a) above, no deduction in weight of 
opium in the total amount due to  the 
cultivator  is  made.] 

Unadjusted amount of policy holders with 
L.I.C. 

362. SHRI C. P. MAJHI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether it is a fact that amount running 
to crores of rupees deposited by the policy 
holders is lying unadjusted with the Life 
Insurance Corporation;  and 

(b) if so, what steps are being taken by 
Government to expedite its adjustment? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): (a) The amount of 
deposits that remained unadjusted at the end 
of 1970-71, 1971-72 and 1972-73 its 
percentage to the total annual permium 
income were as  under: 

 

(b) to make good the shortfall in pre 
mium  amount, 

(c) to  pay   interest  on   delayed  pay-
ment  of premium, 

(d) to  comply   with   the   requirements 
necessary  for  revival of policy. 

A special Deposits Adjustments Drive has 
been recently launched by the L.I.C. to further 
accelerate the adjustments of amounts lying 
unadjusted. 

Domestic    passengers    transport    
contract from Palam to city 

363. SHRI BHOLA PRASAD: Will the 
Minister of TOURISM AND CIVIL AVIA-
TION  be pleased  to state: 

(a) whether it is a fact that contract for 
running passenger transport from Palam 
Airport to city for domestic passengers has 
been awarded without calling tenders; and 

(b) if so, the reason for this departure from  
established   practice? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHADUR): 
(a) and (b) The International Airport Authority 
of India awarded the contract to M/s. Ex-
Servicemen Air-Link Transport Services (Pvt.) 
Ltd. without call of tenders as they were 
sponsored by the Director General of 
Resettlement, Ministry of Defence with the 
sole purpose of providing employment of Ex-
Servicemen. There were two other parties who 
came forward with their offers but the terms 
offered by the above mentioned firm were the 
most favourable. 

Tension  among  the  employees  of    Inter-
national   Airports   Authority   of  India 

364. SHRI JAGJIT SINGH ANAND: Will 
the Minister of TOURISM AND CIVIL 
AVIATION  be pleased to state: 

(a) whether it is a fact that the ex-employees 
of International Airports Authority of India 
are suffering great hardship due to inordinate 
delay in settling of their claims for pension, 
gratuity and repayment of their general 
provident fund contributions; and 
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(b) if so, the action Government propose to 
take to expedite payment of the dues to  the 
employees? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI RAJ BAHADUR): 
(a) and (b) Pension and gratuity claims of the 
ex-Civil Aviation Department employees who 
had been permanently absorbed in the 
International Airports Authority have not yet 
been settled, but action is being taken to do so 
expeditiously. Since a large number of 
employees is involved a Pension Cell has been 
formed at each of the four Regional 
Headquarters and the International Airports 
Authority have also ordered the Directors at 
the four International nirports to give every 
possible assistance to the Pension Cell to 
expedite the settlement of the claims. Action 
is also being taken in consultation with the 
Bureau of Public Enterprises to expedite the 
payment of General Provident Fund. 

Pollution of the Water in Pichola Lake 

365. SHRI GANESH LAL MALI: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether it is a fact that all the sewage 
from the Lake Palace Hotel in Pichola Lake at 
Udaipur is discharged into the Pichola Lake 
thereby posing a serious health hazard as the 
lake water is a source of drinking water for the 
people of Udaipur; and 

(b) if so, what steps Government propose 
to take to stop pollution of water of the Lake? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION fDR. (SMT.) SAROJINI 
MAHISHI): (a) and (b) No, Sir. Enquiries 
made reveal that septic tanks have been 
provided at the Lake Palace Hotel, Udaipur. 
These ensure independent sewage disposal; 
after suitable treatment, the water is used for 
gardening purposes inside the Lake Palace. It 
is understood that the septic tanks have been 
reinforced at cost of Rs. 40,000 approximately 
to prevent seepage. 

Laxmi Vilas Palace Hotel, Udaipur 
366. SHRI GANESH LAL MALI: Will the 

Minister of TOURISM AND CIVIL 
AVIATION be pleased to stale: 

(a) whether it is a fact that the Laxmi Vilas 
Palace, Udaipur was purchased by the 
Government of India for running a hotel; and 

(b) if so, the amount paid lor (i) the land 
and buildings and (ii) furniture and other 
decoration  articles? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. (SMT.) SAROJINI 
MAHISHI): (a) and (b) Yes, Sir. The Laxmi 
Vilas Place at Udaipur was purchased from 
the Maharana of Mewar at a total price of Rs. 
7 lakhs including cost of the land, building, 
furniture, furnishings, paintings and other 
articles. 

Loans  to  Hotels 
367. SHRI RABI RAY: Will the Minister 

of TOURISM AND CIVIL AVIATION be 
pleased to state the amount disbursed as 
loans by Government to various hotels in 
the country during the year 1973-74? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. SMT. SAROJINI MAHI-
SHI): Loans amounting to Rs. 1.80 crores 
under the Hotel Development Loans Scheme 
were disbursed to various approved projects 
during 1973-74, of which Rs. 1.76 crores were 
paid through the Industrial Finance 
Corporation and Rs. 4 lakhs were paid directly 
by the Department of Tourism. 

D.A. instalments  due to Central Govern-
ment Employees 

368. SHRI KATRAGADDA SRIN1VASA 
RAO: Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that further instal-
ments of D.A. have become due to the Central 
Government employees as per the D.A. 
formula laid down by the Third Pay 
Commission; 

(b) if so, the dates from which the instal-
ments have become due;  and 
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(c) by when the announcement in this 
regard is likely to be made by Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) to (c) The last instalment of 
dearness allowance was sanctioned to em-
ployees belonging to Classes II, III and IV 
with effect from 1-2-1974 when the 12 
monthly average of the All India Working 
Class Consumer Price Index (1960 series) 
crossed 240. The next instalment of D.A. in 
terms of the Third Pay Commission's 
recommendation as accepted by Government, 
would be due when the index average touches 
248. Information has not yet become available 
to indicate that the average has touched 248. 
The matter will be examined as soon as the 
information Becomes available. 

Third Pay Commission Report 

123.  SHRI GURMUKH SINGH MUSA-
FIR: 

SHRI CHANDRA SHEKHAR: 
SHRI   KALI MUKHERJEE: 
SHRI V. B. RAJU: 
DR. Z. A. AHMAD: 
SHRI A. G. KULKARNI: 
SHRI   J.   S.  TILAK: 
SHRI KRISHAN KANT: 

Will the Minister of FINANCE he pleased  
to state: 

(a) whether it is a fact that the engineers, 
scientists, doctors and other categories of 
technocrats have shown any resentment 
against the decision taken by Government 
regarding the pay scale of Class I officers 
on the recommendations made by the Third 
Pay Commission; and 

(b) if so, what is Government's reaction 
thereto? 

THE MINISTER OF FINANCE (SHRT Y. 
B. CHAVAN): (a) The representations 
received from some organisations of Class I 
officers indicate that certain sections of 
Government employees belonging to Class I 
are not fully satisfied with the decisions of 

 Transferred from the 25th April, 1074. 

Government   on   the   recommendations   of 
the Third Pay  Commission. 

(b) The Pay Commission had made its 
recommendations in respect of Services/posts 
in Class I after careful consideration, inter 
alia, of the submissions made before it by 
organisations belonging to those Services. 
Government also gave due consideration to 
the demand;, which had been made for mak-
ing deviations from the Commission's re-
commendations, and came to the conclusion 
that because of several factors, it was not 
possible to make any material changes, except 
a few marginal adjustments in the re-
commendations and the final decision on these 
recommendations was announced on 29th 
March, 1974. It is not possible to make any 
further improvements on those decisions in 
respect of one service or another. 

 Search   by   CBI   of   residence   of  official!, 
of Exchange Control Department of Reserve 

Bank of India, Bombay 
259. SHRI O. P. TYAGI: Will the Mini-. 

ster of FINANCE be pleased to state: 
(a) whether it is a fact that in February-

March, 1974 the Central Bureau of Investi-
gation had made searches at the Bombay 
residences of four high officials of the Ex-
change Control Department of Reserve Bank 
of India; and 

(b) if so, the reasons therefor and the results  
thereof? 

THE MINISTER OF FINANCE (SHRI Y. 
B. CHAVAN): (a) and (b) The Reserve Bank 
of India has reported that, in the course of 
their work, the Officers of its Exchange 
Contral Department, came across certain 
suspicious features in a case relating to 
exports to Afghanistan. After due inves-
tigation, in cooperation with the Directorate of 
Enforcement, the Reserve Bank of India made 
a formal complaint to the Directorate of 
Enforcement in October, 1973 and at the 
instance of the Directorate of Enforcement 
made a complaint to the Central Bureau of 
Investigation in January, 1974. The Central 
Bureau of Investigation, during the course of 
its investigations, felt the need for searching 
the offices and residences of four officers of 
the Reserve Bank 

Transferred from  the  2nd  May,   1974. 
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of India, Bombay. This was done after ob-
taining search warrants from the Additional 
Chief Presidency Magistrate, Bombay. The 
Investigations by the Central Bureau of 
Investigation have not yet concluded. 

Misuse of import licences 
262. SHRI SHYAMLAL GUPTA: Will the 

Minister of COMMERCE be pleased to state 
the names of firms /parties against whom 
action for misusing the import licences has 
been initiated during the last three years and 
the present position in respect of each case? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): Information about the firms/ 
parties against whom action has been initiated 
after due investigation, is published in the 
Weekly Bulletin of Industrial Licences, 
Import Licences and Export Licences, copies 
of which are available in the Parliament  
Secretariat  Library. 

Whenever an alleged misuse comes to the 
notice of the Government, enquiries are 
started to ascertain whether there has been 
misuse or not. As a number of cases is being 
investigated into by the Import Trade Control 
authorities ail over India, it is considered that 
the labour involved in the collection of the 
present position of all the cases will not be 
commensurate with the results achieved, 
especially as the situation will vary from time 
to time. 

 
Industrial   production  in    public    sector  

268.  SHRI PRAKASH VIR SHASTRI: SHRI  
B. S. SHEKHAWAT: SHRI 
SUBRAMANIAN SWAMY: 
Will the Minister of FINANCE be pleased 

to state: 
(a) whether it is a fact that an action 

Committee under the Chairmanship of a 
Member of Planning Commission was set up 
for augmenting production of industrial units 
in public sector;  and 

(b) if so, what are the details of the sug-
gestions made by the Committee and what 
action Government have taken thereon?] 
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t[THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) and (b) An Action Committee 
on Public Enterprises has been set up under 
the Chairmanship of Member, Planning 
Commission. The Committee is entrusted 
with the task of identifying the steps 
necessary to improve the performance of 
public enterprises. Some of the important 
suggestions made by the Committee  relate to  
: 

(i)  strengthening  of  management; 
(ii) changes in organisational structure 

at  the plant  and  corporate  level; 
(iii) improvement in plant management; 
(iv) decentralisation of maintenances 

activities; 
(v) provision of balancing and debot-

tlenecking  facilities; 
(vi) imporvement in materials manage-

ment, motivation of personnel, produ-tion  
planning and control; 

(vii) introduction of suitable machinery 
for timely review and control of 
operations; 
(viii)   better  corporate   planning; (ix)    
strengthening     of    Research    & 
Development activities and other technical   
services; 

†[  ] English translation. 

(x) strengthening of sales and marketing 
efforts; 

(xi) improvement of industrial relations;   
and 

(xii)  Multi-shift  operations. 
Most of these recommendations have been 

accepted by Government and are at various  
stages  of   implementation.] 
Opening of a branch of Diamond Trading 

Company of India 

299. SHRI K.  P. SINGH DEO; 
SHRI  LOKANATH   MISRA: 
SHRI   SHYAMLAL   GUPTA: 

Will the Minister of COMMERCE be 
pleased to  state: 

(a) whether Government have under 
consideration the proposal of Diamond 
Trading Company of London for opening a 
branch of that firm in India; and 

(B) if so, what are the details thereof and 
what action Government have taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): (a) and (b) No, Sir. However, a 
proposal to set up an Indian Company with the 
Diamond Trading Company of London as one 
of the partners is under consideration of 
Government. 

Dry port for Delhi 
41V SHRI N. G. GORAY: Will the 

Minister  of COMMERCE  be    pleased  to 
state: 

(a) whether it is a fact that planning 
Commission has rejected the proposal for set1 
ing up a dry  port in Delhi; 

(b) if so. what are the reasons therefor; and 

(c) what is the amount spent on survey and  
other    expenditure    incurred    on  the 
proposal? 

tTransferred from the 3rd May, 1974. 
^Transferred from the 8th May.  1974. 
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Table a copy (in English and Hindi) of the 
First Annual Report of the International 
Airports Authority of India for the year 1972-
73, under sub-section (2) of section 25 of the 
International Airports Authority Act, 1971. 
[Placed in Library. See No. LT 6896/74.] 

Certified Annual Report (Feb., 1972 toMarch, 
1973) of the International Airports Authority    

of India    and    related Papers 

DR. (SHRIMATI) SAROJINI MAHISHI): 
Sir, I also beg to lay a copy (in English and 
Hindi) of the Certified Annual Accounts of the 
International Airports Authority of Inida for 
the period 1st February, 1972 to 31st March, 
1973, and the Audit Report thereon, under sub-
section (4) of section 24 of the International 
Airports Authority Act. 1971. [Placed in ! 
ibrary. See No. i T 6S97/74.J 

The Aircraft (Second Amendment) Rules. 
1974 

DR. (SHRIMATI) SAROJINI MAHISHI: 
Sir, I also beg to lay a copy (in English and 
Hindi) of the Ministry of Tourism and Civil 
Aviation Notification G. S. R. N.J. 395. dated 
the 6th April. 1974, publishing the Aircraft 
(Second Amendment) Rules. 1974 together 
with nn Fx-planatory Note thereon, under 
section 14A of the Aircraft Act, 1934. [Placed 
in Library.  See  No.   LT 6898/74,] 

I. Summary of Budget Estimates for Revenue 
and Expenditure of Air-India fo>-  the  year   

1974-75 

II. Summary of Actuals for the year 1972-73, 
Budget Estimates and Revised Estimates for 
the year 1973-74, and Budget Estimates for 

the year 1974-75 of   Air-India. 

DR. (SHRIMATI) SAROJINI MAHISHI: 
Sir, I also beg to lay a copy each (in  English 
and    Hindi) of    the following 
papers:— 

(i) Summary of Budgtt Estimates for Re-
venue and Expenditure of Air India for the 
year 1974-75. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE):  (a) No, Sir. 

(b) and (c) Question does not arise. The 
proposal is under active consideration  of 
Government. 

increase    in    investment     for     creating 
additional job 

551.  DR.   K.   MATHEW   KURIAN: 
SHRI LOKANATH  MISRA: SHRI   
MONO RAN JAN   ROY: 

Will the Minister of FINANCE be pleased  
to  state: 

(a) whether it is a fact that the investment 
tor creating each additional job has gone up 
from Rs. 30,950 in 1971-72 to Rs. 32,890 in 
1972-73 in the case of companies assisted by 
the Industrial Credit and   Investment   
Corporation    of    India; 

(b) if so, its impact on planning for in-
vestment;  and 

(c) whether Government are contemplat ing 
for restructuring the role of Industrial Credit 
and Investment Corporation of India in the 
light of the above trends? 

THE MINISTER OF FINANCE (SHRI Y. 
B. CHAVAN): (a) and (b) Information is 
being collected and will be laid on the Table of 
the House to the extent available. 

(c) In the Public Financial Institutions Laws 
(Amendment) Bill, 1973 now before 
Parliament and being referred to a Joint Select 
Committee, a more effective coordination 
between ^the Industrial Credit and Investment 
Corporation of India and the Industrial 
Development Bank of India and the other term 
financial institution   and   banks   is  
contemplated. 

12 NOON 
PAPERS LAID ON THE TABLE 

Annual    Report    (1972-73) of the Interna-
tional Airports Authority of India 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (DR. (SMT.) SAROJINI 
MAHISHI):    Sir,    I   beg  to   lay  on   the 

†Transferred from  the  10th May,   1974. 
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(ii) Summary of Actuals for the year 
1972-73, Budget Estimates and Revised 
Estimates for the year 1973-74 and Budget 
Estimates for the year 1974-75 of Air India. 
[Placed in Library. See No. LT-7013/74 for 

(i) and (ii)] 
I. Summary of Budget Estimates for 

Revenue and Expenditure of Indian Airlines 
for the year 1974-75. 

II. Summary   of   actuals   for   the year 
1972-73, Budget Estimates and Revised 

Estimates for the year 1973-74, and Budget 
Estimates for the year 1974-75 of Indian 

Airlines. 

DR. (SHRIMATI) SAROJINI MAHISHI:  
Sir, I also beg to  lay:— 

(i) Summary of Budget Estimates for 
Revenue and Expenditure of Indian 
Airlines for the year  1974-75. 

(ii) Summary of actuals for the year 1972-
73, Budget Estimates and Revised Estimates 
for the year 1973-74 and Budget Estimates 
for the year 1974-75, of Indian  Airlines. 

[Placed in Library. See No. LT-7013/74 for 
(i) and (ii).] 
Audit Report  on   the   Accounts   (1971-72) 

of the  Cardamon  Board, Errakulam 

TRE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. C. 
GEORGE): Sir, I beg to lay on the Table a 
copy (in English and Hindi) of the Audit 
Report on the Accounts of the Cardamom 
Board, Ernakulam, for the year 1971-72. 
[Placed in Library. See No. LT-7016/74] 

Ministry  of  Finance  (Department  of  Re-
venue  and   Insurance)   Notifications 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): Sir, I beg to lay on the Table:— 

(i) A copy each (in English and Hindi) of 
the Ministry of Finance (Department of 
Revenue and Insurance) Notifications G. S. 
R. Nos. 1408 and 1409 dated the 15th  
December,    1973    together with  a 

Corrigendum and an Explanatory Note 
thereon, under sub-section (2) of section 4 
of the Central Board of Revenue Act, 1963. 

(ii) A statement (in English and Hindi) 
giving reasons for the delay in laying the 
Notifications mentioned at (i) above. 

[Placed in Library. See No. LT-6913/74 for 
(i) and (ii)] 

SHRI K. R. GANESH: Sir, I also beg to lay 
a copy in (English and Hindi) of the Ministry 
of Finance (Department of Revenue and 
Insurance) Notification G. S. R. No. 420 dated 
the 27th April, 1974, together with an 
Explanatory Memorandum thereon. [Placed in 
Library. See No. LT-6914/74) 

REPORT   OF    COMMITTEE   ON  WEL-
FARE  OF SCHEDULED CASTES AND 

SCHEDULED  TRIBES 

SHRI B. R. MUNDA (Bihar): Sir I beg to 
lay on the Table a copy of the Twenty-sixth 
Report of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes on the 
Ministry of Home Affairs—Central Grants to 
Voluntary Organisations engaged in the 
Welfare of Scheduled  Castes  and Scheduled 
Tribes. 

SYNOPSIS     OF       PROCEEDINGS    OF 
COMMITTEE   'D'   ON     DRAFT FIFTH 

FIVE YEAR PLAN 

DR. Z. A. AHMAD (Uttar- Pradesh):' Sir I 
beg to lay on the Table Synopsis of 
Proceedings of Committee 'D' on Draft Fifth 
Five Year Plan (Social Services, Education, 
Manpower Planning and Population Policy). 
[Placed in Library. See No. LT-7Q46/T4] 
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CALLING ATTENTION TO A MATTER 
OF   URGENT PUBLIC    IMPORTANCE 
Reported    Discovery    of    Two    Wireless 
Transmitter-Cum-Receiving sets on Megha-

laya Border 
SHRI N. R. CHOUDHURY (Assam): Sir, 

1 call the attention of the Minister of Home 
Affairs to the reported discovery of two 
powerful wireless transmitter-cum-re-ceiving 
sets on the international border in Meghalaya. 
[The     Vice-Chairman     (Shrimati     Purabi 

Mukhopadhyay)  in  the   Chair] 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): Madam, 
according to information received from the 
Government of Meghalaya, the State Police 
recovered two VHF por-tible radio trans-
receiver sets on the 19th April, 1974 from two 
persons who were moving about suspiciously 
in Shillong. Six persons have been arrested so 
far and they are  being  interrogated. 

The sets have been examined by experts. 
One of the sets is out of order while the other 
is in working condition. On testing, it was 
found to have a capacity for short range 
transmission. Further investigation is in  
progress. 

SHRI N. R. CHOUDHURY: Madam Vice-
Chairman, this north-eastern region has been a 
trouble-spot for a quite a long period and 
foreign spy rings are operating in this area 
since the indepenence of the country. You 
know that foreign powers like China, the USA 
and Pakistan were very much active during the 
rebellion in Nagaland and Mizoram and also 
in recent days, you know, the CIA has become 
very active in the north-eastern region in-
cluding Meghalaya and Assam. The US 
diplomats have very often kept a close contact 
with that area and they have been trying to 
create disruption in that part. In this 
connection, I would like to draw the attention 
of the Minister to a press re-oort which 
appeared in the Hindustan Times of March 22 
last. In that report it is said: "'An unpublished 
visit of a four-member tesm of the United 
States Consulate in Calcutta headed by 
Consul-Gene-ral   Pickering  to   Assam   and    
Meghalaya 

has surprised political circles in both the 
States. "At least one of the team's members is 
known to be a regular GIA official in the 
guise of a diplomat. He had been here just 
before the 1972 language disturbances in 
Assam and in Sikkim just before the troubles 
rocked the tiny Himalayan Kingdom. The 
same man was alleged to have been at Tejpur 
in Assam immediately before a communal 
riot broke out in that town last year. The 
consular-General's visit this time is said to be 
a routine familiarisation tour reaching 
Gauhati on March  16 ..." 

1 he report went on like that. Then they left  
Meghalaya and also visited  some important  
places  in   Assam and  also  Silchar town, the  
gateway    to    the    trouble-torn and   
Mizoram  and    immediately  after  his visit 
there, the rebel activities in Mizoram 
intensified.  And  as   you know, he visited in  
March and in April  these two sets of small   
radio   station     have    been   detected by the 
police there. And as you know( the MRA has  
been  very  much active in that part and now 
they have already been able to enter the 
kitchens of some high officials and   
politicians   through   a     so-called women's 
emancipation  programme.    In    view of  this  
detection of the    secret radio  station,  this    
matter    is  very important  for national 
security in that part. And foreign agencies  like  
CIA,    MRA and  also some Chinese spy rings 
are very much active in that part and they are 
creating disruption in   that  area   and  are  
trying to  make the north-eastern region a 
trouble spot in collusion with, I must tell you, 
tRe Mizoram rebels and Naga reBels and also 
some element'-    of    Muslim-Bengal    
agitation    in Bangla Desh who  have  already 
formed a league,  and  are  trying  to  intensify  
rebel activities   in   the  north-eastern   region   
with their   headquarters   somewhere   in   
Arakan. In   'his  background  I  would  like to  
know from  the  Minister what steps  the 
Government is taking to stop all this anti-
national, anti-State,   activities   being  
indulged  in by foreign agents in  that part of 
the country. SHRI   RA1M   NIWAS    
MIRDHA:    The north-eastern     region     is    
very     sensitive and important area of our 
country and the mment is very conscious of 
the security   aspect  that   the honourale    
Membr has  underlined.    He    has referred to 



97       Calling Attention [7 MA¥ 1974] to a  matter of urgent 98 
public importanceee 

activities of foreign agents that might be 
operating there. Well, we have very strict 
regulations for the movement of foreigners in 
that area and it is only after obtaining 
permission and clearance from the proper 
authorities that any foreigner can go in that 
area. As regards the activities from across the 
border, we are doing all we can to police that 
area. We are in touch with our neighbouring 
Governments of Bangla Desh and Burma and 
we are fully in touch with them and 1 am 
happy to say that we are receiving full 
cooperation from these Governments in 
checking infiltration of foreign agents and 
dthers who carry on undesirable and anti-
national activities. So, we are very conscious 
of all these things and every effort is being 
made to see that the security of the country in 
this sensitive area is fully maintained. Whether 
by way of strengthening police force, 
improving our intelligence set-up or equipping 
our forces with requisite armaments and vehi-
cles and other things, we are dealing with that 
situation. 

And, Madam, I can assure 'the House that 
we are fully conscious of all these things and 
we are taking steps to meet the situation. 

SHRI N. R. CHOUDHURY: Madam, I find 
my questions have not been clearly answered. 
I said... 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): This is not 
the Question Hour. You can ask only one 
question. 

SHRI N. R. CHOUDHURY: No questions, 
Madam. What I said previously I want to 
reiterate now and I want a clarification. I said 
that certain U. S. Embassy officials visit 
frequently that part of the country and 
immediately after their visit something 
occurs. Now, you see one US Embassy  
official visited  Assam... 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): You have 
raised this point  already. 

SHRI N. R. CHOUDHURY: But that has 
not been answered clearly. I want a 
clarification now. I want to know whether this 
Government has got any such information 
and, if so, what steps they are going to take to 
stop such things in future. 

SHRI RAM NIWAS MIRDHA: Madam, 
the honourable Member mentioned a number 
of points in which this was one. The whole 
point that he wanted to make was whether the 
Government is aware of all these things, these 
trends and the activities of foreigners and so 
on and what is being done to meet them. So, I 
have said in a broad and general way what we 
are doing in  this respect. 

As regards the persons of the U.S. Embassy 
or Consulate visiting that area, I have already 
said that a very strict watch is kept on all of 
them and they are screened and they are given 
permits and the places they visit are also 
known to us and I do not think that the 
honourable Member need have any fears that 
these foreigners who are permitted to go there 
would do any mischief  there. 

DR.  K.  MATHEW KURIAN (Kerala): 
Madam, according to the statement of the 
honourable    Minister,    only   two wireless 
sets have been found. Possibly, this is only the 
tip of the iceberg and possibly the border of 
India is being affected by a large number of 
such activities not only by the CIA and the 
other elements, but also by the fascist elements 
like the Anand Margis and others. I would like 
to know from the honourable Minister whether 
any technical examination   of  the  sets    has 
been done. At  least  one of the sets was not 
out of order.    According    to  some of the 
statements in the report, the wireless sets, the 
secret  mobile radio  stations,  are    capable of  
intercepting various  broadcasting    stations of 
the world. Is it so? In that case, is the 
intercepting   capacity of these sets with HF   
unlimited?    Have    the two sets which have 
been   found  the  markings of the foreign 
manufacturers, and, if so, what are  those  
markings?  Sir, using  such  sets in clandestine 
activities by certain foreign powers  in 
collusion    with    the anti-social elements in 
this country, particularly in the sensitive areas 
near our borders is a very serious matter and 
the House should have been informed a little 
more than what the Minister has tried to 
inform. He has only stated that the two sets 
have been found. But he could  not give any 
details about the frequency of the equipment, 
the nature 
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[Dr. K. Mathew Kurian] and character of 
the persons arrested already and the mark of 
manufacture on the sets already recovered. I 
would like to know whether the Government 
has made any study about all these anti-social 
elements who work in this country in collu-
sion with the Americans, the CIA and so on, 
with the American Embassy controlling huge 
sums of rupee resources which have been 
allowed under the recent agreement. I want to 
know whether this money is being used to 
finance such anti-social activities and whether 
the Government has made any inquiry into the 
use of the American Embassy funds which 
have been acquired by them amounting to 
more than Rs. 300 to Rs. 400 crores and 
whether this type of expenditure is being 
properly looked into. I want specific answers 
to all these queries. 

SHRI RAM NIWAS MIRDHA: Madam, 
the sets have been examined by our technical 
experts and we are assisting the State 
Government in every possible way in this 
investigation. These sets are of Japanese 
manufacture and they are transmitter/receiver 
type of set or some sort of a walkie-talkie 
type. So, these sets can receive news or other 
signals from quite long distances like any 
other powerful radio receiver. But, so far as 
the transmitting capacity is concerned, it is of 
a very limited range and we are examining as 
to how  and where it came from. 

From the technical point of view, we are 
examining the whole thing. And I do not 
think any aspect of the matter, of a technical 
or other nature, would escape us. 

As regards possibility of the use of US 
Embassy funds for financing anti-social and 
anti-national activities in these areas, in this 
House we have also discussed this on a 
number of occasions, how these funds have 
accumulated and the restrictions imposed on 
the utilization of counterpart funds or other 
funds which they have with them. And I do 
not think any further discussion at this stage 
would be necessary or desirable. 

 
THE VICE-CHAIRMAN (SHRIMATI 

IURAB1 MUKHOPADHYAY): Please sit 
down. I have not called you. Your turn will 
come. . . 

 
THE   VICE-CHAIRMAN   (SHRIMATI 

PURABI      MUKHOPADHYAY):       No, 
please . . . 

 
THE VICE-CHAIRMAN (SHRIMATI 

PURABI MUKHOPADHYAY) : The Call-
ing Attention has been admitted by the 
Chairman. 
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SHRI BHUPESH GUPTA: (West Bengal): 
Sir, in the West Bengal and Assam papers, 
reports are appearing systematically about the 
intensive activities in the Eastern region in 
order to create trouble or to help the hostile 
elements. In this connection. I would like to 
know whether the Government has any 
information to the effect that one Mr. Leo T. 
Huno who stays with the American Attache in 
New Delhi and passes off as a student on a 
study tour, is being sent to various place* in 
the Eastern region including West Bengal. Is 
the Government aware that he is actually an 
army personnel masquerading as a student to 
study what they call, South East Asian Foreign 
Area for officers. This is his subject of study 
ostensibly, but he is obviously an intelligence 
man living with the American Military 
Attache. He has been visiting West Bengal, 
Bihar and many other parts in the Eastern 
region between April 6 and 18. Has the 
Government received any information to this 
effect from the West Bengal Government or 
from other authorities concerned? Has the Go-
vernment also got the information to the effect 
that on April 9 the Pentagon Subversion Fleet 
arrived in Calcutta and Mr. Peter Burleigh of 
the U. S. Consulate Office in Calcutta escorted 
these people including Mr. Huno and others? 
This is also the information which is being 
talked about. Is the Minister aware of it? Sir, 
Mr. Peter Burleigh has been going to these 
trouble spots whether it is Sikkim, or Gangtok 
or Assam or Orissa. His name has been 
mentioned in the West Bengal papers and in 
West Bengal Assembly and 

 



 

[Shri Bhupesh Gupta] the Congress M.L.A. 
demanded that he should be declared as a 
persona tion grata. I would like to know what 
steps the Government are taking in regard to 
these specific allegations. 1 understand from 
responsible quarters that Mr. Huno has been 
touring these regions with the help of Mr. 
Peter Burleigh, I would like to know what 
steps the Government are taking in this 
connection. Is the Government aware that 
Bangladesh Government has also taken 
serious exception to the fact that subversive 
activities are being conducted by the C.T.A. 
elements and some other elements in the 
Eastern border from our side? If so, what steps 
are the Government taking to stop such 
things? The questions are very specific and the 
names have been given. 

SHRI RAM NIWAS MIRDHA: Two 
specific names have been mentioned. One is 
Mr. Huno who, it is said, goes about in the 
garb of a student and visits these regions. 
Well, 1 have no information on this particular 
gentleman right now. But I can say that we 
have a very elaborate procedure before we 
admit even scholars from foreign countries. 
Subjects of research are screened and their 
antecedents are checked. Many a time, some 
subjects are not allowed for research. 

As I said in answer to an earlier question, no 
foreigner, including Consular officers, can 
visit these restricted . areas without 
Government's permission. Places that they 
visit are also mentioned, duration of staj is 
restricted, and the Government fully knows 
what these foreign nationals de when they go 
there. As regards the last question   regarding   
Bangladesh. . . 

SHRI    BHUPESH    GUPTA:    On    9th 
April, the Pentagon Subversion fleet arrived 
in Calcutta. I have given the date. 

SHRI RAM NIWAS MIRDHA: I have no 
specific information about this. But 1 said that 
about Mr, Peter Burleigh and persons attached 
to the U. S. Consulate, we will make 
enquiries. 

SHRI BHUPESH GUPTA: As regards Mr. 
Peter Burleigh, the West Bengal Assembly 
and the Assam Assembly have debated this, 
opinion have been expressed and instances 
have been cited. I should like to know why are 
you not taking action in the light of the very 
grave allegations made against this gentleman 
in the West Bengal Assembly. And why this 
man is allowed to continue in Calcutta? It is 
not a question of your giving permission to go 
to certain places. But he is operating from 
Calcutta. And this has been mentioned. And I 
know it for a fact that the West Bengal 
authorities are seized of the matter, and they 
have brought it to the notice of the 
Government. I believe, this was raised in the 
West Bengal Assembly and in the Assam 
Assembly also. What comes in your way to 
deal with this man, and asking him to get out 
of the country? 

SHRI N. R. CHOUDHURY: The Assam 
Government also said that Mr. Burleigh 
should not be allowed to visit that part. 

SHRI   RAM   NIWAS   MIRDHA:   All I 
would like to say is this. We are conscious 
and we know the activities of every foreigner 
who visits that area. And whether Mr. Peter 
Burleigh or some one else should  be  turned  
out or  not. 

SHRI BHUPESH GUPTA: You do not 
know what is happening in Sadar Bazar, right 
under your nose. What is the use of telling? 
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SHRI RAM NIWAS MIRDHA: These rules 
apply to every foreigner who wants to come to 
India for research. 

As regards Mr. Peter Burleigh he is at-
tached to the U. S. Consulate in Calcutta. 
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SHRI RAM  NIWAS MIRDHA:  If the 

hon. Member wants to discuss some particular 
individuals or their conduct, we can have a 
separate discussion and I wouldn't mind. But 
as at present, I am giving all the information 
that I have regarding what is raised by the 
hon. Member. And this is after all a Calling 
Attention motion about a particular incident 
that took place. As regards the general policy, 
regarding permission to foreigners to visit that 
place, I have already said that we have very 
elaborate checks. . . 

(Interruption) 

SHRI SUBRAMANIAN SWAMY (Uttar 
Pradesh): Madam Vice-Chairman, my 
distinguished colleague, Mr. Bhupesh Gupta 
called for the kicking out of Mr. Peter 
Burleigh from India if Mr. Burleigh is 
engaged in all the activities that Mr. Bhupesh 
Gupta says he is. However, last time, when I 
asked a Russian Economic Counsellor to be 
kicked out, Mr. Bhupesh Gupta was on his 
feet saying that that was vulgar, and that if 
such a speech has been made in the Soviet 
Presidium, how would. . . 

(Interruption) 

SHRI BHUPESH GUPTA: On a point of 
persona] explanation, Madam. First of all, I 
did not use today the word 'kick out'. That was 
his language. 

SHRI SUBRAMANIAN SWAMY: You 
used it for the American. 

SHRI  BHUPESH    GUPTA:    You    are 
thinking in those terms. I said, "get him, throw 
him out of the country", and not "kick  out." 

SHRI SUBRAMANIAN SWAMY: Your 
amendment is accepted. 

SHRI BHUPESH GUPTA: Secondly, even 
in this scandalous remark you made you never 
accused the Soviet people of espionage. You 
said that certain statements of the Soviet 
Counsellor in regard to economic matters are 
objectionable. And this is not the same theme. 
. . (Interruption) Mr. Rajnarain is not to direct 
me. . . 

(Interruption). 

 
SHRI BHUPESH GUPTA: He does not 

know a dam thing. He knows how to lick a 
political party. I am very glad that Mr. 
Rajnarain has come to his rescue. What Mr. 
Swamy has said today is unfortunate. 

(Interruption) 

Mr. Swamy is very pleasant to look at. 
When I see my fiiend Mr. Rajnarain, I feel he 
has come from the Chambal valley. 

 



 

Mr. Rajnarain, you were making a wrong 
statement. (Interruptions) Please, let me 
complete. That day when Kalyan Roy 
attacked you, 1 gave you an opportunity not 
only once but twice by way of a personal 
explanation. Please sit down. 

SHRI      SUBRAMANIAN      SWAMY: 
Whenever  this House or the Government gives 
us information about the Hill areas, they  treat  
the  entire    population  of  the Hills as 
something homogenous and have generally 
managed to create the impression that in the 
Hills of Meghalaya, Arunachal and  Nagaland a  
group  of  hostile people are   trying   to   
dismember   the  country.   I want to say that 
from my understanding, from what 1  have 
seen, a great majority, an   overwhelming  
majority  of   the  people there  are  very 
patriotic  and  perhaps  the Government   wants    
to    engage  in  some kind of political 
victimisation  in all these areas  that   this     
kind  of    information  is given. I fully agree 
with some of the hon. Members here who have 
expressed concern about U.  S.  penetration  in  
that  area.  In fact, I am going   to   give   an 
example of this which really shocked me when 
I first came  across  it.   Of   course,  I also   
think that besides the    American interest    
there is also the   Russian   interest about which 
too   I   would  like  to say  something.   For 
example,  the United States Army was allowed 
to sign a contract with the Bombay Natural 
History Society in order  to conduct 
investigation on the migratory habits of birds. 
Why was the United States Army interested in 
the birds in India and then-migration? Then I 
learnt that the Government of India allowed the    
United States Army to  set up    a  radar  station  
in   the hill region so that the migration of these 
birds could be tabulated—I am willing to 
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SHRI BHUPESH GUPTA: That is a 
different thing. That was an allegation with 
regard to a statement which has been made 
publicly. How can he take an •xception? Here 
some intelligence, some subversive 
intelligence is  at work. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Shri Swamy 
has referred to Shri Bhupesh Gupta now and 
one of his statements inside this House. 
Naturally, Shri Bhupesh Gupta has a right 
either to contradict or to reply as a personal 
explanation. So I allowed it. It is completely 
within the procedure of this House. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): No, no, Mr. 
Rajnarain. You have not been mentioned. 

MR. RAJNARAIN: I am correcting the 
statement. 



 

place before you the documents, the photostat 
copies. And what were the birds doing? They 
were flying from Meghalaya and Nagaland 
into Langchow in China and then flying back 
during the change of season. Then these birds 
which had either a metal piece or something 
around their legs were caught and all kinds of 
investigations are conducted. 1 also know 
what these investigations are meant for, 
because the birds fly to Langchow where 
China has a nuclear installation. When the 
Government of India is willing to allow the 
United States Army to sign an open contract 
with the Natural History Society of Bombay 
to conduct research on migration of bids in 
India, what must be happening in secret I 
really do not know considering how efficient 
the intelligence units of both the CIA and 
KGB this country are. Also 1 am willing to 
give the documents if the iViinister wants and 
1 ask whether he knows that the CIA and 
KGB agents on the Sino-Indian border are 
engaging Kampas to conduct raids on the 
Chinee positions and to go into Tibet and 
conduct subversion. Now, as far as dealing 
with China is concerned, I would like to deal 
with it as firmly as possible. China is in 
possession of Indian territory-I would like 
India to take a very firm position with China 
in this regard, but what the Russian and 
American agents are do,n:; is trying to keep 
alive the Sino-Indian confrontation and to 
create as much misunderstanding as possible. 
Now documentation shows that the bad rela-
tions between India and China were due 
partly to our own foolishness and partly due 
to the catalytic action that these agents are 
engaged in since 1958 on the Sino-Indian 
border. Will the hon. Minister be pleased to 
inform the House how he allowed the U. S. 
Army, the American and Russian agents to 
go to the Sino-Indian border'.' 1 would say 
that in my opinion in these States a lot of 
atrocities are being committed by Indian 
bureaucrats because there is no 
accountability. They can do whatever they 
like. They can carry off Naga women, they 
can carry oft women in other parts: No 
account of it. They can go and marry the 
women there, then leave them and the 
children there and 

come back here and no one knows exactly 
what is going on. Or, they may be shooting a 
few political opponents there. There is no 
idea. Parliament does not know. Will the 
Minister be ready to send a delegation, 
perhaps of M. Ps. to these areas so that this 
Parliament is provided with adequate 
information as to what is going on in these hill  
region? 

Also, our Plan allocations for the hill 
regions is minuscule compared to the rich 
resources in these hill areas. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI     MUKHOPADHYAY):       Prof. 
Swamy, you cannot involve our planning also 
in this question. Please be precise. 

SHRI SUBRAMANIAN SWAMY: We 
have to look at the total picture. Why is it that 
a hostile radio station is set up there? Why is it 
possible? It must mean that the Government is 
alienating the people there—sections of people 
there—and part of the reason must be 
economic. After all, there are rich forest 
resources. Shortage of newsprint is there but 
the Government has not been able to complete 
the Nagaland paper and pulp project. It does 
not even acquire land although the report says 
something is being done. Alt these connect up. 
I would like the Minister to assure this House 
that as far as the hill regions go—because they 
are sensitive—he will now devise ways and 
means by which this Parliament can be 
provided more information about what is 
going on there and correct representation of 
what is going on there and also in particular as 
to how this country can freed from CIA and 
KGB activities in this region and nonsense 
agreements such as this migratory bird 
agreement can be prevented. 

SHRI RAM NIWAS MIRDHA: I would 
start with the latter question about Plan 
allocations in hill regions being minuscule. If 
the hon. Member had gone into the figures, 
the per capita Plan allocation in that area is 
much much higher then the national average, 
many times higher. So there is no question of 
the hill  areas being neglected so far as Plan 
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[Shri Ram Niwas Mirdha) 
allocations are concerned. As a matter of fact 
due consideration is given to make available 
very liberal grants for the various schemes of 
Plan development. 

Madam, 1 very strongly refute the alle-
gation of the hon. Member that the Indian 
bureaucrats are committing atrocities in. that 
area. I do not think a responsible Member 
like him should have at all made such a 
sweeping charge. I completely refute it. 

SHRI NIREN GHOSH (West Bengal): 
There have been several cases and have you . 
. . 

SHRI RAM NIWAS MIRDHA: Will 
allegations of this nature do not behove a 
responsible Member like Mr. Swamy. 

SHRI       K.      CHANDRASEKHARAN 
(Kerala): I think the hon. Minister's state-
ment will only further worsen the position. 

(Interruptions) 
SHRI RAM NIWAS MIRDHA: We 

always take notice whenever any such 
complaint is received. Cases are also regis-
tered when illegal acts of any kind are 
committed. There is no question of holding 
back any thing. So to say that wholesale 
atrocities are being committed by Indian 
bureaucrats in that area. I repeat with all 
humility, is a highly irresponsible statement 
for any hon. Member to make. I would 
therefore request the hon. Member not to 
make statements of this nature and in the 
same breath say that this is an important area 
and that the people in the area are . . . 

SHRI NIREN GHOSH: Your BSF and 
CRP are committing all sorts of atrocities 
throughout India wherever they go. 

SHRI RAM NIWAS MIRDHA: I have 
nothing to say about this general diatribe to 
which we have got used from the hon. 
Member. Suitable action is taken in any case 
of any lapse that comes to notice. There are 
lapses; there could be lapses but the" 
Government always takes a serious view of 
such lapses. We have never tried to hide them 
or slur over them. So to give an impression 
that wholesale atrocities are being committed 
by the bureau- 

crats I would humbly repeat is not called for 
in the circumstances. 

As regards the research scheme or about the 
Natural History Society I do not have any 
facts with me "but I have made a general 
proposition that whenever any research 
scheme with a foreign agency or with foreign 
scholars is sanctioned all due preacutions are 
taken. If the hon. Member addresses a 
question . . . 

DR. VIDYA PRAKASH DUTT (Nomi-
nated): Sir, on a point of order. Sir, serious 
allegations  have been  made and . . . 

SHRI RAM NIWAS MIRDHA: Please let 
me finish. I am not yielding. 

DR. VIDYA PRAKASH DUTT: I am on a 
point of order. A very serious allegation has 
been made by an hon. Member about the 
involvement of the U.S. and a very alarming 
kind of picture has been drawn about what is 
happening there. I think it is not enough for 
the hon. Minister to say that he does not have 
the information and then the matter is 
forgotten. Will the Minister therefore at the 
same time promise that he will collect the in-
formation and inform the House because 
otherwise the fair name of this country is 
being tarnished by this kind of charges being 
allowed to go unanswerd? 

(Interruptions) 
SHRI   RAM  NIWAS MIRDHA:    If it 

comes within the purview of my Ministry I 
will certainly enquire into it. If it is the 
Ministry of Education that has sanctioned this 
project than that Ministry can come up with 
the answer. The hon. Members have the right 
to know all the facts and there is no question 
of the fair name being tarnished. There is 
nothing to hide. If the Education Ministry is 
concerned, I shall pass this on to them. 

SHRI NIREN GHOSH: You say whether 
this is correct or not. 
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SHRI HARSH DEO MALAVIYA (Uttar 
Pradesh): I had occasion to visit Meghalaya 
almost half a dozen times at the end of 1971 
and in the beginning of 1972 and there I 
talked to various MLAs from Meghalaya and 
Assam. Also, I had talked to certain 
journalists. An editor of the Shillong Times 
and a freedom-fighter told me that there were 
many activities of the CIA type. He was 
saying that they worked through the church. 
There are many clergymen and missionaries 
and they are working through them. About the 
same time Mr. Hiteshwar Saikia, Minister of 
State for Home Affairs in the Assam 
Government, had said in the Assam Assembly 
that CIA activities were going on in Assam. 
The Chief Minister Mr. Sarat Chandra Sinha 
also made a similar statement. That is one part 
of the question. The other part of the question 
is Minister 
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[Shri Harsh Deo Malaviya] has to realise 
that the Chinese have established missiles in 
Tibet. Reports have appeared in the press 
and there is a terrific internal struggle going 
on in China and Madam Mao Tse-tung, 
Chaing-Chin, is now in control, according to 
reports. A young man of Shanghai, Mr. 
Wang Wen Hua, a Shanghai leader is now 
the Vice-Chairman of the Communist Party. 
He is the coming man. Ihis is the report. This 
Ching-Chiaug group is distinct from the 
Chou En-lai group. All these things have 
appeared in the papers. They are anti-Indian 
and they do not want any kind of good 
relations to be developed between India and 
China. Therefore, there is every danger that 
some activities are being carried on by 
Chinese also. This danger is there. Then, the 
other day, in a reference in this House, 1 
pointed out that in the Mughal Sarai 
Workshop, some persons connected with the 
Chinese, were arrested, who were making 
revolvers there. That means that the Chinese 
have some contacts with some of our people 
here. Therefore, what 1 would like to know 
is, how far the Government is aware of this. 
And generally, the tendency in our country 
is, putting everything on the CIA. Well the 
CIA may be there or it may not be there. But 
it seems that Mr. Mc Namara who was 
sometimes the head of the Pentagon and was 
the Defence Secretary of the USA, now 
Chairman of the World Bank, chose, of all 
places, to spend his holiday in Nepal. All 
points go to show that the Chinese, the 
Americans, etc., have got their eyes on our 
sensitive border. 

Now, I do not know how far our 
Government is keeping an eye upon this 
because these activities go on, we hear 
somebody else going somewhere and there 
is trouble; then we hear of finding of some 
transmitters. These things are going on. It 
seems that we have not yet been successful 
in putting an end to these things. I wonder 
why our Government should at all allow 
these diplomats to visit anywhere near these 
sensitive areas. They have to take 
permission from you. Why did you give 
them permission? If you go to the Soviet 
Union, they will never allow you to go to  a  
sensitive  area.  Why  do  you 

SHRI HARSH DEO MALAVIYA: This 
man, Mr. Burleigh—I do not know who he 
is—like King Charles's bead, he is always 
cropping up everywhere. He goes here and 
there; he goes to Orissa. I do not want to say 
that we should kick him, etc. I do not want to 
use the language which my friend with a 
pleasant face wants to use. But certainly, 
through diplomatic channels, it is good that we 
declare him persona non-grata. This is my 
point number two. 
My last point is this. In Meghalaya, I motored 
from Shillong to Silchar and there is an area 
where you see the Bangla Desh border  just  
like  this.  It is  parctically  an open   border.   
Anybody   can   cross  from this side to the 
other. I did not see any soldiers,   any   guards,   
posted   there.   It   is just an  open border.  
Can  any border be kept  open  like  that?   We   
know   that  all sorts of people  are active.    
The Chinese are  creating   trouble   in   
northern   Burma; they  are financing people    
in    Nagaland; they are helping the Mizoram 
rebels. But here is  an  open    border and    
nobody is there to  check anything. Will  you 
please ensure that on  this  open  border  
between Bangla Desh and Meghalaya, which 
is contiguous,  proper    guaius are    placed,  
that some checks  are established?  You 
cannot leave it like that  because    these 
activities cannot be ignored. I am saying this 
from this background that there is obviously a 
design in this country to create disoder, to 
create confusion, to create distrust in the 
Government,    to overthrow   the    Govern-
ment established by democratic authority. The 
riots in    Sadar    Bazar also are of a similar  
nature. 

SHRI    K.      CHANDRASEKHARAN: 
Question. 

SHRI HARSH DEO MALAVIYA: 
Therefore, will the Government take adequate 
action and assure us that some of these steps 
will be taken? 

allow them at all. It should be completely 
prohibited; there should be a blanket order. 
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(Interruption) 

SHRI  RAM  NIWAS  MIRDHA:     The 
hon. Member has given a number of instances 
of what he feels are    attempts by foreign 
agencies to infiltrate into this area and work to 
the detriment of our national interest. He has 
also asked why Mr. Burleigh or other 
foreigners are not completely prohibited   
from  going   there.   We  have areas where 
they are completely prohibited from going. 
Other areas are of a restrictive  nature  where 
permission  is  necessary  to visit  those areas.   
So  we  do  not feel that we should close the 
whole country to foreigners, but there are 
areas which are completely prohibited for 
foreigners. I think the present system is 
working quite all  right  and  we  are  being 
able to  keep a check on persons who visit 
those areas. The hon.  Member also     
mentioned about the Bangladesh border being 
an open border  and   there   being   no  check-
post.   Well, my   information   is   that   the   
Bangladesh border is very adequately policed. 
We have the Border Security Force there. We 
have a   number   of  check-posts.   We   have   
improved the communications network of our 
security forces there and I think there is 
nothing   like  an open border  because  no 
free  entry   from   one  country   to  another is 
permitted. But as the hon. Member has 
mentioned  it,  I  will  check up again  and see 
whether this particular area which he visited 
has a proper check-post and police 
arrangements  or not.  The hon.     Member 
mentioned   again   about   foreign   missiona-
ries or the CIA acting    through    foreign 
missionaries.  For foreign missionaries, the 

Government has a   very clear cut policy. 
Foreign missionaries, if they are trying to 
come for the first time into our country, 

are completely banned in most cases, and 
those who are staying here also stay under 
permits. We know which foreign missions are 
operating and which foreign personnel in 
those missions are operating. So there should 
be no fear of Government not being aware of 
the situation as existing there. 

I will again end by saying that the Gov-
ernment is aware of all the points that the hon. 
Member mentioned and other Members 
mentioned about the security aspect of this 
important and sensitive region and I can 
assure the House that Government will 
continue to give the most serious attention to 
this aspect, the security aspect, in that area 
and will bear in mind all the points mentioned 
by the hon. Members during this discussion. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Mr. Bal-
govind Verma. 

REFERENCE   TO   STRIKE   BY RAIL-
WAY EMPLOYEES 

SHRI NIREN GHOSH (West Bengal): 
Madam, on a point of order. 

SHRI D. THENGARI (Uttar Pradesh): 
Before taking up any other item, we must take 
up the question of Railway strike. It is an 
extremely serious affair. (Interruption) It is an 
extremely serious situation. The entire 
national economy is being thrown out of gear. 
The railwaymen are very eager for a 
negotiated settlement. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI      MUKHOPADHYAY):      You 
have not taken the permission of the Chair. 

SHRI D. THENGARI: The Railway 
Minister has forced the strike upon the 
Railway employees. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI       MUKHOPADHYAY):       You 
did not take the permission of the Chair. 
Please sit down. 

SHRI NIREN GHOSH: My point of order 
is this: since our House adjourned last week, 
several events have taken place —exchange 
of letters of Fernandes and... 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Please sit 
down, Mr. Rajnarain. 
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THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Mr. Niren 
Ghosh, your name is there for special 
mention. 

SHRI NIREN GHOSH: Let me put my 
point of order and then you can say whether 
it is in order or not. I have not come to that 
part yet. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): I thought 
your name was there for special mention and  
you  could  take that  opportunity. 

SHRI NIREN GHOSH: That is another 
thing. My point of order is this: these things 
have been going on and today is the last day; 
tomorrow there will be strike. The Home 
Minister is here. The Army, the BSF—this is 
the point of order I want to raise—the 
Territorial Army, etc. have been called.... 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI  MUKHOPADHYAY):   How do 
you  raise this in  a  point  of order?  No, this 
is no point of order. 

SHRI NIREN GHOSH: First let me put it 
Then you can rule it out of order. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): You should 
have taken the permission of the Chair to 
mention this. 

SHRI NIREN GHOSH: Is it in order to 
hand over the country to the Army? Should 
the Army find itself in such a position? 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): I have 
disallowed your point of order. 

SHRI NIREN GHOSH: Should you not direct 
the Home Minister to make a state-ment on 
the entire thing? This is the last way and the 
Government must make a statement on this 
thing because the Army, the BSF the TA and 
what not are all being called and there will be 
a confrontation tomorrow. This is contempt 
of the House. I say there is contempt of the 
House. . . 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Mr. Niren 
Ghosh, please observe the rules of the House. 

SHRI NIREN GHOSH: This is my point. 
You direct the Government. Should nd this 
Government make a statement on this issue? 

DR. K. MATHEW KURIAN (Kerala): It is 
a very serious situation which is developing. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): I disallow 
your point of order. 

SHRI NIREN GHOSH: How? The Ministry 
is involved in it, whether they point of order is 
whether the entire House should not take the 
House into confidence. Is it not contempt of 
the House? They should make a statement. 
Should they not make a statement? Tomorrow 
the Army is going into action. Today is the 
last day. Should not the Home Minister make 
a statement? Should we not hear the Home 
Ministry what they are going to do tomorrow'.' 
Otherwise, what is this House for? 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Mr. Niren 
Ghosh, I disallowed your point of order. 

SHRI NIREN GHOSH: You should direct 
the Government to make a statement. 

SHRI BHUPESH GUPTA (West Bengal): 
Madam, whether the issue raised is a point of 
order or not, at the same time we are all 
exercised over it. Today is the last day before 
the strike is supposed to come into effect. 
Naturally we are anxious to know what the 
Government is going to do. We have read that 
Fernandes has written to the Prime Minister 
and Congress MPs have also asked for 
intervention of the Prime Minister. We are all 
interested in averting the strike and arriving at 
a negotiated settlement. Naturally the Govern-
ment should make statement here . . . 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Please sit 
down. I am calling Mr. Balgovind Verma  to  
move  his motion. 
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SHRI NIREN GHOSH : No, the Govern-
ment cannot keep this House in utter con-
tempt. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): No, please 
sit down. I have caJled Mr. Bal-govind 
Verma. Could you not take permission of the 
Chair to raise this discussion today? You 
cannot raise it on a point of order. 

PAPER LAID ON THE TABLE 

Notification under the Payment of Wages 
Act, 1936 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): Madam, I beg to lay on 
the Table a copy (in English and Hindi of the 
Ministry of Labour Notification No 
PWA/Rlys./Sec. 5(3)/74, dated the 4th May, 
1974, issued under sub-section (3) of section 5 
of the Payment of Wages Act, 1936, 
exempting, until further orders, the person 
responsible for payment of wages to persons 
employed upon any Railway (otherwise than 
in a factory) from the operation of section 5 of 
the said Act in respect of the wages of any 
such persons. [Placed in Library. See No. LT-
6924/74.] 

MOTION REGARDING APPOINTMENT 
OF MEMBERS OF THE RAJYA SABHA 
TO THE JOINT COMMITTEE OF THE 

HOUSES ON THE PLANTATIONS 
LABOUR (AMENDMENT) BILL,  1973. 
THE DEPUTY MINISTER IN THE 

MINISTRY OF LABOUR (SHRI BAL-
GOVTND VERMA):     Madam,  I  move: 

"That Sarvashri N. P. Chaudhari, Shridhar 
Wasudeorao Dhabe, K. V. Raghunatha Reddy, 
C. D. Natarajan, U. K. Lakhsmana Gowda and 
Shrimati Leela Damodara Menon be ap-
pointed to the Joint Committee of the Houses 
on Plantations Labour (Amendment) Bill, 
1973, in the vacancies caused by the 
retirement of Sarvashri G. A. Appan, U. K. 
Lakshmana Gowda, N. P. Chaudhari, T. G. 
Deshmukh and K. V. 

Raghunatha Reddy from the membership of 
the Rajya Sabha on the 2nd April, 1974 and 
the death of Shrimati Sita  Devi." 
The question was put and the motion was 

adopted. 

MESSAGE   FROM   THE LOK   SABHA 

The  Finance BUI,  1974 
SECRETARY-GENERAL: Madam, I have 

to report to the House the following message 
received from the Lok Sabha signed by the 
Secretary-General of the Lok   Sabha :— 

"In accordance with the provisions of Rule 
96 of the Rules of Procedure and Conduct of 
Business in Lok Sabha, I am directed to 
enclose herewith the Finance Bill, 1974, as 
passed by Lok Sabha at its sitting held on the 
4th May, 1974. 

2. The Speaker has certified that this Bill is 
a Money Bill within the meaning of article 
110 of the Constitution of India."Madam,  I  
lay the Bill on  the Table. 

REFERENCE   TO STRIKE   BY    RAIL-
WAY  EMPLOYEES- contd. 

 
THE VICE-CHAIRMAN (SHRIMATI 

PURABI     MUKHOPADHYAY):   No,    I 
will  not allow you. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHAYAY): Mr. sit 
down. 

SHRI NIREN GHOSH (West Bengal): 
Madam, the House cannot be treated with 
contempt   like this... 
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(Interruption) 

SHRI NIREN GHOSH: Madam, you 
should also know this, the House cannot be 
dictated to . . . 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): I did not 
allow all this. It will not go into record. 

SHRI NIREN GHOSH: On a point of 
order.   

SHRI SUBRAMANIAN SWAMY (Uttar 
Pradesh):   Madam, . . . 

SHRI D. THENGARI: Madam..................  
THE VICE-CHAIRMAN (SHRIMATI 

PURABI MUKHOPADHYAY): Please sit 
down. I cannot allow five persons at a time. 
Unless all of you sit down, I cannot proceed 
with the business of the House. 

SHRI NIREN GHOSH: On a point of 
order. I would like to know whether it is an 
inherent parliamentary right to raise a point 
of order. If so, how can you expunge that? 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): You have 
not raised a point of order. You have taken 
advantage of that point of order to raise the 
issue which is not before the House. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Please read 
the rules. 

SHRI NIREN GHOSH: You should take 
the House into confidence. This is a point of 
order and you cannot expunge a point of 
order. You have no right to do this. There is 
a limit to the House being treated like this . . 
. 

(Interruptions) 
THE VICE-CHAIRMAN (SHRIMATI 

PURABI MUKHOPADHYAY): Please read 
the rules. 

DR. K. MATHEW KURIAN (Kerala): 
Madam, you have every right to expunge 
certain remarks which are unparliamentary. . 
. 

SHRI RAJNARAIN: Never. 

DR. K. MATHEW KURIAN : But, under 
the Rules, the Members also have the right to 
raise points of order . . . 

(Interruptions) 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): May I 
explain one thing, Dr. Kurian, before you 
proceed? If all the Members speak at the 
same time, it is impossible for the Reporters 
to take down anything and the Members 
should know that as the custodian of the 
rights and privileges of the Members, I have 
every right to expunge those remarks. 

SHRI NIREN GHOSH: Under what rules. . 
. (Interruptions) . . . Under ,what rules? 

DR. K. MATHEW KURIAN: Madam, I 
have not finished yet. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): I mentioned 
this because you raised the question  of 
expunction. 

 

 

THE  VICE-CHAIRMAN     (SHRIMATI 
PURABI       MUKHOPADHYAY):       Mr. 
Niren Ghosh, you should know that no 
amount of shouting will make a rule when it is 
irregular. 
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DR. K. MATHEW KURIAN : Since every 
Member has a right to raise a point of order, 
you have a right to accept it or rule it out. But 
you cannot expunge the entire  proceedings as  
such. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): There are no 
proceedings at all here. It is only a  
disturbance. 

SHRI NIREN GHOSH : What is the un-
parliamentary word which we have used? 

DR. K. MATHEW KURIAN : If something 
is not right, you can set it right. You can 
examine the proceedings and see whether it is 
right or wrong. 

 

 
THE VICE-CHAIRMAN (SHRIMATl 

PURABI MUKHOPADHYAY): Mr. 
Rajnarain, you get up every time to make long 
speeche and to make long speeches like  this  
is not  sansadiya  pranali. 

 
THE VICE-CHAIRMAN (SHRIMATI 

PURABI MUKHOPADHYAY): Mr. 
Rajnarain, I am not going to take any lessons 
from you. Please sit down. You are only 
casting reflections on the Chair and I am not 
going to accept it. I have every right to speak 
in English as you have every right to speak in 
Hindi. 

SHRI      SUBRAMANIAN      SWAMY: 
Madam, I have a point of order . . . 
(Interruptions) 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Please sit 
down. 

SHRI NIREN GHOSH: We want to know 
what the unparliamentary word is which we 
have used ... (Interruptions)... I would like to 
be enlightened. 
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THE VICE-CHAIRMAN (SHRIMATI 

PURABI MUKHOPADHAYAY): Please sit 
down, Mr. Rajnarain. You are not the only 
Member here. There are other Members also. 
You forget that this is a Sadan. 

SHRI D. THENGARI: We are confronted 
with the most serious situation. Strike is being 
forced upon the workers by the Railway 
Minister. Workers want a negotiated 
settlement. Tomorrow at 6 a.m., the strike is 
to commence, unless the Railway Minister 
comes to his senses. In this situation, Madam, 
I think that you should take up this discussion 
on the railway strike before taking up any 
other business. This is most urgent. You 
should direct the Government to come here 
with a statement explaining to us what steps 
they propose to take to avert the strike, 
because I may declare once more, Madam, 
that workers are willing for a negotiated 
settlement. But the obstinacy of the Railway 
Minister is forcing the workers to go on 
strike. We want a statement from the 
Government  . .  . 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI      MUKHOPADHAYAY):    Mr. 
Swamy . . . 

SHRI SUBRAMANIAN SWAMY: 1 yield 
the floor to Mr. Bhupesh Gupta. 

SHRI BHUPESH GUPTA (West Bengal): I 
am grateful to him. First of all, I want to make 
it clear that I am not raising any point of 
order. So there should be no difficulty on that 
score. But one thing which I feel, Madam, is 
that there is a growing tendency on the part of 
the Chair to resort to expunction whenever 
you do not like a thing. Expunction must 
follow certain rules. If there are ten persons 
speaking at the same time and the Reporters 
cannot write anything, they will not write. But 
why do you come in? They will say that this 
could not be followed. But why should there 
be expunctions? You can ask a Member to go 
out. But expunction should not be resorted to, 
because it touches Article 105 of the 
Constitution. If expunction is resorted to 
according to the Chair's 

likes and dislikes, then what about my right 
under Article 105 of the Constitution? 
Therefore, I think that should not be resorted  
to. 

Then, with regard to the other matter, we 
feel a little exercised legitimately. All of us on 
the Opposition feel that even at this late hour 
it is possible—I maintain— to resume 
negotiations with a view to averting the strike. 
Should we not be concerned about it? The 
Opposition parties have issued a statement 
calling upon the Government to resume 
negotiations after releasing the leaders, and so 
on. Let them start negotiations like that. Or 
withdraw the strike notice. That can also 
happen that way. 

Mr. Mishra has made certain statements. 
We share his anxiety. Specially. Mr. Gujral's 
Radio has taken up the task of broadcasting 
whatever he likes. We will lose our money if 
we break our radio sets . . . (Interruptions). 
But we are getting lies radiated . . . 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI     MUKHOPADHAYAY):       All 
right . . . 

SHRI BHUPESH GUPTA: Therefore, I say, 
Madam, Vice-Chairman, that you should share 
our anxiety on the developments from hour to 
hour, from minute to minute, that are taking 
place, and impress upon the Government that 
when without being convinced by your 
arguments, the entire Opposition is demanding 
that they should be released and negotiations 
should be started with a view to arriving at a 
settlement, and when Mr. George Femandcs 
has himself written letters and has requested 
the Prime Minister to intervene, is it not 
necessary for the Government to say 
something. Is it not necessary for the Chair to 
share the sentiments expressed in this House 
and impress- upon the Government so that we 
can turn another chapter? 

Sir, repressions will not do. I think there is 
still a possibility of a settlement, negotiated 
settlement, provided the Government has the 
courage to take one step to release the leaders. 
The leaders are prepared to sit with them and 
the discussions can follow; a debate will take 
place. We from 



129       Reference to strike [ 7 MAY 1974 ] by Railway employees 130 
 

all the political parties shall exercise all our 
influence to the maximum possible extent to 
bring about a settlement and I hope the 
Government will listen to us. As far as the 
unions are concerned, as far as the Co-
ordination Committee is concerned, they are 
listening to us. They had met us. They 
discussed with us. Therefore, Madam, I appeal 
to you on behalf of the Members of this 
House—and I am sure others also sincerely 
share this anxiety—to convey our sentiments 
to the Government. If negotiations start, then I 
am confident that the ways and means can be 
found and the strike can be averted. 

SHRI K. CHANDRASEKHARAN (Kerala) 
: Madam, indications are that democracy is at 
its twilight and the country is coming to a 
grinding halt. Madam, there is no gainsaying 
the fact, whatever the Government may say 
and in whatever manner Mr. Mishra may 
appeal, that not a single train will move on the 
rails in this country from tomorrow morning. 
The country demands, the Opposition 
demands and the railwaymen demand the 
immediate release of the arrested railway 
leaders. Simultaneously, we demand the 
intervention of the hon. Prime Minister of this 
country in this most serious dispute that has 
probably arisen after Independence. 

Madam, I do not want to go into the merits 
of the matter. I would only state one thing and 
it is pertaining to bonus. Bonus has been 
given by the Payment of Bonus Act. Formerly 
it was about 4 per cent and now it is about 8^ 
per cent to every employee of every industrial, 
commercial and public sector concern in this 
country. It is absolutely unjustified to deny 
this bonus to the railwaymen in this country 
and, therefore, the claim for bonus is the most 
important aspect of the claims made on behalf 
of the railwaymen. Unless this is negotiated 
upon and agreed to one way or the other, the 
country will come to a grinding halt. 
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SHRI NIREN GHOSH: Madam, 1 still 
think that the point of order was relevant. 
The entire Army has been alerted. B. S. F. 
and the Territorial Army has also been 
called into action. They have already man-
ned the positions. This is the last day. All 
Democratic Opposition Parties and the 
central trade unions barring INTUC have 
made a last minute appeal. Would it be 
appropriate to hand over the country to the 
Army? 

I have not heard a single word from the 
Government refuting    the points that Mr. 
Fernandes has made in his  letters—not a 
single point  was  refuted   whether   by   Mr. 
L. N. Mishra or anybody in  the  Railway 
Board.     Now   it   is   clear  that the entire 
operation   is   being   conducted   with   the 
blessings  at  the highest   level,    the   Prime 
Minister. We have said that it is a politically-
motivated operation on the part of the 
Government  of  India. We  want to avoid the 
strike. That is our position. And today is the 
last day. I would say that Mr. L. N. Mishra   
is not competent.   It is  the   Prime Minister 
who should come forward before tomorrow 
because the strike begins tomorrow. And 
whether you are going to drown it in  a sea  
of blood, I do not know. And what will be the 
reaction of the people, I do not know. But 
this much I know that this   is   repression,   
unheard   of.     We  wilh answer it as best as 
we can by State-wide strikes wherever  
possible in  several  States by  violating the 
law. People will  do  it  in support and that 
much I know because v.c have no ground to 
retreat. The    Railwaymen have been driven 
to the wall and not a  single   point   has   
been   made answering the     charges     made     
by     Mr.     George Fernandes. So, it  is time  
all these things have been cleared by the 
Prime Minister. Mr. Mishra is not a 
competent person. And Mr. Dikshit should 
have come Before the House before handing 
over the country to the Army. Mr. L. N.  
Mishra said, "I take the    responsibility."    
What does it mean? Should we be treated 
with  such contempt when the entire Army is 
being moved? The Home Minister should 
have come forward to the House. And so 
many days have gone by. Now this is the last 
day.    T feel the Prime Minister should come 
forward before the House and make a 
statement outlining the  measures to the 
effect that the  strike 

is averted and the confrontation does not take 
place. And the hon. Membei made a very 
simple, clear suggestion. All the arrested 
people should be released forthwith. They 
will sit round a negotiating table. They have 
said that if the Government was serious, even 
the date may be postponed. Something like 
that was started by Mr. George Fernandes—I 
do not know. And it is not my business to 
suggest what they should do. But they have 
said in so many words their utter willingness. 
But, no response has come from the 
Government side. So, this is the last day. That 
is why I feel handing over the country to the 
army is a dangerous portent. Should the Army 
find itself in such a position time and again? 
The Army people should think hundred times 
before they take such a position and be a 
party to it. That is why I say plainly and 
openly before the House, and the country that 
this is a dangerous precedent, and you are 
setting a precedent in this country from which 
far reaching consequences will follow in 
future. That is why I appeal that even now the 
Prime Minister should come forward, avert 
the strike, make a statement, release the 
leaders, and see to it that the negotiations are 
resumed in a really earnest manner to settle 
the dispute. 
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THE VICE-CHAIRMAN (SHRIMATI 
*PURABI MUKHOPADHYAY): No running 
commentary please. Mr, Tyagi, you. have 
made your point. 

  

THE   VICE-CHAIRMAN     (SHRIMATI 
PURAM MUKHOPADHYAY): No. From 
your Party Mr. Yadav has already spoken. It 
is a Party question. No second round from any  
Party. 
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THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Yes,  Mr. 
Minister. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA) : We have 
nothing to say . . . 

(Interruptions) 
THE VICE-CHAIRMAN (SHRIMATI 

PURABI MUKHOPADHYAY): He is 
making a statement. 

THE  VICE-CHAIRMAN     (SHRIMATI 
PURABI        MUKHOPADHYAY) :      Mr. 
Rajnarain, your Party member has already 
spoken. You please sit down. . . {Interrup-
tions)  .  .  . Please sit down. 

 
SHRI OM MEHTA : Only last Friday we 

had a discussion for five hours on 'Rail-WHV 
strike. {Interruptions) Whatever sentiments 
have now been expressed on the floor of this 
House I will convey them to  the Home  
Minister. 
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SHRI BHUPESH GUPTA : It is all right he 

has said that he will convey this thing to the 
Prime Minister, he will do this and he will do 
that but this is a national strike, it has assumed 
a national emergency and it is a major 
national development. You may interpret it in 
one way or the other . . . 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI        MUKHOPADHYAY) :     Mr. 
Bhupesh Gupta, you have made your point. 

SHRI  BHUPESH GUPTA:     I am not 
going to make a statement. It is a national 
development. How is it that in the past on a 
very minor matter the Prime Minister used to 
call a meeting of all the Party leaders or 
representatives to discuss the same? Why in 
this particular case has this practice been 
abondoned? Do I take it thai the Government 
think that on the one hand it is a matter of 
national importance and on the other they are 
going to think that there must be absolutely 
unilateral, partisan approach to it? Otherwise, 
we cannot understand as to why this matter 
should not have been discussed by the Prime 
Minister with the leaders of the Opposition 
Parties as has been done in the past over a 
matter of much minor importance. Have we 
given it up? Parliamentary democracy is not 
merely that the Minister should convey to the 
Prime Minister the sentiments expressed in 
this House. The Prime Minister should try to 
understand and assimilate the sentiments of 
Opposition and try to accommodate it as far as 
possible in order to find a solution based on a 
national consensus and not a unilateral 
decision of one party, may be the ruling Party. 
I am not asking you to accept my views but let 
there be discussion even at this time. I will 
suggest the Prime Minister should call an 
emergency meeting of the leaders of the 
Opposition and the leading members of 
Parties where we can thrash out as to how the 
situation could be improved, what would be 
the best way to start the negotiations and also 

find a solution to the problem, leaving out the 
union leaders and the authorities to come to 
an agreed solution. 

THE  VICE-CHAIRMAN     (SHRIMATI 
PURABI       MUKHOPADHYAY):       Mr. 
Mathew Kurian, you wanted to make a 
mention. 

REFERENCE TO FINANCIAL CRISIS 
FACED BY KERALA STATE GOV-

ERNMENT 

DR. K. MATHEW KURIAN (Kerala): 
Madam, Kerala Government is facing a very 
serious financial crisis following the directives 
of the Reserve Bank of India to the State Bank 
of Travancore not to honour the State 
Government's bills. Madam, th# cheques of the 
Kerala Government have recently bounced 
back and I understand a similar situation has 
arisen in the case of Karnataka. The Reserve 
Bank of India does not allow the State 
Government overdraft for more than 7 days. 
The accommodation facility in the case of 
Kerala Government is only Rs. 7.35 crores. I 
suggest that this is very unfair for two reasons. 
Firstly, Madam, the financial crisis of the State 
is due to the wrong economic and fiscal policy 
of the Government leading to inflationary rise 
in prices and consequent increase in 
governmental outlay, particularly the higher 
expenditure on D.A. Madam, the present crisis 
has been due partly to the overdrawing of the 
State Government of about Rs. 22 crores for 
giving D.A. to its employees. Secondly, the 
Central Government which resorts to 
unrestricted deficit financing and the Reserve 
Bank which permits it, have no moral 
justification to enforce financial discipline on 
the State Governments. I request the hon. 
Minister, particularly the Minister of State for 
Finance who is here, to provide, as short-term 
measure, substantial loans to the Kerala 
Government to tide over the present financial 
difficulties and as a long-term measure, I 
demand that the present structure of Centre-
State financial relation should be restructured 
by giving more powers and resources to the 
State. Since the problem is an immediate 
problem, I request the Government to 
immediately sanction substantial  loans  to the 
Government  to  tide 
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[Dr.  K.  Mathew  Kurian] over the present 
difficulties. I would request the hon. Minister 
to say a few words on this since he is present. 

SHRI      K.       CHANDRASEKHARAN 
(Kerala): You could say something about this, 
Madam, because it is a very very important 
matter concerning the State Government and 
lakhs of people there. The entire cheques of 
the State Government have been dishonoured 
for the last 3  days. 

THE VICE-CHAIRMAN (SHRIMATI 
PURBI MUKHOPADHYAY): You have 
drawn the attention of the Government. It is 
now for the Government to come with a 
statement. 

REFERENCE TO DISCONTENT IN 
MARATHWADA REGION OF MA-

HARASHTRA 
SHRI S. G. SARDESAI (Maharashtra): I 

have to make a reference to some very serious 
developments which have been taking place 
in the Marathwada region of Maharashtra 
because some of the issues which have been 
raised would directly concern  the   Central   
Government. 

Most of us probably must have read in the 
papers about the tremendous students upsurge 
that started all over Marathwada. The schools 
and colleges have been closed. The teachers 
have been supporting the students' demands. 
Marathwada bund was organised very 
successfully and all sorts of police action took 
place and 4 persons have been killed. Now the 
main demand which the students have put 
forward relates to unemployment. It is very 
directly related to the question of regional 
development of this backward part of 
Maharashtra, that is, Marathwada so that the 
question of unemployment should be properly 
tackled. I do not want to go just now to the 
question of the manner in which the Maha-
rashtra State Government ha? dealt with this 
question. It has been extremely sharply 
criticised not only in relation to Marathwada 
but certain other backward regions of the State 
also for having neglected them. The issue to 
which I want to make a reference just now and 
briefly is that two demands  have  been   put 
forward  by    the 

entire movement in Marathwada which relate 
to the Central Government. One is that after 
the drought of 1972 when the Prime Minister 
visited Maharashtra, she promised—a promise 
which was subsequently accepted by the 
Railway Board— for broadening the railway 
line between Manmad and Mudkhed which at 
the moment is a meter gauge line. Work was 
actually started on the whole project of 
broadening that line to make it a broadgauge 
line but so far as this year is concerned, we 
understand that only Rs. 10 lakhs have been 
sanctioned and that the actual work has been 
stopped. Some sort of survey has now been 
undertaken. The S.E. Railway Headquarters 
say that unless the survey is over and once 
again the Railway Board sanction it, the 
broadening of the line will not be taken up. 
This has created a tremendous amount of 
discontent and all sorts of misgivings and now 
we are being told that in 1975-76 the work 
will not be taken up at all. Though the work 
was already started, it has now stopped. 

The second question is with regard to the 
grant for scheduled caste students in the 
universities in Marathwada, grants which are 
partly given by the State Government and 
partly by the Central Government. These 
grants are meant to help them in their 
education; it includes their fees, hostel charges 
and so many other things. Recently because of 
the rise in prices the students have put forward 
a demand that the grants should be increased. 
The State Government has agreed to increase 
its part of the grant to the students but the 
Chief Minister has been saying that it is now 
for the Central Government also to increase 
the grant to meet the rise in prices. 

These two issues have come up and if both of 
them are clarified to the satisfaction of the 
people there then that will improve matters. 
Both of these are subjects dealt with by the 
Central Government. The railway work was 
started but it has now been stopped. These 
two dels have been put forward by everybody 
in Marathwada: all the parties are united   in   
this.   Sections   of   Congressmen 
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REFERENCE    TO    HARASSMENT   OF 
LANDLESS HARIJAN WORKERS 

SHRI NIREN GHOSH (West Bengal): 
Madam, I would like to draw the attention of 
the Government to the happenings in Village 
Prakashe in Shahada Taluka of Dhulia 
District, 650 kilometers from Bombay where 
landless Harijan workers have been virtually 
locked in. They cannot get out of their houses 
because they demanded wages. Jungle reign is 
going on there and the police is completely 
inactive. I do not know whether this subject 
comes under you but you should see to it that 
such things do not happen. How can an entire 
village be locked in? They cannot come out of 
their houses. The next step will be they will be 
burnt alive and nobody will lift a finger about 
them. Only the other d:;y in U.P. in Goda a 
Harijan boy was hung from a tree, head 
downward and then a fire was lit beneath. He 
was left there hanging; he was almost to be 
roasted to death. Before he actually died 
somehow or other he was brought down from 
the tree but he was completely scorched. This 
went on for hours and the police was nowhere 
there. 
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[Shri Niren Ghosh.] 
The police is crush-oriented. It consists of 

high caste people and they run it. Never the 
police interfere on behalf of the Harijans. 

THE RAMPUR RAZA LIBRARY BILL 
1974 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): Madam, I beg 
to move for leave to introduce a Bill to 
declare the Rampur Raza Library to be an 
institution of national importance and to 
provide for its administration and matters 
connected therewith or incidental thereto. 

The question was put and the motion was 
adopted. 

PROF. S. NURUL HASAN: I beg to 
introduce the Bill. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): The House 
stands adjourned  till  2.15  P.M. 

The House then adjourned for 
lunch at forty-six minutes past one 
of the clock. 

The House reassembled after lunch at 
sixteen minutes past two of the clock The 
Vice-Chairman (SHRIMATI PURABI 
MUKHOPADHYAY) in the Chair. 
THE   APPROPRIATION   (NO.  2)   BILL, 

1974 

 

 

Confucius said: 

"If a State is governed by the principles 
of reason, poverty and misery are the 
subjects of shame; if a State is not governed 
by the principles of reason, the riches and 
honours are the subject of shame." 
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Mr. Such and Such is coming to you, you treat 
him as a VIP and do whatever he wants. 

SHRI  RAMESHWAR  SINGH:    Please 
expunge it from  the  proceedings. 

THE    VICE-CHAIRMAN    (SHRIMATI 
PURABI   MUKHOPADHYAY):   I    have 
called  the    name of    Shri Jagdish Joshi. 
Please sit    down.    You     have    taken 45 
minutes. 

I 
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THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Please 
conclude in  one minute. 

 
THE VICE-CHAIRMAN (SHRIMATI 

PURABI MUKHOPADHYAY): You are 
exceeding your limit. I have given you more 
than 45 minutes. I think it is more than 
enough. I cannot allow any more. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Why are you 
not getting up and finishing your speech? 
(Interruptions). Please sit down. No, I cannot 
allow this kind of disturbance. 

 

putting of the rostrum, the barriers, etc., at 
the meeting place including that of an 
election meeting will have to be made by 
the State Government concerned." 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Meanwhile, 
I would say that the photographs that have 
been given over the Table by the hon. Member 
have no meaning. Those photographs are not 
to be placed on the Table of the House. 

 

"71(6) It has been noticed that the 
rostrum arrangement is not always properly 
made because the hosts are sometimes 
unable to bear the cost. As the Prime 
Minister's security is the concern of the 
State, all arrangements for putting up the 
rostrum and the barriers at the meeting 
place will be borne by the State whatever 
may be the occasion for which the public 
meetings called except election meetings." 

"71(6) It has been noticed that the 
rostrum arrangements are not always pro-
perly made because the hosts are sometimes 
unable to bear the cost. As the security of 
the Prime Minister is the concern of the 
State, all arrangements   for 

THE    VICE-CHAIRMAN    (SHRIMATI 
PURABI MUKHOPADHYAY):   It is not 
the rule,  it is  not  an official thing. 
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(Interruptions) 
THE VICE-CHAIRMAN (SHRIMATI 

PURABT MUKHOPADHYAY): Just a 
minute Mr. Joshi. There are so many speakers. 
So, let your Chief Whip tell me whose name 
to cut out from the list because there is a time 
limit. 
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SHRI S. S. MARISWAMY (Tamil Nadu): 

Madam Vice-Chairman, after hearing the 
thunder from both the sides, I am afraid, I may 
not be able to raise my voice to their level. 
However, I would try to come in between in a 
way that will cool the frayed tempers of the 
House. My hon. friend this side and the hon. 
friend on the other side were indulging in 
what is socialism and what is not socialism. 
My friend, Mr. Rajnarain has got his own 
theory, and the other friend from Madhya 
Pradesh—I believe he made his debut today—
had his own analysis and gave a peculiar twist 
to socialism by saying that the people should 
be left without gold and silver for 20 years. It 
is a laudable theory. And I would like to say 
that charity begins at home. Let that laudable 
theory be adopted from that side first and I 
will be very happy to witness it. 

Madam, as I said earlier to cool the frayed 
tempers of the House, I am reminded of a 
story. Long time before there was a famous 
Prime Minister in Burma by name U Nu. He 
narrated a story and I think that story is most 
appropriate under the circumstances. 

There was a physician in a particular village 
and he had a drug called 'Diamond Dagger'. It 
was a pill. Whosoever went to him for any 
ailment, he used to give one pill. It so 
happened that one day a youngster went to 
him crying and saving that his moher had 
fallen ill. The physician listened to him and 
gave a pill to him for his mother. After half an 
hour the boy again came running saying that 
the condition of his mother had gone very bad. 
The physician again gave him one more pill. 
After another half an hour the boy again 
rushed to him saying that the condition of his 
mother had become worse. The physician 
again gave him one more pill. Finally, the boy 
came and said that his mother is dead. The 
physician said "Damn it, every time it acts like 
this". Similarly, every time when we are 
passing the Appropriation Bill accompanied 
by the Finance Bill and Budget etc. we see the 
same story except for some changes made 

here and there. But, the story remains the 
same. Like the Diamond Dagger the eco-
nomic conditions of the country remains the 
same, i.e., whatever change you may make, I 
do not find any improvement in the living 
conditions of the people. I am quite sure my 
good friend Mr. Mohan Dharia, who sits by 
the side of Mr. K. R. Ganesh, would bear me 
out. If I go by the reports published in the 
newspapers of his speeches both at Poona as 
well as here, it appears that he had submitted 
a Note to the Congress Working Committee 
and keeping that in view he must agree with 
what 1 have stated. Of course, he cannot now 
speak because it is most inappropriate time 
for him to open his mouth. This is the real 
condition, Madam. 

If we look at the statistics, it is really heart-
rending. If we look at the poor people and see 
to what an extent they are put to difficulties, it 
is something which is beyond our 
comprehension. With great difficulty I have 
collected some statistics which I want to place 
before you, Madam. During the months of 
May and June last year one k.g. of rice used to 
be sold for Rs. 2. Its price now is Rs. 3, i.e., a 
50 per cent increase in its price. During March 
last year wheat was sold at Rs. 0.80 per k.g. It 
now sells at Rs. 1.20 per k.g., i.e., again an 
increase of 50 per cent. I am not speaking of 
bread and butter. Milk is an essential 
commodity and we give it to children because 
we cannot afford to drink it as we cannot 
afford its price. The price of one litre of milk 
in May last year was Rs. 1.50. It is now being 
sold at Rs. 2.60, i.e., an increase of 75 per 
cent. Sugar was selling at Rs. 2 per k.g. earlier 
and it is now sold at Rs. 4.50 per k.g., i.e.. an 
increase of 125 per cent. An egg was sold at 
20 paise last year and if you are fortunate, you 
can get it for 35 paise and if you are not 
fortunate, you will get it for 45 paise, the 
increase in price being 75 to 100 per cent. 
[The   Vice-Chairman   (Shri  V.   B.   Raju) 

in the Chair.] 
Vanaspati, which was sold at Rs. 7.50 last 
year, is now selling at Rs. 12 per k.g. The 
increase is 60 per cent. My good friend, Mr. 
Sher Singh, is here and he will bear me out. 
Same is the case with the vegetables. Onions 
which were selling at Re. 1 
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[Shri S. S. Mariswamy.] 
per k.g. last year are now selling at Rs. 2.50 
per k.g. So far as cloth is concerned, whether 
it is cotton or any other cloth, the increase is 
100 per cent. House rents have also 
proportionately increased. 1 do not know the 
rates prevailing in Delhi and so I do not want 
to speak about it. Kindly imagine, Madam, 
how people will put up with this. 

AN HON. MEMBER: Madam has gone, ft 
is Mr. now. It is Mr. Vice-Chairman. 

SHRI S. S. MARISWAMY: All right. 
Chair has no gender. Chair is Chair. 

Mr. Vice-Chairman, Sir, last evening I sent 
my bearer to bring me some lemon. You will 
be surprised that for Re. 1 he brought me two 
small pieces—lemon, which you call nimboo. 
Imagine two pieces for one rupee. I cannot 
imagine that even in the worst British days we 
used to pay more than 2 paise for a nimboo of 
this size—not a tenis ball size but a badminton 
ball size. Two paise in those days, when one 
rupee had 192 paise. That was the price. Now 
you pay fifty paise for a small nimboo is 
something which I cannot understand as to 
where it will lead us to. This is a news which 
really saddens my heart. It is a news that 
would truly sadden the heart of any body 
sitting on the other side too. Of course, my 
good friend Mr. Bhu-pesh Gupta and his 
colleagues are very happy about it 

The situation is very bad we are adjourning 
from the 13th or 14th instant to the last week 
of July, that is for nearly three months. When 
we meet again after three months. I do not 
know what would have happened to this 
country. I really shudder to think. May be, that 
I am very weak-minded and so I am imagining 
things. But, if you are all stout-hearted people, 
you give me a picture that would give me 
some courage. Two days back I went and saw 
a picture in Regal along with another friend of 
mine—a picture taken by Satya-jit Ray. I have 
forgotten the Bengali caption; in English it is 
called Distant Thunder. I would request Mr. 
Ganesh, Mr. Dharia, Prof. Sher Singh—all the 
Members of the Cabinet if possible including 
the Prime Minister; in Vigyan Bhavan or 

somewhere she can have a special show— all 
of them must see that picture. They would then 
know how hunger and famine would ruin the 
very fabric of our society, how it would bring 
down the moral life of the country, how it 
would damage the culture of the country. 1 
should pay kudos to Satyajit Ray, this is the 
first time I have seen that picture. I had not 
seen it before; it was an eye-opener to me that 
we have such a genius in the country who 
could produce such a beautiful and thought-
provoking film. Seeing the picture I was 
looking at the conditions in the country and 1 
thought that we were going back to the old 
1947 famine days. That is the real state of 
affairs and on top of it all what do we hear in 
this House? Every day my friend, Mr. 
Bhupesh Gupta on one side and his good 
friends on the other side are urging the 
Government to take over foodgrains. When the 
Government gave up that policy these friends 
feel as if heavens have fallen. When 
Government took over foodgrains all over the 
country, we in Tamil Nadu stoutly refused and 
eventually we have proved right because not 
only we made ourselves self-sufficient but we 
also gave food to six far-flung States in the 
country. It was our Chief Minister Mr. 
Karunanidhi who took a firm stand at the 
Chief Ministers' Conference and that stand is 
now proved to be correct. But now they are 
again crying that the old system should be 
brought in and I am told— I do not know 
whether it is right or wrong—a sizeable 
section of the Cabinet supports that and I am 
appealing to that sizeable section: do not 
depend upon a mirage; do not depend upon the 
doubtful support of the CPI. They cry here that 
you should take it over and when you take it 
over what do they do? I want you to recollect 
what happened in Rajasthan. When the 
Rajasthan Government imposed a levy system 
they organised throughout Rajasthan 
demonstrations and meetings condemning the 
levy system. At the same time they come here 
and say that the Government should take over. 
I am quite sure that Madam Prime Minister is 
a pragma-tist and she does not believe in 
slogan-mongering. I hope she has faith in the 
old. conventions and heritage of the coun- 



181 Appropriation [7 MAT 1974] (No. 2) BUI, 1974 182 

try and she would not go whole hog in 
introducing regimentation in every walk of 
life as has been done in Soviet Russia and 
other countries. In Russia when Leo Tolstoy 
was at the helm of affairs he coined a slogan: 
He who does not work, neither shall he eat. 
Later on it was changed to: He who does not 
obey, neither shall he eat. That is the system 
in Russia but we have chosen a different path. 
Ours is a democratic way of life. We cannot 
change overnight. If we follow the CPI 
slogans I am afraid things will become very 
very bad. 

Now, let us take up the railway strike. Sir, 
this morning our Chief Minister has been 
telephoning to the DMK Members a number 
of times asking us to go and meet the Prime 
Minister and tell her that no time should be 
lost in opening a dialogue with the leaders. 
Also at the same time he has asked us to 
appeal to the leaders who are organising the 
strike to postpone the strike so that we can 
have breathing time to carry on negotiations in 
a good atmosphere. We tried to meet the 
Prime Minister but unfortunately she is much 
engaged in the Lok Sabha business or some 
other business and we could not get at her. But 
our Chief Minister was very anxious for the 
simple reason that this is going to be a very 
nightmarish affair. 

If this railway strike comes into being it will 
not only paralyse rail movement, but also the 
entire economy. I warn this Government and 
also the leaders who are organising the strike 
that this is only a beginning of the end. There 
are so many things to follow. Immediately 
after the railway strike, the P and T are 
sharpening their weapons. They are very 
keenly watching it. Then, the Government 
employees are there. There are many sections 
of labour. Finally, a situation would be created 
wherein my good friend, Mr. Bhupesh Gupta, 
and his friends would be very happy that there 
is absolute chaos in the country. We are 
heading towards that. There is a feeling in the 
country that a decision was taken about the 
railway strike while Madam Indira Gandhi 
was in Teheran carrying on a successful 
negotiation with the Shahanshah of Iran.   I   
congratu- 

late her for having negotiated a very good 
agreement, but there is a feeling in the country 
that she was not consulted. I do not believe it. 
In these days of advanced communication 
facilities, we might have had a hot-line to 
Teheran and they would have consulted her. I 
do not know whether she has been properly 
briefed, but the situation is very tense. Imagine 
the people who are here. People especially 
from the south, if they want to come to the 
north, they cannot come. As a matter of fact, 
two of my friends have come from Madras. 
They cannot go back. They cannot afford to 
fly, because they do not have any big business 
licence, permit or quota. They are ordinary 
people and they can afford only rail fare. They 
are stranded here. What will they do in a place 
where they cannot speak the local language 
nor understand it? They have to starve. 
Luckily some of us are supporting them. So, 
the entire country will go to chaos and many 
things will follow. 

Now, T want to know a few things from the 
hon. Finance Minister. We hear every day that 
spurious drugs are coming to the market. 
Recently we had the tragedy at Kanpur where 
a number of people died after taking glucose 
injection. This morning I read in a paper: At 
Meerut a drug factory manufacturing spurious 
drugs under the brand names of established 
drug manufacturers was unearthed here last 
night in a police raid. The City Deputy 
Superintendent of Police, Shri Sheoprasad 
Chandola, told newsman today that one person 
was arrested and a large quantity of raw 
materials, including injurious colours and 
labels, were seized. It goes on like that. I 
wonder what the Medical Department in UP is 
doing. Meerut is in UP. There is a big racket 
going on in UP. They have influence with 
somebody. Very recently a friend of mine 
from Bombay said this. It is about a famous 
cinema actress. Mr. Gujral is here and most 
probably he may know about it. The famous 
actress was suffering from flu and she was 
admitted in a hospital. Some antibiotics were 
given to her. It was a spurious drug. That 
complicated her illness. As a result about 17 
films in which she was the main character 
were at a standstill. 



183 Appropriation [RAJYA SABHA] {No. 2) Bill, 1974          184 

(Shri S. S. Mariswamy.) 
The money involved is Rs. 8 crores. You know 
that the producers take Joans from the Multanis 
and other money-lenders at an exorbitant rate of 
interest ranging from 30 to 40 per cent. The 
money involved is Rs. 8 crores. 

The  actress fell  ill    because    she    was 
given   spurious antibiotic  drugs. 
This  is  a very  serious state  of  affairs, and I do 

not know how the Government is going to tackle it. 
I was in the States in    1952,    and I addressed a 
Press Club meeting on the Kashmir question. After 
I returned to my room, one American lady 
telephoned to  me  and she invited me  to tea. I 
went, and she showed me a    book wherein there 
was a autograph of the late Panditji. She  had  an   
instrument  attached to her ear, because she    could 
not hear. She was    talking    to me,  and then    she 
narrated   me a story   of   Chicago.   In the early 
20s there was so much of food adulteration going 
on there that the women of Chicago organised  a  
small  committee    to offer satyagraha at the gates 
of the butcher's shop. One bulky butcher came and    
gave her  a slap as  a  result of which she became 
deaf.    But that one slap made the entire 
Government wake up to  the situation and they 
brought him to book. People who    adulterate    
food or drug, they are given very  severe 
punishment  there;   they are thrown  into  the cell 
for twenty  and thirty  years.  We  too  have  a  
number  of anti-adulteration laws here. But what 
happens here? And I do not want to attribute any 
motive. But I am given to understand that in UP the 
whole thing is in a mess. Here, we have one officer 
called the Director of Medical Services;  there is 
another officer  called   the   Drug  Controller.    
The DMS is in charge of price and some other 
administrative matters; the Drug Controller's job is 
to  analyse the    medicine,     certify whether it  is  
good or  spurious  and then he  passes on  his  
recommendation  to  the DMS.  But  I am told that 
in  UP,    both these  officers   are   clubbed  into   
one   and the post is given to somebody, and    that 
somebody was very active for the last four or   five   
months,   for obvious   reasons.     I need not again 
indulge in that. This ?s a state of affairs that is very 
bad. It may be | 

useful for us in the present day. With this, we can 
win elections, we can rule the country. But look at 
what will happen to the future generation? If a 
wrong medicine is given to a pregnant woman, the 
child that comes out will be either crippled or 
would have contracted some disease. That would be 
very dangerous and fatal. So, the Government of 
India should come down upon such people with a 
very heavy hand and see that this sort of adul-
teration is  put  an end  to. 

Sir, another matter is this. Shri Ganesh is here, 
and I hope that he would take notes and give me a 
reply. We have one Patricia in India also. You 
would have read in foreign papers that there is a 
movement called Symbanese Liberation Army in 
San Francisco in California. They have very 
recently kidnapped the daughter of that press 
baron, Hearst. Here, in India, one ship by name 
Patricia has come. I read that particular portion, a 
small portion: 

"On April 4 last, it is reliably learnt, a 4,000-
tonne ship named PATRICIA, registered in 
Panama, with crew members from Singapore, 
Thailand and Indonesia, anchored in broad 
daylight south of Alibagh, a few miles from 
Bombay, to unload the cargo worth Rs. 2.5 crores, 
which included TV sets, refrigerators, air-
conditioners, watches, transistors and tape-
Jrecorders, synthetic material^ etc. The Master of 
Patricia and some crew members motored down to 
Bombay in posh limousines to stay at a 5-star 
hotel, where they were lavishly entertained by the 
'hosts' belonging to the smuggling elite of the 
city." 
Other things are also here which I need not read 
out. Those people were given all Ws—you can 
imagine. Then what happened?. 

"As late as on April 17, however, the Navy on 
its own detected the PATRICIA on its clandestine 
anchor and caught hold of the Master and the 
crew. The Master admitted that the vessel had 
made numerous trips before this one. The Navy 
also found silver bars being loaded into the vessel 
obviously by way of payment for the contraband 
imports." 
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My good friend from Maddhya Pradesh wated 
that silver and gold to be taken away   from   
the   people   for   20   years. 
4  P.M. 
I think he has got good followers in Bombay 
because they are loading and sending all our 
silver to Dubai and other places. His followers 
are doing that very well there. I am asking, 
Mr. Vice-Chairman, is it not high time that 
some of these things were successfully 
countered? Don't you have fast-moving 
vessels? Even in a small place like Madras, we 
have fast-moving motor-boats. If I remember 
correctly, in 1946 or so when late Omandur 
Raraa-swamy Reddiar was the Chief Minister 
of Madras, there was a notorious gang operat-
ing on the Nagapattinam side and it so 
happended one day that the policemen chased 
them and they found that the nautical speed of 
the smugglers was much more than the speed 
of the police. Immediately he ordered and got 
speedier boats. Can't the almighty 
Government of India do that? We are hearing 
stories every day about smugglers. I will not 
repeat any of them. So many stories are there. 
So many questions were also put. I would like 
to know what action the Government of India 
is going to take. (Time bell rings). Lastly Mr. 
Vice-Chairman, Sir, this morning I read the 
Times of India. You cannot call it an anti-
Government paper or a paper with partisan 
views. It is a good paper and it is a reliable 
paper also. 

SHRI LOKANATH MISRA (Orissa) : It is 
controlled by the Government. 

SHRI S. S. MARISWAMY: My friend, Mr. 
Lokanath Misra—he is a senior Mem-be1: he 
knows better—says that it has joined the 
band-wagon. This paper says: 'Millions are on 
the move in Bihar. The agitation for the 
dissolution of the Vidhan Sabha and dismissal 
of Ghafoor Ministry has spread to every nook 
and cornor of the State.' And so it goes on. 
Effigies are being burnt and vulgar language 
is being used. As I said very clearly last time, 
I do not belong to that school of thought 
which believes in toppling an established 
Government. If a Government comes into 
being, it should be toppled only inside the 
Assembly by taking a vote. If the ruling party   
loses  majority,   it should   go,  as  it 

happened in Pondicherry. But I do not sub-
scribe to unlawful activities like creating 
demonstrations on the road-side and forcing 
people to resign. The malady in Bihar is 
something much deeper. What is the solution? 
I offer a solution. If somebody takes the 
initiative and acts upon it, you can take it from 
me, like magic in 24 hours you can bring 
peace in Bihar and you can have a stable 
Ministry in Bihar. The solution is pure and 
simple. That is, either Madam or Shri 
Umashankar Dikshit or Dr. Shankar Dayal 
Sharma or somebody at the helm of Congress 
affairs must book an urgent call to Vellore 
Hospital where J. P. is convalescing after his 
operation. If they talk to him and ask him to 
give a solution, you can take it from me, you 
will have the solution- He is such a Gandhian. 
He has not got any vested interest. He has not 
got any ulterior motive. He has not got any 
animosity towards anybody. On one occasion 
when Mr. P. C. Sethi, Chief Minister of 
Madhya Pradesh, who is nothing before J. P., 
had the temerity of calling J. P. names, which 
made the blood of people who were associated 
with J, P. boil, at that time, J. P. said "I ignore 
what he has said". That is the stature that J. P. 
has. I would request some of the top brass of 
the Congress Party here to book a call and talk 
to him. If it is done, you can take it from me, 
the Bihar problem will not be there any 
longer. Thank you. 

 



187 Appropriation [RAJYA SABHA] {No. 2) Bill, 1974 188 

 



189        Appropriation [ 7 MAT 1974 ] (No- 2) Bill, 1974 190 

 



191 Appropriation [RAJYA SABHA] {No. 2) Bill, 1974 192 
 

"The single gravest danger facing India 
today is that of inflation. According to one 
study, while it took prices 65 years— 

1873 to 1938—to rise 32 per cent., in just 
four years from the end of 1969 to the 
beginning of the current year yhole-sale 
prices rose 60 per cent., and food prices 62 
per cent. During the same period the supply 
of paper money increased by 70 per cent; 
while the real output of the necessities of 
life increased by only 12 per cent. During 
the Last twelve months alone wholesale 
prices have shot up 27 per cent, and money 
supply 15.8 per cent.- • 

As against our current inflation rate of 27 
per cent., the dangers of inflation even at 
the yearly rate of 15 per cent, can be 
brought home by simple arithe-metic. With 
15 per cent, inflation per annum, prices 
would double in five years, multiply sixteen 
times in twenty years, and multiply nearly 
18,000 times in a normal life-span of 70 
years. At this rate of inflation, a capital of 
Rs. 15,000 would 

only be worth 85 paise at the end of 70 years." 

Dynamize the economy  of the     country, 
otherwise the economy of the country will 

 

Mr. Deputy Chairman in the Chair.
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SHRI LOKANATH MISRA: Mr. Deputy 

Chairman, Sir, I had no intention of taking 
part in this debate but for certain reterences 
made by Mr. Bhupesh Gupta the other day. 
Mr. Bhupesh Gupta voiced eloquent for 
about 50 minutes or may be 55 minutes on 
the conduct and the character of the 
opposition parties calling them sometimes 
Fascists and sometimes right reactionaries, 
and what not. Mr. Bhupesh Gupta, I suppose, 
had all the training of abusive language 
during his stay in London. I thought that he 
practised all that and mastered it before he 
came back to India. I do not want to compete 
with him . . . 

AN HON. MEMBER: Where is Mr. 
Bhupesh Gupta? 

SHRI LOKANATH MISRA: His file is left 
here. May be, he is in your pocket 
somewhere. By your pocket, I mean in the 
Congress Party pocket. 

Sir, I do not want to compete with him so 
far as the abusive language is concerned. I 
wish he would come back here because I 
would like to speak about him in his pre-
sence. I cannot help speaking now because I 
have  been called. 

MR. DEPUTY CHAIRMAN: You can 
address his file. 

SHRI KALI MUKHERJEE (West Bengal):   
He is with you on Railway strike. 

SHRI LOKANATH MISRA: Sir, he talked 
about Fascists and right reaction. When he 
calls some party a reactionary party, he 
forgets that he is the worst reac- 

tionary in this country. He may be a left 
reactionary though, but he is the worst re-
ac:ionary. He is the tail whether in India or 
abroad. If he is in India, he is the tail of the 
Congress ruling party. If he is judged by the 
international standards, he is the tail of the 
international Community Party of the world. I 
am told that when Comrade Bre'hnev came 
here, he called two or three of them, the so-
called leaders of the tails and snubbed them 
for their behaviour and thereafter Mr. 
Bhupesh Gupta has started abusing and 
throwing all sorts of abuses against oarties 
which do not toe the line either of the ruling 
Congress Party or of the C.P.I. I do not know 
how they were snubbed and what they were 
tutored, what they were directed and ordered 
rather than tutored. I was told that the threat 
given was that they would be de-recognised, 
i.e., recognition would be withdrawn so far as 
the C.P.I, in India is concerned. It seems that 
they were told that they would not get any 
more the patronage and financial assistance 
from the U.S.S.R. So, that is a great threat. 
There is no doubt about it. But, that should 
not mean that Mr. Bhupesh Gupta being a 
man of culture, a man of erudition, a man of 
learning should hurl all kinds of abusive 
words like political harlots and political 
prostitutes, around him. I cannot pay him back 
in his own coin. I am incapable of it. 
Therefore, I would apologize to you, Sir, that 
I have not been able to come up to the 
situation and therefore I withdraw from the 
contest. 

Mr. Bhupesh Gupta was talking about the 
economic situation. I would like to contest 
him on that front. He said that the policy that 
was being pursued by the Government that 
was enunciated by him—I suppose which he 
did not say but which he meant—was being 
pursued by the Congress, has been negatived 
to some extent. Sir, you must be 
remembering because you and I have been 
for quite a long time in this House, for the 
last 12 years or so, that I had been shouting 
from this side that greater production is 
necessary, whatever may be the machinery 
for production. And, then, Sir, I was being 
laughed at. Now the Prime Minister echoes 
the same thing and she is being clapped all 
the time 
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from the Treasury Benches. I pity the 
members ci the Treasury Benches. They are 
only m~ant for clapping anything that is 
being said. 

Sir, I have just started. Give me ten 
minutes. 

MB, DEPUTY CHAIRMAN; Why do you 
get the impression that I am asking you to sit 
down? 

SHRI   LOKANATH MISRA:      Sr,     I 
thought you are ringing the bell, Sir, if on 
every occasion the members of the ruling 
party are only to thump the desks and to do 
the clapping in tune with whatever is said by 
the leaders, then I pi.y then:. They have to 
show some kind of courage at times if they 
think that something is really right. I 
congratulate Mr. Mohan Daaria for what he 
did in the Congress Working Committee. I 
am sorry he has walked out; I did not expect 
that he would go out but I congratulate him 
for his courage. I differ on one point with 
him. Being a Member of the Cabinet, of the 
Council of Ministers, it is not for him to pass 
a certain statement—calling it a document— 
blaming the same ruling party or the same 
Cabinet for hesitancy and for lethargy. He is 
a party to it; he has also a share in that 
hesitancy and in that lethargy. He should 
have had the courage to resign from the 
Cabinet, from the Council of Ministers. No 
Cabinet Minister should have the courage or 
the audacity to differ from the Cabinet and at 
the same time continue to be a Member of the 
Cabinet. That should have been his speech on 
the floor of the Lok Sabha that as a protest 
against the hesitancy and lethargy of the 
Government he was resigning. He caraiot 
have the cake and eat it too. On similar 
occasions we definitely raised our voices 
from this side of the House saying that an, 
Minisler who differed on policy matters from 
the Government should have the courage and 
should have the courtesy—it is not a question 
of courage alone—to resign a"d then make a 
public statement in the House or in the 
country as to what he feels about it. what are 
his points against the Government. I do not 
agree with Mr. Mohan Dharia. He is a good 
friend of mine; I like 

him   very  much,  but  the  way  he  did  it, 1 
can never approve of it. 

Now coming to the policies which were 
enunciated by our socialist and communist 
friends and which were pursued for some time 
by the Governrnent—I include my esteemed 
friend, Mr. Chandra Shekhar also among 
them—so far as the wheat lake-over was 
concerned, there was so much of thumping of 
the tables from that side that I got drowned, 
when 1 wanted to raise my voice against it that 
this would not solve the situation, this would 
rather aggravate the situation and therefore as 
foolish friends of the country let not the 
Council of Ministers cake a wrong dcision I 
had raised my voice then but the Government 
unfortunately did not listen to me at that point 
of time, Fortunately the very same Council of 
Ministers has now withdrawn their previous 
orders realising that it should not have been 
taken over. Sir, 1 congratulate the Government 
for such decisions, for whatever is done for the 
good of the country, for whatever adds to the 
production of the country. In fact I Was 
shouting about this myself six years back, 
seven years back, eight years back but the so-
called socialist friends of the country shouted 
me down saying that I am not a friend of the 
poor man, of the common man. 

SHRI KALI MUKHERIEE: This may be 
embarrassing to  them. 

SHRI LOKANATH MlSRA: May be it 
embarrasses for some time but ultimately 
probably in the interests of the country I will 
have to tell them what is right. Mr. Bhupesh 
Gupta and his friends on such occasions run 
with the hare and hunt with the hound. I think 
many of the ruling nariy members are by now 
aware that they are wolves in sheep's clothing. 
They are with George Fernandes when it is a 
question of a railway strike and they are with 
the Congress Party when it comes to getting 
elected to the Rajya Sabha with their support. 
They have sold themselves so far as Rajya 
Sabha elections are concerned. The CPI has 
sold itself to the Congress to get elected with 
the small mercies of the Congress. And on 
every occasion they try to misguide the 
Congress Party and I am very 
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sorry that some of the well-intentioned 
people in the ruling party get misguided by 
the slogans of the CPI. To those well-
intentioned friends in the Congress I would 
address this. The CPI has a wealth of in-
telligence behind it because they do not 
work on their own intelligence. They have a 
great pool of intelligence behind them, the 
entire intelligence available with the USSR 
and therefore it is most scientific. They work 
on most scientific lines and you have to be 
aware of it. Therefore sometimes when they 
misguide you they also try to psychologically 
misguide you with all the expertise imported 
from the USSR. They depend on it, rely on it 
and try to misguide you. 

SHRI SANAT KUMAR RAHA (West 
Bengal):  You said 'scientific'. 

SHRI LOKANATH MISRA: Definitely 
scientific, as scientific as the USSR has gone 
ahead in science. Therefore, to the well-
intentioned people in the Congress Parly I 
would appeal. They have the interests of the 
country dearest to their heart. I have no 
doubt about it, but what happens is when 
they get misguided by people like Mr. 
Bhupesh Gupta and other CPI comrades, 
they get into trouble. They get the country 
into trouble. They take the country to ruin. 
They have already taken the country to ruin 
only because they relied on the cheap 
slogans and depended to a large extent on the 
CPI. It is time they realised it and they got 
disillusioned about it. Let them think over 
the matter themselves independently and not 
rely on what the CPI says or the foreign 
elements in the country say. 

I would not take more time of tin House. I 
would only say one or two things about 
something which has been happening in the 
Ministry of Education. I am told and this is a 
brief given to me—that the affairs of the 
Indian Hockey Federation arc in a mess. The 
annual general meeting was not convened 
and when it was convened   it was  not  
regularly  convened. 

SHRI     BRAHMANANDA     PANDA   
: 

(Orissa): Mr. Misra, if it is given by the 
Socialist party, do not rely on it. 

SHRI LOKANATH MISRA: No, I do not 
rely on any party. I rely on the   briefs 

which are given to me by non-partymen. If it 
is given by a party-man I accept it with a 
pinch of salt, whether he is from the ruling 
party or not. Even some ruling party Friends 
have passed on materials to me, but I always 
take them with a pinch of salt. I will quote 
some of these things because I do not want to 
take more time. It says: 

"Although the Annual General Meeting of 
the Indian Hockey Federation was due as early 
as 30th April 1973 the meeting was not 
convened in spite of demands and requests 
from the Members on the pretext that accounts 
were not ready but the main object in delaying 
the Meeting was to gain time to enable his 
supporters to clear up their arrears so that they 
would be eligible to vote seek election at the 
Annual General Meeting. About 15 
associations out of 27 owed large amounts to 
the Indian Hockey Federation and when it was 
pointed out to the President that his policy of 
allowing the defaulters to vote and seek office 
should not be tolerated any longer, he began to 
put off the date of the AGM to enable 
defaulters to be in time to clear their 
outstandings. As a result of considerable 
pressure, the President agreed to convening of 
the Annual General Meeting on 10th March. 
1974 in Poona where National Hockey 
Championship was being conducted. 
However, after the notice of the meeting was 
duly communicated to all the Member 
Associations the President directed the Hon. 
Secretary to cancel the meeting on the ground 
that the Telegram sent by him suggesting the 
date and venue of the meeting was not genu-
ine. The Hony. Secretary pointed out to the 
President that under the Constitution a 
meeting once convened could not be cancelled 
or postponed for any reason except for want of 
quorum and requested the President to allow 
the meeting to proceed particularly as most of 
the Members had also requested that the 
meeting has to be held at an early date at a 
central venue he suspended the Hony. 
Secretary and ordered Assistant Secretary to 
cancel the meeting. However, the meeting 
convened for 10th March 1974 was proceeded 
with and since there was quorum and 
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since the members felt that the meeting was 
validly convened the business of the meeting 
was gone through and fresh office-bearers 
were elected with Mr. M.A. M Ramaswamy 
as the new President  of the Federation." 

I am told now that Mr. Ramaswamy is not 
being recognised by the old office bearers, 
and they are in connivance with, or with the 
support of, the Education Ministry trying to 
carry on as office-bearers. I am told that Mr. 
Ramaswamy has gone to the High Court of 
Madras and I do not know what is the 
outcome of the case or whether they have 
delivered the judgement already. In the 
meantime, the Government have decided, 
though there were two annual general body 
meetings or something like that, that they 
should have a third annual general body 
meeting and elect the office-bearers, 
allowing ten or eleven defaulters who are 
with the ex-President to vote in favour of 
him. This is a great injustice being done to 
the new office-bearers. I request through you 
that the hon. Finance Minister should kindly 
convey the feeling of this House to the 
Education Minister so that he takes 
congnizance of this and allows the newly 
elected officebearers to carry on. I am told 
that the old office-bearers have been 
continuing for the last ten or fifteen years. 
They have already had a type of monopoly 
over this Hockey Federation. New blood 
should be allowed to come in. Whether Mr. 
Ashwini Kumar is a reputed man of police 
or otherwise, that makes no difference. The 
other man who is the General Secretary, he 
is from Haryana; he is an electrical engineer 
of the Haryana Electricity Board. 

SHRI D. D. PURI (Haryana): I wish you 
knew the facts a little better. 
SHRI LOKANATH MISRA:    He is not 
connected with the Electricity Board? 

SHRI D. D. PURI: He is not. I will try to 
throw some light on this. As a matter of fact, 
two separate meetings were held and the 
legality of both the meetings is in question. 
Yet, orders have been issued restraining one 
group or the other from holding any meeting. 
It is in doubt where the real majority lies. I 
think the only   correct 

thing to do is to convene a meeting and hold 
an election. Mr. Ashwini Kumar has not been 
elected as President by either group. 

SHRI LOKANATH MISRA: Mr. Ashwini 
Kumar has not been elected, but this man has 
been elected. 

SHRI D. D. PURI: It is before a court of 
law. 

SHRI S. S. MARISWAMY: Sir, one 
legally-constituted general body meeting had 
taken place. Finding that the general body 
would not support Mr. Ashwini Kumar, he 
wanted to cancel the meeting. The earlier 
meeting was conducted according to the 
guidelines given by the Education Ministry. 
Later on, he conducted another meeting. As 
against that, the elected President moved the 
court and got an injunction order. Being a 
police officer, Mr. Ashwini Kumar refused to 
receive the summons from the bailiff. Then he 
said that he would conduct a meeting at the 
Ambassador Hotel. There also he did not 
conduct the meeting; he held it at a secret, 
separate place, along with the defaulters. He 
should not have done that. According to the 
rules of the Association, no one who is in 
arrears is entitled to vote. But several people 
voted who were all defaulters. 

In conclusion, I would appeal to the ruling 
party to be more pragmatic. Let them do 
everything so that we should produce more in 
the country. Let them curb violence to the 
maximum possible. We are with the ruling 
party so far as the curbing of violence is 
concerned. But there should not be any 
discrimination. 

SHRI NIREN GHOSH (West Bengal): 
They are violent themselves. 

SHRI LOKANATH MISRA: They become 
violent themselves, and they would not attract 
the laws of the country. Then there would be 
others also who would do it. Therefore, I 
would only appeal that let them be vigilant 
about using violence. Let them try to produce 
as much as possible. Let them try to hold the 
price-line because otherwise the feeling of 
frustration among the people cannot be 
curbed. If you merely call people as right 
reactionaries or fascists, there cannot be an 
end to it. You accuse us. Each party would be 
accusing the other. 
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It is the common man who has been hit hard 
and he must be saved. If you intend to save 
the common man, naturally you will have to 
hold the price line, produce more and give 
them all that they need. 

MR. DEPUTY CHAIRMAN : Mr. R. K. 
Misra. Ten minutes. 

SHRI R. K. MISRA (Rajasthan): Mr. 
Deputy Chairman, Sir, I am thankful to you 
for giving me an opportunity to biing back 
this discussion away from the irrelevant 
political polemics which has been going on in 
this House for some time. It only reveals the 
utter bankruptcy of some people in offering 
solutions or suggestions to meet the serious 
economic crisis which is facing the country 
now. Sir, the crisis is of a serious proportion. 
This crisis involves the economic 
independence of the country. This crisis 
involves the basic two objectives which we 
have placed before the country, namely, the 
objective of achieving economic self-reliance 
and the objective of eradicating poverty from 
this country. The crisis threatens the whole 
nation and may push us away from these two 
basic objectives. This hon. House, I will 
submit, must pool its resources of mind and 
heart to find out a solution, to face the threat 
to the economy, to the economic 
independence of this country. This is the 
assessment of the situation. It is made not only 
from outside the Government but from within 
the Government because I know that the 
Government has received from experts an 
assessment that unless immediately steps are 
taken which would curb the price rise and 
which would bring about some sort of order 
and stability in the economy, our whole 
democratic fabric, our social institutions and 
our democratic processes may be threatened 
and undermined. Unfortunately, Sir, there is 
little evidence available at the moment which 
would give us the confidence that we have 
been able to identify the package of policies 
which will enable us to tackle these problems. 
On the contrary, there is disquieting evidence 
to show that the Government is moving in 
various directions without knowing how to 
integrate various policy measures which 
would lead to increase in production as well 
as equi- 

table distribution. For example, since last year 
when prices began to rise, there has been talk 
of disciplining the credit policy in the country. 
But 1 find from the Reserve Bank Bulletin of 
February that the credit to the commercial 
sector has been going up rapidly. Between 
September 1973 and February 1974, the total 
expansion in the Reserve Bank credit to the 
commercial sector was Rs. 201 crores as 
against Rs. 8 crores in the corresponding 
period last year. The net bank credit to the 
commercial sector registered a larger 
expansion of Rs. 720 crores than in the 
corresponding period of last year. I understand 
that as against a tentative ceiling of Rs. 430 
crores, the total expansion of credit to the 
commercial sector must have reached a 
fantastic figure of around Rs. 1,300 crores. 
What dose it mean? It means that the 
monetary resources available with our banking 
institutions have been placed at the disposal of 
hoarders for speculative hoarding of 
inventories and this is leading to a further 
price rise. I cannot understand how the fiscal 
policy of the Government or the credit of the 
Government is being managed in a manner as 
would push up the prices further. I hope the 
hon. Finance Minister in his reply will 
enlighten this House about the credit policy, 
especially in relation to the advances that are 
being given to the commercial sector. 

Mr. Deputy Chairman, Sir, food is the crux 
of the whole problem. Unless food prices are 
regulated, unless food prices are disciplined in 
some manner and there is some stability of 
food prices, I do not think the battle on the 
prices front can be fought and the price spiral 
contained. Unfortunately, there appears to be 
considerable confusion in regard to the best 
instrument for managing the food economy of 
the country. Last year when the foodgrains 
production was down to around 96 million 
tonnes, the much-maligned take-over of 
wholesale trade in wheat was adopted as a 
policy of the Government. In a year of 
scarcity and rising prices, 4.7 million tonnes 
of foodgrains were procured. This year a 
change was brought about in the hope that the 
traders will cooperate. But I understand by the 
end of April the total 



207 Appropriation [ RAJYA SABHA ] [No,1974                          208

procurement of foodgrains was only around 
45,000  tons  which  is   about  one-sixth  or 
one-seventh of what was procured in the 
comparable period last year when the much 
maligned take-over of wholesale trade was in 
operation. This is a very serious situation. The 
increase in issue price of wheat which can be 
justified in order to eliminate subsidies, has 
increased the burden on the day-to-day budget 
of the common people. It has increased  the 
burden on  the poor people of India.  On  the  
other hand, we find that the total coverage 
under the public distribution system will be 
sharply reduced because last   year   the   issue   
from   public stocks was   around   11  million   
tons   and evidently with the rate of 
procurement that is going on at present, the 
public distribution system will have to be 
curtailed drastically. Which will mean that the 
millions of people who were served by the 
public distribution system last year would be 
thrown to  the  wolves,  to  the  speculators,   to   
the hoarders  and  to  the  profiteers  who  will 
push   up   prices   because  the  Government 
will not have sufficient stocks. I am aware that 
in such a situation there is a body of opinion in 
the country which is going to advise the 
Government to go in for imports in a big way.  
I do not take a dogmatic position in regard to 
imports when human lives are involved. 
Maybe, it may be necessary to go in for 
imports. But I would like to draw the attention 
of this House that the current international 
prices being what they are, the advice that we 
should go in for a 4 million or 5 million ton 
import of wheat, an  advice which  has been  
given  by  both the World Bank   staff   and   
the   All-India Foodgrain  Dealers'  
Association, is  an  extremely dangerous 
suggestion. It is dangerous because we are not 
making sufficient efforts within the country to 
procure our own foodgrains.    It   has   been    
estimated that   around   76   million   tons   of   
foodgrains   should   be   enough   to   cover   
our entire population.   When    foodgrain    
production is estimated to be about 100 million 
tons and when a price rise has been given to 
the farmers to ensure that they do not feel    
that    they    have been  discriminated against 
and they have been given more than 
remunerative prices, I would like to know what 
the Government proposes to do to see that  we  
mop  up  stocks  available  indigenously so that 
we are not placed in such a 

vulnerable  position  that we  may   have  to 
go in for imports especially in view of the 
serious balance of payments position that 
we are facing  and which has become  so 
deep and grave because of the increase in 
the prices of petrol and petroleum products 
that when we go in for import of food 
grains, we may find that we have no other 
alternative but to revert to the old situation 
where we had to go in either for PL480 or 
some such thing. This is an extremely seri 
ous situation. Unfortunately, the increase in 
the prices of petrol and petroleum products 
and  the  general  adverse balance of pay 
ments  position  have not induced  the Fi 
nance Ministry to take some steps to disci 
pline imports.    I   find   that    the Finance 
Ministry    is    unfortunately    not    serious 
enough in managing our balance of pay 
ments  position   in such  a  manner   which 
would ensure that imports are reduced and 
that  only  essential imports  are made.   In 
fact, 1 was amazed to learn, and I hope 
the Finance Minister will correct me if 1 
am wrong, when the Finance Ministry was 
requested to give Rs. 150 crores in foreign 
exchange for import of fertilizer equipment, 
they  hesitated  and  haggled  for  long   but 
when the question arose of giving Rs. 150 
crores for import of oil, overnight sanction 
was given. If fertilizer equipment had been 
imported  in  time,  if  fertilizer  production 
had increased, we would have saved foreign 
exchange in the long run. I would, there 
fore,   like  to  know  from  the honourable 
Finance Minister what exactly their policy 
is in  regard to management of foreign ex 
change available with us. This is an impor 
tant   question,   because   we   find   that   our 
export  earnings   are  not   increasing.   That 
also   is   because   of   the   Ministries   which 
should have been geared to increasing ex 
ports. As you know, Sir,  the 
sugar prices in    the    interna- 
5 P.M. tional market have    risen.    I 
understand that the Government had taken a 
decision to encourage the export of sugar. But 
in the month of March not a tonne of sugar 
was allowed to be exported because of one 
kind of red-tapism or another. In such a 
situation, when sugar in the international 
market was earning about £300 per tonne, we 
could have earned considerable amount of 
foreign exchange. Now,   Sir,  these  are  the  
problems  which 
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need to be looked into. (Time Bell rings). 
Unless the management of foreign exchange 
and the management of the food economy 
are attended to on an emergency basis and 
unless an integrated package of policies are 
conceived and implemented, I think the crisis 
which faces our economy cannot be met and 
as 1 have mentioned earlier, the economic 
independence of the country and the twin 
objectives of self-reliance and elimination of 
poverty which the Congress Party and the 
nation as a whole have kept before 
themselves will be seriously threatened. 

In conclusion, Mr. Deputy Chairman, Sir, I 
would like to refer to the talk of increasing 
production in which the honourable Member, 
Shri Lokanath Misra, indulged at the fag end 
of his speech which was largely irrelevant to 
the debate on the Appropriation Bill. There is 
no difference of opinion on this that 
production needs to be increased. But the 
whole point is this: Can you increase 
production in this country unless new 
productive forces are released in agriculture? 
Can you increase production without placing 
the millions of small and marginal farmers in 
a position when they can become the 
productive part of the whole social order? If 
you want to have production only with the 
help of the small classes of society which 
have been productive when millions of 
people in this country remain unproductive, 
how are you going to increase production? 
Then, in the field of industry, can you 
increase production merely by relying on 
people who built hundreds of textile mills in 
this country or by relying on the new 
productive forces which have to be released? 
Therefore, Sir, the task of increasing 
production is not just a task of asking the 
Government to shift this way or that way, but 
it is a task which is intimately related to the 
task of releasing the new productive forces in 
this country. Thank you, Sir. 

SHRI UMASHANKAR JOSHI (Nomi-
nated) : Mr. Deputy Chairman, Sir, after my 
friend, Shri Misra, talked on food and the 
crisis regarding food, I seek the indulgence 
of the House for speaking on another kind of 
food, I mean, art and culture. 

Sir.   the   Ministry   of   Education,   Social 
, Welfare and Culture, all clubbed into one, is 
given an unfair deal whenever there is a 

shortage  of  funds,  the  axe falls  on  this 
Ministry. Sir, I would like to dwell on the 
aspect of culture. Our country is very rich in 
cultural heritage and during the last 27 years, 
Sir, we seem to have done precious little in 
this regard. Take, for example, the folk 
threatre. In this respect there is God's plenty in 
our country. There are also men who can do 
something creatively, men like our esteemed 
colleague, Shri Habib Tanvir, who  has  
creative ideas, who  handles  the folk theatre 
creatively and who can contribute something 
in this realm. As you know, the  Government  
alone is  not  the patron here. Here the patrons 
are the people. But a   beginning   has   to   be  
made  and   some spoon-feeding has to be 
done and maybe a time will come when the 
people themselves can maintain such 
institutions. Mr. Tanvir gave a scheme for 
mobile theatre. It must be somewhere in the 
files of the Ministry. The other day we read in 
the papers that an artiste of the stature of Al  
Kazi had resigned his assignment. Have you 
any idea of the good work done in the theatres 
in our   country?    Greek    democracy    
leaned heavily on the achievements of the 
theatre. Even  at this  distance  of time,  today  
it is through  the  Greek   drama   of  the  
Greek theatre that we can have some idea of 
the vision of life the Greek people had. When 
the   Bolshoi   Theatre  of  Moscow  sent  its 
troupe   to America,   those   American who 
had prejudices against Communism, stood 
aghast, and    they   had    second    thoughts 
about the inner richness of the people who had 
to their credit such an artistic achievement. 
The Americans themselves are proud of their 
Broadway Theatre. If any of the hon. Member 
or you yourself have gone to the Purana Qila 
and seen the performance of Tughlak' or 
'Andha Yuga'. I think you will agree that there 
is reason for us to be proud of such 
achievement. A play based on    Mahabharata 
making   use   of   Greek Amphitheatre and 
Chorus and with Japanese Kabuki and Noh 
techniques was every inch  an  Indian   
performance.   An   Indian ethos was 
significantly being projected. Al Kazi is 
bogged down, it seems, in red tape and such 
things.    When   the Government gives money,    
things   get   deadened.    We should  find  out  
a  way  of  providing  for funds and seeing that 
the creative channels do not get choked up. I 
would urge upon the Finance Ministry to 
provide for money. 
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I am aware that we have not much money to 
spare for such activities. But this is an activity 
which strengthens the spiritual fibre of our 
people. It could even help productivity, one 
would say. The festivals we have after the 
spring harvest or the autumnal harvest do help 
our peasant population to replenish their 
energies to be able to produce more even in the 
field of agriculture. Our Prime Minister is one 
of those leaders who have a sensibility of 
things artistic and an awareness of their 
importance in a nation's life. A crore of rupees 
a year earmarked for such activities and 
disbursed in a manner which does not deaden 
creativity, i.e. does not get the creative artistes 
bogged down into the red-tape and such things, 
would go a long way in helping the 
advancement of India as a nation. 

I would only urge upon the Ministry to avail 
of grants that are available from UNESCO in 
this area and see that these activities do 
prosper. The budget of the Ministry of Culture, 
Social Welfare and Education is more often 
than not cut to the bone, or perhaps even into 
the bone. We should be <\ little more 
considerate so far as this area of our national 
activity is concerned and see that it is not 
starved of funds. 
Thank you. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): Mr. Deputy Chairman, Sir, having 
sat for about 5 to 6 hours and listened to the 
very wide-ranging debate, you will appreciate 
that it is very difficult for me to answer all the 
points that have been raised. Sir, I realise that 
this debate has come in the context of our 
economic situation and in the context of the 
political situation which is a consequence of 
the economic crisis through which the nation is 
passing. The debate had very heavy political 
overtones and many declarations have been 
made on the floor of the House indicating the 
positions that some of the hon. Members 
would like to take in the present economic 
crisis through which the n;iiion is passing. 

Sir, there is no dispute between this side of 
the House and the Opposition that we are   
passing   through   very   difficult times, that    
there    is    inflationary pressure, that prices 
have continued to rise, that there is shortage of 
certain basic commodities and shortage of very 
critical industrial commodities on which the 
growth of our industries depends and that there 
is discontent among the people. There is no 
dispute about these things. The dispute is about 
the manner in which we solve these problems. 
When there was general discussion on the 
Budget, these points had been put across and 
the Finance Minister tried to meet these points 
on the basis of what the Government was 
doing. Sir, we have indicated some of these 
steps which have been taken in reply to 
questions through  various  other  forums  and  
during the general debate. We have also 
indicated that the effect of these steps which 
have been taken will be felt in times to come 
and it may  not be possible to  have the 
immediate solution of a very difficult situation 
in which the economy finds itself. 

Sir, I will go through some of the steps that 
have been taken and try to indicate whether 
some impact has been made on some of the 
important aspects of the matter. I would like to 
touch upon two or three general things before I 
go into some of the details. As far as the 
discussions are concerned, two trends were 
visible in a situation in which there are 
difficulties. The first trend is that we have been 
charged that we have deviated from our 
policies, that there is surrender to various 
groups as has been indicated and that this crisis 
is as a result of these deviations. The other 
trend was indicated by Shri I.okanath Misra 
when he congratulated the Government for 
taking certain steps which he said he had been 
advocating for a long time and which, 
according to him, are the correct steps. He 
thought that these steps were the steps which 
were necessary for meeting the crisis. He 
thereby indicated that the crisis through which 
the economy is passing has been as a result of 
certain policies that we have been pursuing, as 
a result of certain commitments which we have 
made and as a result of non accent on produc-
tion, as he tried to put it. Sir, I think there is no 
giving up of the commitment which this 
Government and this Party have made. 
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Sir, it is in a very serious situation that certain 
adjustments become necessary. And what we 
witness today is that we have to go through 
some of these adjustments in some of the 
policies that we pursued, because certain 
realities are there. It is not possible to go 
through these policies in the very serious 
situation in which we are. Out of that serious 
situation, certain things have got to be 
removed, certain things have got to be 
salvaged before any attempt is made to go 
forward. Sir, I have replied also, I think, in 
answering questions in this House. In relation 
to the talk of giving up the food takeover, and 
we had indicated that faced with certain 
realities, faced with the situation when the 
instruments are not immediately available for 
a very wide-ranging structural changes that 
food takeover indicated, it was necessary to 
make some adjustments because a policy 
means that food must be available, food must 
be well-distributed and food must be brought 
into the market. When certain difficulties were 
faced and as a result of that if certain 
adjustments had to be made, I think it is 
correct to make these adjustments instead of 
sticking on to a particular thing for which 
neither we have the instruments nor the 
political consensus nor the necessary objective 
conditions. What surprises one is that people 
who were opposed to the very concept of that 
policy in its object should now come forward 
and accuse our Party and the Government for 
compromising and giving up the food 
takeover and surrendering to traders and 
landlords, and that sort of things. 

Sir, Shri Rajnarain, in the course of his very 
long and very learned lecture indicated one 
thing. I think consciously he said that since 
this Government is rigging elections, since 
this Government is not allowing to political 
parties freedom of speech—he has various 
things in his very blowing language and he is 
the master of the language he uses—because 
of all this, because there is no parliamentary 
democracy, because we have deviated from 
all norms of parliamentary democracy, this 
Government must be overthrown by violent 
means. I think I am right in what I am saying. 

 

SHRI K. R. GANESH : Sir, I thought that it 
was necessary to get this elucidation from him 
because he had earlier referred to the 
happenings of 1942 and 1940 and quoted 
what Shri Jayprakash Narain and Gandhiji has 
said. I thought, Sir, one must at least be bold 
in his conviction. 
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SHRI K. R. GANESH : Sir, I was only 
trying to submit that I got that impression. If 
my impression is not right 1 will be the first 
person to be very happy that he did not believe 
in violent overthrow because these things are 
happening today. 

SHRI K. R. GANESH: Sir, I will leave Shri 
Rajnarain. Only taking his major point that 
parliamentary democracy is being threatened. 

SHRI RAJNARAIN : That is a farce. 
SHRI K. R. GANESH : He stated that 

parliamentary democracy is being threatened, 
that parliamentary norms are being threatened 
and that they are being given over, that there is 
no freedom of ballot and that there is no 
freedom of elections which are being rieged. 

Sir, I will only pose one question. As the 
recent events have indicated, the parliamentary 
democracy is being threatened. There is no 
escape from it. There is no getting away from 
it. But, who are trying to overthrow 
established Governments by extra-
parliamentary, violent means? It is a question 
of contemporary Indian politics. 

(Interruptions) 

 
MR. DEPUTY CHAIRMAN : Mr. Raj-

narain, you had your say. You are repeating 
what you have already said. 

 

SHRI K. R. GANESH : Sir, I was only 
trying to show that as the recent events have 
indicated there are forces in this country who 
are trying to subvert parliamentary 
democracy. There are difficulties in the 
country, I do not deny. The Government does 
not get away from that. 

MR. DEPUTY CHAIRMAN:  Now,   let 
him speak. 

SHRI K. R. GANESH: The Government 
does not get away from the responsibility that 
there are difficulties. Our economy Has gone 
into crisis. There are various other factors 
which are there with this crisis and the 
Government thinks it is its responsibility to 
get this economy out of this crisis. But, Sir, 
taking advantage of the crisis, taking advan-
tage of the difficulties of the people many 
opposition group have got a right to criticise 
the Government, right to agitate against the 
Government but not by methods and forms 
which our parliamentary democracy, as it has 
developed during the last 25 years, li not 
sanctioned. If these methods are adopted, 
then, of course, people will know who are the 
forces who are threatening the very structure 
and the very basis of parliamentary 
democracy and parliament. That is the only 
submission, Sir, that I am making before the 
House. 

 
SHRI K. R. GANESH: There are only 

three alternatives we have got to get out of 
the crisis in the economy. 

(Interruption) 

MR. DEPUTY CHAIRMAN: Mr. Raj-
narain, you cannot be dictating to him as to 
what he should speak. 
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SHRI RAJNARA1N: He should say 
something about Maruti, about the Rs. 50 
lakhs paid by Mr. K. K. Birla to Mr. San-jay 
Gandhi. 

MR. DEPUTY CHAIRMAN: Mr.    Raj- 
narain, you should hear what he 1ms to say 
but you are telling him what he should say. 

SHRI K. R. GANESH: Sir, I have indicated 
many times—the Finance Minister has 
indicated—the steps that the Government have 
taken to meet the present economic crisis 
which the country is facing. One is the fiscal 
policy of keeping the budgetary deficit to Rs. 
125 crores; another is massive resource 
mobilisation which has been done during the 
last two or three years; and then having 
restraint on credit. I will answer the hon. 
Member's criticism that this credit restraint 
has not helped but particularly there has been 
a sort of boom in the credit market; I shall 
answer that point later; another step is to have 
a large amount of market borrowings and then 
reduction in Government expenditure. It has 
been reduced by Rs. 400 crores. These are 
some of the steps, well-known steps, which 
any Government which faces an inflationary 
situation like the one we are facing will take 
and this Government has taken these steps. 
May be immediately the impact is not being 
felt but coupled with productive forces being 
encouraged, cpupled with Plan which is alrea-
dy in motion as far as present year's allotment 
is concerned, coupled with various other steps 
which need not find a place in the Budget, it is 
bound to have some effect. The difficulty 
comes when you think of diagnosing and 
locating what are the causes for the crisis in 
which we are. If we just mention the word 
Bangladesh, hon. Members protest; if we say 
drought then they will say that we are talking 
of an old thing; if we say that there is inflation 
throughout the world then they say that we are 
trying to take shelter behind the inflation in 
the world. Now it is not the intention of the 
Government, it is not the point of the Gov-
ernment, that these factors alone are res-
ponsible for the crisis but these factors have 
contributed. It is a fact that we went through a 
war and we had to get 10 million refugees; it 
is a fact that there was drought and terrific 
investment had to be made, most of it   non-
productive   investment.   As 

the Finance Minister said in the other House if 
we import things which are nec-cessary we 
are importing inflation because the cost of 
everything has gone up in world. There are 
also other factors. 

An hon. Member has talked about pro-
duction. It is true production has got to be 
increased; there is no dispute about that. 
Production must increase and there must be 
availability of goods. Then only it will be 
possible to meet the inflationary crisis but 1 
would caution here that whatever is produced 
has got to be distributed and we produce is 
also very important. If we go on producing 
luxury goods, if we do not concentrate on 
goods of mass consumption and if we are not 
in a position to distribute what we produce, 
then that sort of production will bring about a 
lot of distortion in the economy. 

One specific suggestion particularly con-
cerning this debate is about the question of 
expansion of credit. The facts I have with me 
show that there has been an increase in 
commercial bank credits which have gone 
beyond the ceiling that the Reserve Bank 
stipulated in 1973 and therefore an impression 
has been created that the additional increase in 
credit has gone for building up heavy 
inventories by the trade and industry both in 
the private and the public sector. It is a fact 
that there has been an increase in commercial 
bank credit beyond the ceiling stipulated by 
the Reserve Bank but if you analyse the whole 
thing the sectors to which they have gone are 
also very important. As against the earlier 
total gross credit ceiling, including bills 
rediscounted, estimated at Rs. 960 crores by 
the Reserve Bank, between September, 1973 
and end-March, 1974, the actual gross credit 
expansion was of the order of Rs. 1202 crores. 
During this period credit to the public sector 
undertakings increased by 27.8 per cent, to 
priority sectors by 14.0 per cent and to export 
sector by 31.3 per cent. Credit to the residual 
sector, including bills rediscounted, increased 
by 16.2 per cent and credit to the residual 
sector excluding bills rediscounted by 9.7 per 
cent. 

A comparison of credit expansion between 
September, 1973 and end-March 1974 in the 
current busy season, with the corresponding 
period of last   year,   reveals   that 
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bank credit (excluding bills rediscounted) 
increased by 15.5 per cent, as against 17.1 per 
cent, thus indicating a moderate deceleration 
in the rate of growth in bank credit. While 
there has been quantitatively an expansion of 
credit, considering the sectors to which has 
gone and the fact that there has been 
deceleration it indicates that it has not gone to 
building up inventories on a large scale by the 
public and private sectors. 

SHRI D. D. PURI: Is building up of in-
ventories by the public sector harmful in so 
far as the economy of the country is con-
cerned? If inventories are built up in the 
public sector it will have the same effect on 
the economy. I do not blame the building up 
of inventories. 

SHRI K. R. GANESH: It is not my con-
tention that building up of inventories in the 
public sector is an anti-inflationary measure. 
My contention is that in the sectors in which 
increase has been there, it has not meant a 
high building up of inventories and 
percentage-wise there has been a decelera-
tion. This is my contention . . . 

SHRI NIREN GHOSH: How is it when 
there was a credit squeeze of Rs. 620 crores, 
there was a credit-boom of Rs. 1200 crores? 
You admit it. 

SHRI K. R. GANESH: 1 have placed all 
the facts. 

SHRI NIREN GHOSH: Why are you re-
peating that there was a credit-squeeze? 

SHRI K. R. GANESH: I have myself given 
all the facts earlier in the House I have 
indicated to which sectors it has gone and 
because it has gone to these sectors, there has 
been a deceleration. It has not gone to build 
up inventories. 

SHRI NIREN GHOSH: The least amount 
has gone to food procurement. 

SHRI K. R. GANESH: Certain points were 
raised by some hon. Members. Now, Sir, it 
was stated that the distinction between 
Revenue and Capital items and Plan and non-
Plan items in the Budget has been obliterated. 
This is not correct. The Annual Financial 
Statement, the Demands for Grants clearly 
exhibit the Revenue and Capi- 

tal items separately. Only a presentational 
change was made since 1973-74 on the re-
commendations of the Estimates Committee. 
This was to include the Revenue and Capital 
components of a single function in a single 
demand to give a better appreciation of the 
total outlay on that function. Further, 
reappropriation of funds between Revenue 
and Capital items is prohibited. 

Similarly, in respect of Plan and non-Plan 
items also from 1973-74, with the approval of 
the Estimates Committee, these are being 
exhibited in separate columns. The Budget this 
year includes a separate document, Plan 
Budget, showing the outlay on important Plan 
programmes. (Interruptions). Here also the 
Ministries/Departmenls are not permitted to re-
appropriate funds from Plan to non-Plan, 
except with the approval of the Ministry of 
Finance. I would indicate one more small 
factor. As hon. Members have been putting—
and Government also agrees that it is a 
contributory factor in relation to the 
inflationary pressure—it is the money supply 
that has been there and the bank credit that has 
been available. It is necessary to state before 
the House that as a result of these measures— 
the restraint on credit and other fiscal and 
monetary measures taken by the Reserve 
Bank—there has been a decline in the net bank 
credit to Government of Rs. 15 crores and the 
Reserve Bank's lending to Government was 
Rs. 51 crores between end—October, 1973 and 
end—March, 1974. If this is compared with 
the 1972-73 net Bank credit to Government it 
increased by Rs. 517 crores and the Reserve 
Bank's credit to Government by Rs. 586 
crores; this large gap that is there in the net 
bank credit and also the Reserve Bank's 
lending to Government does indicate that there 
has been some impact of the policy of restraint 
that has been pursued. 

Some specific points have been raised by 
the hon. Members about the import of long 
staple cotton. The facts are that between 1970-
71 and 1973-74, the import of long staple 
cotton has gone down from 8.5 lakh bales to 
0.50 lakh bales. It was asked what is the 
contribution of the National Textile 
Corporation and of the sick mills towards the 
production of controlled cloth. Production of 
controlled cloth, percentage-wise   is 
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quite large; a very large percentange is being 
produced. 

Hon. Members have asked about rural 
water supply. The Fifth Plan is to cover 1.6 
lakhs of difficult and problem villages as part 
of the National Programme of Minimum 
Needs. There is a total outlay of Rs. 573 
crores; this year itself Rs. 45.41 crores   have  
been allotted. 

In the end, I would only submit that our 
country is passing through a serious crisis, and 
Government, in its own wisdom, has taken 
some of the steps that I have indicated. It 
would need the strength, the entire spiritual 
strength of this country and of Parliament 
which is the representative of the country, to 
get out of this crisis, Government measures 
may not fully meet and satisfy hon. Members. 
But one or two points remain. If we create a 
psychology of frustration, if we create a psy-
chology that nothing is possible in this 
country, that everything is going to the dogs, 
that everything is absolutely at a standstill, if 
that psychology, if that lack of trust and lack 
of faith is created, then I do not think it will be 
possible for us to solve this problem. Our 
parliamentary democracy, as it is evolved, has 
been able to meet many crisis through which 
this nation has passed. Whatever may be the 
difference between this Government and the 
hon. Members on that side, whoever comes to 
power, there can be no magic wand. These are 
certain hard economic realities which have to 
be seen through, and it will be necessary for 
whomsoever is in power, to keep the trust and 
faith of the people in the forefront. It is only 
through this that we will be able to tide over 
the crisis. 

With these words, I commend this Ap-
propriation Bill to the acceptance of the 
House. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That the Bill to authorise payment and 
appropriation of certain sums from and out of 
the Consolidated Fund of India for the services 
of the financial year 1974-75, as passed by the 
Lok Sabha,  be taken  into consideration." 

The motion was adopted. 
MR.   DEPUTY  CHAIRMAN:     Let  us 

now take up the clause by clause consideration  
of the  Bill. 

Clauses 2 and 3  and~ the Schedule were 
added to the Bill. 

Clause   1,  the Enacting Formula and the 
Title were added to the Bill. 

SHRI  K.  R.   GANESH:   Sir,  I  beg   to 
move: 

"That the Bill be returned." 
MR. DEPUTY CHAIRMAN: The ques-

tion is . . . 

SHRI NIREN GHOSH:   Sir, I want to 
speak. 

MR. DEPUTY CHAIRMAN: The ques-
tion is: 

"That  the   Bill  be  returned." 
The   motion  was  adopted. 

MR. DEPUTY CHAIRMAN: Mr. Ram 
Niwas Mirdha to make a statement. 

SHRI NIREN GHOSH (West Bengal): Sir, 
you cannot do that. I wanted to speak, I 
stood up at once. 

 
MR. DEPUTY CHAIRMAN: Mr. Niren 

Ghosh, you have spoken in the first reading. 
Generally nobody who has spoken in the first 
reading is allowed to speak in the third 
reading. If you had not spoken in the first 
reading, I would have definitely called  you. 

SHRI LAL K. ADVANI (Delhi): On a 
point of order, Sir. I can understand the 
convention of a Member who has spoken in 
the first reading not speaking in the third 
reading. But I think the convention cannot 
bar a Member . .  . 

MR. DEPUTY CHAIRMAN: No bar. But  
he  cannot   also  insist  at  this  stage. 
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SHRI LAL K. ADVANI: He stood up 
right at that time, even before the voice vote 
was taken. 

SHRI NIREN GHOSH: I wanted to speak 
only for four or five minutes, not more than 
that. I have come prepared with a document. 

SHRI LAL K. ADVANI: I am sure, if you 
had pointed out the convention to him, he 
would have agreed to your request. 

SHRI NIREN GHOSH: I wanted to point 
out the Mundhra deals, how they have not 
collected taxes . . . 

MR. DEPUTY CHAIRMAN: You can 
make that point on some other occasion. The 
Finance Bill is there. 

SHRI NIREN GHOSH: Then I can only 
say that the bazar gossip is: 

 
What else can I say? 
MR.  DEPUTY CHAIRMAN:   Yes, Mr. 

Mirdha. 

STATEMENT      BY      MINISTER 

RE. RIOTS IN DELHI ON MAY 5, 1974 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): Sir, it is a 
matter of deep grief and concern that on the 
afternoon of May 5, 1974 considerable 
violence and arson occurred in certain parts 
of the Sadar Bazar Police Sation area in 
Delhi resulting in a number of casualties, 
destruction of property and wide-spread 
panic. According to information so far 
available it would appear that at about 1.30 in 
the afternoon information was received in the 
Sadar Bazar Police-Station that rioting was 
taking place in Kishanganj Chowk-Azad 
Market area within the jurisdiction   of  Sadar  
Bazar Police 

Station.  The Sub-Divisional  Police Officer 
and the local Station House Officer imme-
diately reached the scene of trouble within a 
few minutes. Finding the situation serious they 
called for reinforcements    and    also alerted 
the higher officers. Between 1.45 P.M. and 2 
P.M. the Additional District Magistrate and the 
Superintendent of Police, North District,   also   
reached      the      Kishanganj Chowk—Azad  
Market area.    The A.D.M. found it necessary 
to  order the police to open  fire   to   disperse   
mobs   indulging   in arson and violence. The 
I.G.P., the District Magistrate and  the  DIG  
had  all  reached the scene of trouble soon 
thereafter. There were   numerous   instances   
of   violence  including resort to  use of privat 
fire arms, brick-batting, throwing  of soda-
water bottles etc. and arson in the Kishanganj 
Chowk —Azad Market area until about 3.30 
P.M. when  the   situation   started   coming  
under control. Such incidents, however, spread 
to the Bahadurgarh road area and the situation 
in that locality came under control by about   4   
P.M.   These   disturbances  spread to   Sadar  
Thana   Road   area   which came under control 
by about 5 P.M. Stone throwing   and   arson   
started   occurring  in   the Kasabpura Motia 
Khan area from    about 6 P.M. The mobs were 
dispersed and the situation was brought under 
control in this area by about 7 P.M. The entire 
disturbances   came   under   full   control  by   
8   P.M. when curfew was announced and 
effectively enforced soon thereafter. The fires 
had also been     brought under  control   by  8   
P.M. though  fire-fighting  operations     
continued till late at night. 

During this period all locally available 
resources were mobilised by the Delhi Ad-
ministration to control the situation and 
preventing it from escalation. The IGP, District 
Magistrate and other senior officers were 
personally directing the measures to control 
the situation. About eight companies of CRP 
and Delhi Armed Police were pressed into 
service in this area and were subsequently 
reinforced by another eight companies of the 
BSF for intensive patrolling and vigilance in 
the affected areas as well as other sensitive 
parts of the city. About two dozen fire tenders 
were pressed into operation to put out fires 
caused by arson. It is a matter of profound 
sorrow 
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to all of us that ten valuable lives were lost in 
the course of the disturbances and about 131 
persons were known to have received injuries. 
Fifteen policemen including the IGP, the DIG 
and ten firemen also received injuries. About 
60 of the injured persons   are   still   receiving   
treatment. 

Investigations are in progress to ascertain 
the cause of the disturbances. We intend to 
institute a comprehensive high-level fact-
finding inquiry to go into the course of and the 
problems thrown up by these disturbances. 
Three criminal cases have been registered and 
66 persons including some apprehended on the 
scene of occurrence have been arrested. More 
arrests are expected in the course of the 
specific investigations. Assessment is being 
made of the damage caused to property. Ex-
gratia relief has been sanctioned to the 
bereaved families. 

The Prime Minister and we had been 
keeping in touch with the situation conti-
nuously from the afternoon of 5th. We have 
also visited the area of these occurrences on 
the 5th evening and yesterday. All the 
concerned officers of the Delhi Administration 
are doing all that is possible to restore sense of 
security and remove unnecessary panic. At the 
same time utmost vigilance is being 
maintained to prevent recrudescence of any 
trouble. 
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MR. DEPUTY CHAIRMAN : Mr. Niren 

Ghosh, do you not want to ask your question? 
Yes, Mr. Advani. I am calling Mr. Advani. 

DR. Z. A. AHMAD:   Is this a point of 
order? 

MR.  DEPUTY  CHAIRMAN:  There  is no 
point of order. 

{Interruptions) 
MR. DEPUTY CHAIRMAN: Mr. Raj-

narain, I am asking you to sit down. Please 
>it down. 
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(Interruptions) 

MR. DEPUTY CHAIRMAN: Mr. Raj-
narain, sit down . . . (Interruption). You will 
have to get out of this House . . . 
(Interruptions). Do you sit down or not? I say 
you sit down . . . (Interruptions). Are you 
sitting down or not? . . . (Interruptions). All 
right. (Interruptions). Please get out of this 
House ... 

(Interruptions) 

MR. DEPUTY CHAIRMAN:  Mr. Raj-narain, 
please sit down . . . (Interruptions) 

SHRI RAINARAIN:   Shut up . . . 
(Interruptions) 

MR. DEPUTY CHAIRMAN: You with-
draw from the House. That's all . . . 

(Interruptions) 
SHRI SARDAR AMJAD ALI (West 

Bengal): Mr. Deputy Chairman, Sir, he said, 
"Shut up" . . . (Interruptions). The attitude 
which has been shown by my colleague, Mr. 
Rajnarain, towards the Chair is not befitting of 
a Member of this House. Therefore,  he should  
be named  .  .  . 

(Interruptions) 
SEVERAL HON. MEMBERS: Yes, yes. 

He should  be named . .  . 
(Interruptions) 

I am not shielding Mr. Rajnarain. But. I say 
that according to the established prac tice of 
all Legislatures, if a Member says that what 
he said he did not mean it, or that he was not 
addressing the Chair, his version is always to 
be accepted . . . (Interruptions) 

SEVERAL    HON.    MEMBERS:     No, 
no.  .  . . 

(Interruptions) 
DR. Z. A. AHMAD:   It cannot be . . . 

(Interruptions) 

MR.  DEPUTY  CHAIRMAN:   But does 
he say so?  . . . 

(Interruptions) 6 
P.M. 

 

 

(Interruptions) 

(Interruption) 

 
(Interruptions)
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MR. DEPUTY   CHAIRMAN:   All   this 
will not go on record. 

(Shri Rajnarain continued speaking) (Shri 

Z. A. Ahmed continued speaking) 

MR. DEPUTY CHAIRMAN: I adjourn the 
House till  11  A.M. tomorrow. 

The House then adjourned at two 
minutes past six of the clock till 
eleven of the clock on Wednesday, 
the 8th May, 1974. 
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